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% the applicant suemits that seme amend-
(ment his te be made te the applicatien

) ginmrpotatim twe erders which are
mentiened in the G.A. The erders hag<-k e
| challenged far which he requires semetime.

Pest the matter on 19,12.95. /a')
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% 19. 12.%005 Mr. M., Chanda, learned ceunsel
for the applicant submits that appli-
ant gets tge ordar % reference to

which 13A1mpugnedn?nd amendment appli=-
cation is being filed shortly. Fest on
21.12.2005.
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‘Heard MrsMe Chanda 1earne¢ﬁ i\\
ceunsel fer t:he applicant and Mram.uw
Shmedtlearned hddl.C.G.S.Q. fer the
Resspomients. The M Pe fer amendment.
is alieved, C:npy of the i‘lﬂePo must’ also
be forwarﬂed t:o the Respondents aleng=
with: the @J&.. The appl.tcant in the
meantime will file consoli&ated appli=
cation alao. o

\ Post. the m&tter on 7424064 Written
statement L€ any, in’ the’meantime;/v//
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‘that he nas rece:.vecx al cepy of t:he
amenﬁment app.tieat.ion. Hawever. requesr.s-
te send'the c-py oL the amendm@nt
applicatien te the res rdents airecclys.

" the registry is airect'eato sem the CORpy

¢f the amenament applicdtisn te the
| rESpaﬁdent:s 1f not a].’rgady sent: wunsél

:, - fer, t.he res;nn&ents als«a snught for

"same meére time te a:ue Leply stat.ement.
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oL 23.3.2006 Mr.M.U.ahmed, learned AddliC.G.S$
| "’L’b -7 | | C. submits that he would like to have
5{"9\ - "' 4 (O © *  sSome more time to file reply statement

‘ 0 . to the amendment petitiocn. Let it be

m - 4

| MO wls. MW\ bes - done.

Q- nud. post on 27.4.2006.
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- % 27 +4.2006 Considering the issue involved

~L - Q«V“'OP : - in this case and that a judgment, which

‘ ‘ is said to be covered, has been pointea
' | ocuyt the O.A. has to be admicted.

C : i ) Adnit. Four weeks time is granted to
&%~ ¥ —-0b © :
. ~— - N the respofidents to file reply, statemert-
Mo wly e beew post on 30.5.2006s | . ———
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TB C. wanted to have scme more time to

_ S0 — QD - '0/6 : ' * £ile reply statement. B Let ti be dcne.

| /Vb wrs f ben Post on 37.2006.
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13.07.,2006 Mr M,U. Ahmed, lezrned Add4l.
_ +2+,GeCe 536Gy , fOor the respondents submit—
) ted that he has been directed to

seek time to file drafe reply state—
ment since the matter is pending
before the Ministry of Information
and Broadcasting. It is evident that-
the case . - pertaing.; to 2005 and
right from 6s12.2005 the respond-
snts are seeking time to file reply.’
statement, but nothing is forthcomims
ng. As & matter of last chance,
three weeks time is granted to file
reply statement, If no reply state-
ment is filed, the consequences will
follow.

Post on 04.08,2006,

| , Vicepchairman
mb v - ¥ ) ——
04.08.20065 Present : Hon'ble Sri Ke V,

S2chidanandan, Vice-Chairmar

Hon'ble Sri Gautam Ray,
Administrative Menber,

Learned counsel for the respondent
submitted that he would like te have some
time to file reply statement,

Pest on 06.09,2006,

Vice=Chaiman
mb

06.09.2000 Present: Hon'hle 8ri K.V, Sachidanandan
Vice-Chairman.
Learned Counsel for the
Respondents wanted time to file reply
statement. Let it be dane.
Post on 26.10.2006.

N

Vice-Chairman
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7.2.2007 Mr. M. U. Ahmed, loamea Ad3 /"
C.GS.C. submits that reply sm-r.:’
will be filed within two days. f
Post the case on 15.2.2007.
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15.2.07 Counsel for the applicant submitted
L - that he wanted further four weeks time to
file rejoinder. Let it be done within four

% weeks.

Post on 16.3.07 for order.

: L

Vice-Chairman
P2 .
16.3,07. Ccunsel for the appllicant submi-
. ttced that he wanted further three wocks
/ time to file rejoinder. ret it be done- .
:__ post the matter on 12.4,07.

5 |

A Member vice~Cnairmin
V/.ga' 1m
M'[" 9.5 .07 ' 3 vy
r +0 07, counsel for the respondents rantad
\ﬂw%//"l" time to file written ctateront. L2t ic
ot be: done., post thu ..stter on 12.6.37.

Interim order shall continue,

| ,;l’n ézrw b/

vice~Chiirman

1m
N o “ Ve - 15,5407, At the request of learroed counsel
- ' t.r the applicant tiur weeks tims is gr-nted
02;:-/(%_ G)/Y 07’ t. file rejs.nder. post the metter .a
T 15.6.07, [//‘
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md/ PILWM 15,6407
oy ZeneRle Councel fur the applicert unved time
L‘\f/‘ ' t. file rzj inder. Let Lt bu dune, P>t
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O.A. No. 298 of 2005

Date Order of the Tr1bunal

| | .’31‘:!.£?077.2007 Couns&lep %yﬁémgpﬁi@gﬁwgga&?@é learned
wdin mok heo time tp CHISRERdRE ARplicty dedie peistinder.
Repoincln m Lo

the matter od 85i0l@7case on 31.7.2007.
“2ZAnT, - . [/f"_ |

Vice-Chairma/#ce ~Chairman

~ /bbAm
31.7.2007| As requested, further three weeks
jo,m‘m i MM HW . time is dllowed to the Applicant to file
o | rejoinder.
' “_ | | Post the matter on 23.08.2007.
22807,
Vice-Chairman
R%O\ML% net Jbb/
W | - P38.2007 Let the case be posted on 12.9.2007
- 2 - for filing of rejoinder and completion of
\\\9‘6}“ pleadings. Thereafter matter will be

posted before the next Division Bench for .

- hearing.

R’f@‘"{“‘““w - (//

Vice-Chairman

s,

/bb/

12{9.07. Counsel for the applicant wanted
time tq file rejoinder. Let it be done. Post
the matter on 3.10.07.

Vice-Chairman
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‘03.10.2007 In this case rejomdcr has already
‘ ., been filed: Callthls matter on 13.11. 07
\ g wk,n Uy il o R O
i SEG Oy DU LKL S IO MRS '(P_Q_O\mhhf %
) {Monoranj ahanty)
Member(A) Vice-Chairman
| C g e e 1m
' owd
13.11.2007. in this case reply“ejoinder have
\"\ \o, o7 already been filed and this case is ready
for hearing.
| & mm&u%w\u& or hieating
- AJF]’JU» 4_ Call this matter on 6% December,
QAN .
2007 for hearing before Division Bench.
VM%VY
d 'g’a!”i‘ }RN
<~ (M. K. Mohanty)
i Vice-Chairman
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' 06 12.2007 ] MrM U. Ahmed learned Addl.

7

,' | Vol,b WY\(/Q \’U’/A/N Ww? R Stcndtng counsel for the Union of Indiq, is ‘
' absent. Prayer is made on his behalf for e
P “F\Wbyl&pamkmg . Y -

PR adjournment. The case is accordingly

AL A : :

o % adjourned. 7

2NE L P~
. Cdll this matter on 16.01.2008.
$he 02 ig re
B 12oF, (M.R.Mohanty)
LTS ON PRI G I AT LR Vice-Chairman )
e S f'lhlleb/\ o ety
R _-]'Q.O_l 2008 ,,, ., Heard leamed counsel for the parties.
G case {9 roacd, .
Hearing concluded.
'\Eb*r e Mé\

o /

zy reerg For the reasons recorded seporotety, this

N 1510 O.A. stands disposed of.

o 8
By h L e 155 '

- i BT épawji / (M.R.Mohanty)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 298/2005

DATE OF DECISION : 16-01-2008

Shri Raghabendra Nath Das :

e ee ey e ebr e eeterataa et searaa——.tttannaaeeanrnnnaerees Applicant/s

Mr M.Chanda B

cveeeeeens.....Advocate for the
Applicant/s

-Versus — |

Union of India & Ors. ' o

............ Respondent/s

Mr M. U Ahmed, Addl. C.G.S.C

Ceeeeeeeret it et teetanenteteraenrrestsesententerensnnsnronns veeenseaennse. Advocate for the

Respondent/s
. CORAM |
THE HON’BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN

THE HON’BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER

1. Whether reporters of local newspapers may be allowed to see

the judgment ? _YesfNo+”

- 2. Whether to be referred to the Reporter or not ? _Yes/No

-~

- 3. Whether their Lordships wish to see the fair copy of the
judgment ? ’ _Yes/No”

an/Mamber(A)




CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No. 298 of 2005
Date of Order Th|s the 16th Day of January, 2008
THE HON'BLE SHRI MANORANJAN MOHANI’Y VICE CHAIRMAN .
THE HON'BLE SHRI KHUSHIRAM, ADMINISTRATIVE MEMBER

Sti Raghabendra Nath Das
Stenographer Grade-
Regional Office, DAVP
Guwahati.

1.  The Union of India
Represented by the Secretary to the
" Government of India
Ministry of information & Brocdcoshng
‘A’ Wing, Shastri Bhawan
. New Delhi-110 001.

2. The Director
Directorate of Advertising and
Visual Publicity, Ministry of Information
. and Broadcasting, PTI Building
3 Floor, Parliament Street
New Delhi-110 001.

3. Deputy Director (Admn:)
- DAVP, Ministry of | & B
PT! Building, 3 Floor
Parliament Street
New Delhi - 110 001.

4. Regional Director
Regional Office
DAVP, Ministry of | & B
Nabin Nagar, Janapath
Guwahati-781 024. ,
... Respondents.

MLM.UL Ahmed, Addl. C.GS.C.
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- ORDER(ORAL)
16.01.2008

MANORANJAN MOHANTY, (V.C.):

Heard Mr.M.Chandaq, lecrnéd counsel appearing for the
Applicant, and Mr.M.U.Ahmed, leamed Addl. Standing counsel for the

Union of India.

2 Claiming a higher pay scale (Rs.1,640-2,900/-; which has

consequentially revised as Rs.5,500-9,000/- the Applicant (a Stenographer
of DAVP/Guwahati) approached the authorities and, as it appears, the

Ministry of Information and Broadcasting sent a proposal to the Ministry of

" Finance; which has turned down the said proposal. The views of the

‘Ministry of Finance hoving been accepted by the Administrative Ministry,

the Applicant has approached this Tribunal with the present Origindl
Application filed under Section 19 of the Administrative Tribunals Act,

1985.

3. ~ Although the rejection order under Annexure V dated
16.08.2005 of the Administrative Department has been influenced by the
views expressed by the Finance Ministry, yet the Applicant has not

impleaded the Finance Ministry as a party Respondent in this case;

~ despite the fact that the Appliécn’r brought on record, by amendment, a

copy of the U.O.No.205/Elll (B)/05 dated 30.06.2005 of the Ministry of

Finance.

4. By fiing a reply, the Administroﬁ?e Department/Respondents

have tried to support the views expressed in the rejection order dated
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16.08.2005 and by filing a rejoinder the Appﬁccn"r has tried to support his

stand.

5. T;we matter was hécrd at length and the materials plocéd on
reé,ord were examined. Mr.M.Chanda, learned counsel appearing for the
Applicant has taken a stand that merely because the App‘liconf did not
approach the Court/T ribuhd, his.clalim to get salary in the same pay scale
that has been extended to his counter parts in the Field Publicity
Direc’torafe/some Ministry would amount fo discrimination/violating Arﬁc!e'

14 of the Constitution of India. On the other hand, Mr.M.U.Ahmed, (ecrned

 Addl. Standing counsel cppecrin'g for the Respondents Department, has

vehemently opposed the siqnd of the Applicant by arguing that financial

Enoﬂers (like the applicability of pay scale) should always be left to the

- Administration (who should take the final decision) and the Courts or

Tribundls ought not to act like an Appeliate Authority over the decisions of

the Administration so far policy matters are concerned. It is his stand that

‘on the available facts, this Tribunal (at its Principal Bench/New Deihi)

allowed few members of the staff (of certain organizations of Gowvt. of

India) to draw a higher pay in the scale of Rs. 1640-2900/- and that the

Applicant, who is a member of the staff of- DAVP, is not entitled to any

such benefit and that rightly his prayer was turned down.

6. ' l In course of hearing, MrM.Chanda, leamed counsel
appéoring for the Applicant, expressed desire to grant .Iiberty to the
Applicant to approach the Respondents {and ther 'Corﬁpefent
Au’fhoriﬁés) to grant ‘Him the pay scale of Rs.l ,640‘2;900/- (reﬁsed Rs.5,500-

9,000/-); on a review of the entire matter. He expects that the

Respondents/Competent Authorities would redlize that the Appliccn{’r(;}
' 2



/ (KHUSHIRAM) o - [MANORANJAN MOHANTY)
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4

member of the Staff of D.A.V.P.) has faced discrimination by not granting

him the pay scale of Rs.1640-2900/-: while granting the same pay scale to

similarly placed staff of other Departments of the same Ministry/ | & B

Mihisfry and would remove the discrimination on a review of the matter.

- 7. Having heard the learned counsel for the parties, this case is,

hereby, remitted back to the Respondents, by granting liberty to the

- Applicant to put up his grievances in witing / by submitting a

compreﬁensive Tepresentation to the Respondents/Competent
Authorities, and, if any such representation is fiied by the Applicant by the
end of February, 2008; then the Respondents (Ministry of Information &
Broadcasting) and the Ministry of Finance of the Government of India
should re-consider the matter afresh (by keeping in mind the views

expressed by this Tribunal in other connected matters) as expeditiously as

possib‘lé.

8. With aforesaid observations and directions, this case is
~ disposed of.

9. Send copies of this order to all the Respondents in the

addresses given in the O.A. A copy_of this order be also sent to the

Secretary to the Govt. of Indig, in the Ministry of Finonée, {Department of

Expenditure), Elli B Branch (with reference to their U.O. NQ}QS/E—III

(B)/2005 dated .30.06.2005 and O.M. No. 6(3)-IC/95 dated 15.04.2004).

Free copies of this order be sent to the Applicant and be also supplied to

the learned counsels appearing for the parties.

>
MEMBER (A). VICE-CHAIRMAN
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~ IN THE CENTRAL ADMINISFRSFIVETRIBUN AL

N GUWAHATI BENCH: GUWAHATI
{(An application under Section 19 of the Administrative Tribunals Act, 1985)

AMENDED ORIGINAL APPLICATION

: O.A.No._ 298 /2005

-Vetsus-

: Applicant.

: Respondents.

INDEX
Sl No. | Annexure | Particulars Page No. |
1 —— Application 1-18
2. — Verification i -19-
1

2. I Copy of O.M daled 31.07.90. 20 -21

4. i Copy of judgment and order dated 12 - 50
19.01.96.

5. m | Copy of judgment and order dated of the| _ g~
Hon'ble Supreme Court. v

6. [V (Series} | Copy of representation dated 04, 12 02, 1
03.12.03, forwarding letter dated 23.12.03, {52 - 59
representation dated 10.01.05. 04.07.05.

7. v Copy of the impugned order dated 59 - go .
16.08.05.

8. VI Copy of advertisement dated 6-12% July” | Gl -
2002,

9. VI Copy of the impugned OM dated| o .

_ 15.04.2004 '

10. Vil Copy of impugned letter dated 30.06.2005 | _ £z -

Filed By:-
Date: - Advocate
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IN THE:-"CENTRAL ADMINISTRATIVE TRIBUNAL |
| ' GUWAHATI BENCH: 'GUWAHATI
(Anap phcahen under Secuon 19 of lhe Adunmslra live Tnbunals Act, 1985)

O.A. No. 298 ' /2005
.'AMENDED ORIGINAL APPLICATION

. BETWEEN: . ! '.
Sri Raghabendra Nath Das,

Stenographer. Gmde I
Regional Office, DAVP
Guwahan :

-AND
L

——-Applicant.

. The Union of india,

Represented bv Secretary to the

.. Government of India,

. Ministry of Information & Broadcasting, ‘A" wing,
Shastri Bhawan .
New Delhi- 110001

The Director. !
Directorate of Advertising and Visual Pubhatv
Ministry of Information and Broadcasting, -
PTI Bmldmg, 3rd Floor,

. Parliament Street, -

New Delhi- 110 001. =

Deputy Director (Admn.),

- DAVP, Mlmstrv ofI&B

PTI Building, 3 Floor,
Parliament Street,
New Delhi- 110 001.

Regionbl Direéi;'or/

Regional Office, -
DAVP, Ministry of 1& B, -
Nabin Nagar, Janapath,
Guwahati- 781 1_024.
\ ... Respondents.
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' DETAILS OF THE APPLICATION

. Particulars of the order (s) ) against which this application is made:

This appﬁpaﬁon is made against the impugned office Memc’;rgnduin dated

;16.08.05 dehying the extension of benefit of hi gher revised scale of pay of

Rs. 1,640-2,900/- w.e 22.08, 1988 and corresponding revised scale of Rs.
5,500-9,000/-.w.e.f. 01.01.1996 in the light of the decision of the Hon' ble
CAT judgment and order dated 19.01.96 in O.A. No. 548/94, 144 -A/93
and 985/93 to the apphaam in Lhe cadre of stenogra pher Gmde-H (now
Stenographer. Grade- 1y and pray. mg for direction upon the respondents to

grant the benefit of the revised higher scale pay of Rs. 6,500-200-10, 500/-

w.e.l. 25.6.05, which was accepled and implemented by the respondems,

' Umon of India to the counterparts of the’ apphcants Workmo under the

same Ministry of the Govt. of Indla

.[urisdicﬁon of the Tribunal:

The apphumt declares that the sub]cct matter of this apphganon is well
within the 3unsd1ct10n of this Hon'ble Tribunal.

‘1i umlauon

The apphcant further declares that this application is filed within the

| lmutatlon prescnbed under Section- 21 of the Adrmmstratwe Tnbunals
 Act 1985, |

' Facts of the case:
That the applicant was uutmlly bd&kt@d bv the Staff Selection COIIHIubeOII

after being found suitable in the wntten and open compentn e_

examination on All India basis for direct recruitment for the post of

stenographer Group - D in the scale of ?ay of Rs. 330 - 560/- (revised pay

scale 1,200-2,040/ - ) in the year 1980. The applicant is a permanent resident .
~of Kolkata in the state of West Bengal, he was posted at the Regional
Office, Exhibition, Directorate of Advertxbmg and Visual Pubhuty (Gn’

ar
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4.3

3.4

. short DAVP) under the Mlmstrv of Informahon and Broadcasting, Govt.

of“hldm, KoILala, as Sleno Grade- m (Steno Group D).

That 1t is stated that on 22.08. 1988 the apphcant was promoted/ appointed

‘in the post of Steno Grade- 1I, agamst the sanctioned post of Steno Grade
-, in the Regmnal office, DAVP, Guwahati in the pay scale -of Rs. 1400-
"300 /- same was rev1sed to Rs 1400- 2600/- by the Ministry of Finance .

subseq‘uently, (at paJ; w1_th the Steno -H/ C / PA of C85/CSSS).

, 'Ihat itis stated that recrmtment in different cadres of stenographers are

being made through the recruitment agency ie. by the Staff Selection

Commission for the subordmate offices of the Govt. of India as well as for

the C entral Secretariat by holdmg common recruitment exarmtlon by the .

'SSC, however appointments are being made on the bas1s of the

priority/option of the individual candidates. Moreover, Directorate of
Adverﬁsing ‘Visual Publicity is a participating office of CSS/CSSS in

which department applicant is appointed on the recommendation of the

Staff Selection Commission (in short SSC). The applicant is now. holding
t'heﬂpost of Stenugrapher Gr.-1, which is classified as non-gazettee_l ‘Group
‘B’ category: ' ' ' '

That it is, sta‘te‘d that normally the prémOtional avenues of stenographers

workmg in the cadre of Group ‘D’ is in the cadre of Steno (;roup \

‘C’/Personal Ass1stant and then " to the «cadre of DPrivate
Secretary / Stenogmpher ‘Grade-I. Similarly, Stenographers who are

recruited and designated as Stenographer Grade-IT1, their next avenue of

promotmn is Gte.nographer Grade-II and then to the cadre of Stenographer |
_ nade-I Be it stated that Stenographer Grade ‘D’ is equivalent to

Stenographer Grade- II1, smﬂmly Stenographer Grade ‘C’ is equivalent to
the cadre of Stenographer Grade- II, having same scale of pay.
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That it is‘ étated thét stenograplie'f.'Gr.ade- II of the Directorate of Ffeid_ :

'(Pubhcn} under lhe same Ministry of In[ormahon and Broadcastmg are
gettmg scale of pay .of Rs. 5500- 9000/- while the apphcant being
btenographer (,rade—l] under the same mmlstrv but workmg in the office
of DAVP is geltmg pay scale of Rs. 5000- 8000 /- onlv in the Grade- Land

as such applicant is mated out with a hostile discrimination in the matter

- of. ailotment of scale of pav: It is needless to point out that D:rectorate of
Fleld Pubhcm is also a subordinate office of Govt. of Indm Thaefore, ‘

dpphcant ought, to have been granted next hx.gher pay scale of Rs. 5,500-

9,000/ - in the cadre of stenographer Grade - Il and next higher scale of Rs. -
6, 500-10 500/ for the post of Stenographex Grade- I, presently hold.mg by.

the apphca_nt w.ef. 26.04. 2005.

That it is stated that Govt. of India, Ministry of Finance, Deptt. Of

Fxpenditure issued an office memorandum whereby scale of pay Rs. 1400-

-2300/- (pre-revised Rs. 425-700/-), which was granted following the

recommendauon of the 4th Central PaV Commlssmn was subsequemlv

{-urther revmea to Rs. 1400— 2600/- w.e. f 01.01.86 by the Ministry of |
Finance 0. M. dated 04 05.90 and therebv the stenographer Grade- T of the

subozdmate offices blought at par wzth stenographers and Assistant of

(.entr—ai Secretariat of the Govt. of india.

’hﬁt it is stat;ed that right from the year 1971, the scale of stenographers
and assistants of the DAVP were always comparable to the Stenomaphers

and Assistant worhng in the Central Sea’etamt

That it'is sta’ted that Covt of India Ministry of: Finance, . departmen't of

Expendltu:e vide ofﬁce memorandum No 2/1/90-CS-4 dated 31.07.90

'rewsed/ upgraded the scale of pay of Stenographer Grade ‘C’ in the
Cent_ral Secretarial Stenographer Sermce from the scale of pay of Rs. 1400-

40-1600-50~2300—EB—6042600 to Rs. 1640-60-2600-EB-75-2900. The aforesaid

benefit of the office memorandum -dated 31.07.90 were extended ‘to the



Delhi. o Publicity (confirmed

~ I'by thie SC)
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Stenographer _Grade_—ﬁ.H in many.-Ceﬁt’réi Government deparfm.ents, who
are working in the subordinate offices. Some of the deparlments have
extended the benefit of higher revised scaie of Rs. 1,640-2900/- w.e.f.
01.01.86 fo]lowmg the direction in Court cases of the various Benches of
the Central Admmislrauve Tribunal, wludl were subsequenllv confirmed "
bv the’ Hon ble bupleme Court and some of the Central Government
department have extended the said benefit to the btenographer Grade-1I
worlqng in subordinate offices following the administrative orders passed
- by the department itself, following the O.M dated 31.07.90. The foﬂowmg
Central Government departments have extended the benefit of “higher |
rewsed scale: '
LIST OF SUBORDINATE OFFICES WHERE REVISED SCALE
OF Rs. 1,640-2,900 IMPLEMENTED THROUGH: COURT CASES
. ARE FURNISHED BELOW:
, Si.' T . Case No. 'Name of thé Depitt. 'Wheﬂter .
“(No. . { - Implemented
.1 1 O.A, No. 2865/91 CAT, New Dethi” " |- Yes
O.A. No. 529/92 ‘ '
(CAT Principal~ Bench),
decided on 4.2 1993 o , _ oo
2. |O.A. 'No. 152/91, CAT, | SaltCommissioner .. Yes
Jaipur - Bench,  decided on
: 9.8.94. . ' e
3. 10O.A.- No. 1130/ 91, CAT, | Director General of Yes .
Calcuita Bench decided on | Ordnance  Factory, |
: 19.5.1995. Calcutta | .
. 4. [O.A. No. 1322/94 & O.A. | C.B.D.T, Emakulam Yes
' No. 276/95, decided on
26.7.95 and 20.7.95. - L
5. JO.A. No. 144A/93, CAT,{CBL, New Delhi Yes
New  Delhi decided on|(confirmed by the|
-~ 11919%. - o« 5C) :
6. | O.A. No.985/94, CAT, New | DG, Income = Tax Yes
Delhi dedd,ed on 19.1.96. (confirmed bv the ‘
» 18C) - '
7. OA No. 548/ 94, CAT New | Directorate of Field - Yes




(Under CSIR) -

dated 12.6.1995-

W
.8 [OA No.834850/95(1998) [Official  Language|  Yes
T IS5CC (L&S) 253 decided on | Wing, Ministry of
i 9.10.96. Law & Justice, )
9. | CWP No. 4414/% & OA Kendriyalaya Yes
No." 3181/96 Delhi High | Vidyvalaya
Court decided on 16.7.1997. | Sangathan, New
‘ - Delhi.
10. ‘_CWP No. 4842/ 9, . De]h1 National Book Trust Yes
~ {High Court, decided on | of India
1671997,
11. |O.A No. 407/97 CAT, | National Achieves of . Yes
Principal Bench, New Delhi | India ‘
decided on'9.1.1998. N
12. |O.A No. 527/97 CAT, | Director General of Yes
. | Principal Bench, New Delhi Inspection, Customs '
decided on 28.9.1998. & Central Excise
13. |CWP No. -381/96, Delhil Central = Pollution. Yes
 |High Court decided on | Control Board
16.10.98; B ,
14 }O.A No. 361/97 CAT, | Central ~ Ground Yes
| Jaipur decided on 18.1.2000 | Water Board '
15, {O.A No. 383/96 with MA | Central Ground |- Yes
 |No. 811/96 CAT, Jaipur, | Water Board
demded on 204, 2001 '
LIST OF SUBORDINATE OFFICES WHERE REVISED SCALE OF Rs.
1640——2909 LMPLE‘\'IENTED EY ADMINISTRATIVE ORDER: '
. S1. No. ‘Name of the Deptt 1mp1ementaﬁon Order Pay Scales
1 Deptt. Of Space/ISRO|No. 2/13 (10)/851 Rs. 225.700°
Centres/Units/Bangalore (Vol. VII) dt. 23.4.98 Rs. 14006-2300
‘ . Rs. 1400-2600
: . Rs. 1640-2500
2 Deptt. Of Atomic Energy, | No. 1 /27/94-SCS/407 | Same as above
| Atomic Energy Commission | dated 15.5.1997 ’
Hyderabad . ,_
3 | CSIR (All Units) New Delhi | No. 16/23/86—Adm 1 | Rs. 425-800/-
: ‘ L Vol. VII (Pt. I) dated | Rs.1400-2600/-
| - 1841994 Rs.'1640-2900/ -
4 ICMR; New Delhi Same as above - Same as above
5 CGCR], Calcutta - - No. A- 3(1)/GC/ 85-EI ‘Same as above

L



14~ - N

- 4.9

Itis :relevant to mentnon here tbat the counterparts of the applicant

N

w oerg under the same Ministry i.e. in the Ditectorate of Field Publicity

in the cadre of btenog;t apher Grade- il being aggriev ed with the denial of

benetit of higher revised scale of Rs. 1%40—2900 /- approached the Hon'ble
Central Administrative Tribunal, Prhicipal'Bench, New Delhi by’ {iling
U.A. No. 548/94. However, the said O.A was contested oy the

Respondents Union of India, the issue involving in O.A. No. 548/ 94 was

finally decided by ﬂxe learned Tribunal along with O. A. Nos. 144-A/ 93
985/93 on 19.01. 96. The Hon'ble Tribunal after consdenng the argumems

advanced bv the parhes was pieased to allow the aforesaid O.As with the

directions to grant the benefit of higher revised scal‘e of Rs. 1,640-2 900/
w.ef 01.01.1986 and the aforesa_td judgment and orders were
mplemented by the respondents Union of India and others.

The present apphcant is smnlarly situated like the Stenographe;r :

brade-ﬁ of the Directclate of Field Pubuaty s0 far terms and conditions of

. the recrultments duhes and responsﬂ)lhhes nature of works are exactl\/

same and smular as quch entitled to the beneﬁt of higher revised scale of

Rs 1646-4.900 /- w.e.f 22.08.1988 with all conseqaenttal benefit.

Copy of O.M dated 31.07.90 and judgment and order dated 19.01.96

are enclosed ~herewith- and marked as Annexure- I & II

Iespectwely. ,

That itis stated that 4“t C.P.C has. recommended the pay scale of Rs. 1400-

7660/- to the Qtenom'apher Grade- T and Assistanis for euhordmate'.

ofﬁccs The same rcconmmndahon was made by the 4th Pay Conmsmn

to the Asszstance and Qtenographer Grade- II (P.A) who are working in the’
Ceniral Secretariate. Moreover, by a subsequent OM aated 31.07.1990

revised scale of pay of Rs. 1640-2900 in the nrc—rcvmed scale of pay of Rs,

- 425-300 for duty post mcluded in the Assistant Grade of Central

Secretariate Serv1ces and Grade- C Sienographers of Ceniral Secretariaie

btcnogmnhurs bcrvne w.c.f. 01.01.86 was given. The same revised. scalg of



pav was also made ap'phcable to Aes:etant and Stenographers who are

Workmg in other organization like Muusl.rv of External Affairs which is

not parthpahng in the Central Secretarial ‘-:erwces (in short C55) anid
Central Stenographer Services (in short CSSS). But where the posts are

incomparable grades wilh same classification and pay scales and the
methbd of recruitment through open competiﬁve examination also
ext'ended the benefit of revised h1gher pay scale of Rs. 1640-2900/- w.ef.
01.01.86. However, as a result of the exten;sibn of the benefit of O.M dated

31.07.1990 on selective baeis in certain subordinate offices of the Central

Government, caused grievémces to the em?ioyees of various Central

Governiment department and as a result large number of cases were filed-

before the various Benchies of the learned Central Administrative Tribunal

for extension of the hig’her revised scale in terms of O.M dated 31.07.1990. -

4.10 That it is stated that fhe judgment and order dated 19.01.1996 passed in

4.11

- Selection Commission by competitive examination for djrect recruitment

- O.A. No, 548/94 in. favoux of the Assistant and Stenographer Grade- Il who
are working under the same Mmlsm in the Directorate of Fleld Publicity

were ac‘cepted and 1mp|ementea by the Reeponaems Union of India.
However, the respondents Union of Indm preferred a Speaal Leave

Petition before the Hon' ble Supreme Court agamst the ]udgment passed in

Q. A No. 985/ 93 and. the same was dismissed- on meriis vide order dated

11.07.1996. '
A c-opy‘ of the order of the Hon'ble Supreme Court is annexed

herewith for perusal of Hon'ble Tribunal as Annexure- 1.

-

That it is stated that the applicant was ]Ilitlaﬂ\' selected through Staff

on all India basis in the cadre of Grade-Til Steﬁogré'éhex and subsequenﬂv
promoted to the post of Steno Gr. 1. Stenographer and Assistant in the
DAVT are comparable to the scale of Stenographer and Assistant in the

Cent;al Secretariate which is evident from the comparative chart shown in
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- Assistant of DAVP are equlvalent in the rank and status and comparab}e to.
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the precedmrr paragraph as such the apphcant is entitled to the benefit of
1ugher revv:ed pa} “scale of Rs. 1640-2900/- w.e.f. 22.08.1988 in terms of
O.M dated 31 07. 1990 Mmeover post of btenom'apher (;1ade~11 and

the Slmlograplter Grade-II and Assistant of DFP since the: apphcant is

similarly situated like the applicants of O. A. No. 548/ 94 therefore entitled

to benefit of lhlgher scale of pay contamed in above mentloned O.M dated
3l 07 1990 '

That your apphcant subrmtted ~numbers of representations for extension of

‘ beneﬁt of hleher scme of pay of Rs. 1640-2900 w.e.f. 22.08.1 288 smce the

' apph(‘ant wae ‘promoted to the p'radp of Qtenoprapner Grade- ﬂ wer

.08 1988. Aiophcant subnutted representahom on chfferent dates i.e. on
18.03.9, 290806 25.02.97, 0501 01, 01. 05.02, 30.04.02, 24.06.02, 04. 12.02,

3. 12.03, 10. O“R 05, ()4 07.05, prawnp interalia for extension of the beneﬁt of
| the Iusrher rewsed scale w.ef. 22 08 88, in terms of the O.M da Lecl

31. 0/ 199(} m the hght of demszon rende1 ed by the Hon'ble Trlblmal m Q.A.

‘No. 548/ 9, whu‘h was accepted and lmpiemented by the respondents
Umon of Indm in favour of the counterparts of the aophcant workmg-

‘ under the same Mlmstrv in the department of Directorate of Field Pubhatv

and on the mund that the apphcant is elmﬁaﬂv situated in rank, status,

4‘ 13

smle of pay hke those ' Stenographers Grade- II who are working in the
Dlrectorate of Fleld Pubhmtv and approached the CAT, Prmmpal Bench,

New-Delhi thmuprn 0. A No. 548/ 94.

- Copy of few rcprcsc:ntatlon dated 04 12.02, 03.12.03, forwardmg

letter dated 23.12.03, representahon dated 10.01.05 and 04.07.05 are

' enciosed heremth for perusal of the Hon'ble Tnbu.nal as
Anncxurc— v (Scncs)

That it is stated that ‘the respondents Umon of India -after considering

gnevance petition dated 03.12.03 issued the impugned office Memorandum
bcarme lcttcr No. A-12033/1/202/ Admn. 1 dated 16.08.2005, whcrcbv the

i

.
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claim for extension of the benefit of higher pay scale of Rs. 1640-2900/-

w.e.l. 22.08..88 and corresponding revised séale Rs. 5500-9000 w.e.f. 01.01.96

has been rejected in a most mechanical manner without application of mind

on the pretext that benefit of a judgment/order of a Central Administrative

" Tribunal cannot be:extended lo-the non-a?plicanls and {urther stated that

higher pay scale "of Ks. 1640-2906 has beén restricted to the
Assistants/Stenos in (SS/ Csss and the same has not been extended to the
similar post in subordinate offices/ autonomous orgamzatlons in terms of
’vimlstrv of Finance letter dated 30.06.05 and in terms of O.M dated
15.04.04. It is surprising to note that the grqund. on which the dlaim of the
applicant has been rejected by the DAVP is not sﬁstainable in the ?}*éﬁef

law, as becaizse ‘Government of India being a modal employer cannot force

the emplovees of a particular class to approach the Court of law and obtain
mdnqdual order in their favour on a particular issue more $o when the

Judoment and order passed in O.A. No. 548 /1994 by the leamed Prmczpal

Bench New Delhi was accepted and implemented by t‘ne respondents

Ministry, now they cannot deny the extension of the said benefit to the

sumlaﬂv situated emplovees like the ‘applicant. Moreover when the -

respondents Union of India accepted and- unplemented the judgment dated

19.01. 1996 passed in O.A. No. 548/ 1994 in favour of the employees

working in the subordinate offices like DFP and other Central Government
departments indicated in the precedmg'paragraphs as such their contention
that the benefit of higher reﬁsed scales of Rs,41_,640-2,9(')0/ - (cofre§pondjng
revised scale of Rs. 5,500—90(30) has been restricted to the Aséistaﬁt and

* Stenos in CSS/CSSS is false and nlis;ieadjng, on the one hand they have

admitted the implementation of the judgment and order dated 19.01.1996
in O.A. 548/%4, 144-A/93 and 985/93, therefore the statement and

contention of the respondents are self .contradictory. Moreover, further v

contention of the respondents that in view of the Ministry of Finance letter

dated 30.06.2005 and 15.04.2004 the benefit of higher revised scales cannot

be granted to the applicant is tota]lv wrong as because it would be evident

n
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from a mere reading of the O.M dated 15.04.2004 that the Ministry of

Fme;nce,' depamiieni of Expendilure has imposed reslriclions regarding

extension of benefit of higher scale contamed in O.M dated 31.07.1990

exclusively to the Assistant and Stenographers of Autonomous bodies, it is

s:alegonca]ly submitted thal -the agghcanl is working in Central
Government départmeﬁt, therefore the O.M dated 30.06.2005 or O.M dated
15.04.2004 cannot be made applicable in the instant case of the applicant

and on that ground alone the mpugned order dated 16. 08 2005 is liable to
be set aside and quashed

It is submitted that although reference is made regarding letter

dated 30.06.2005 but the same has not made available to the applicant as |

such contention of the U O letter dated 30.06.2005 is not known to the
apphcant

A copw of the mlpugned order dated 16.08.05 is enclosed herewith

for perusal of Hon ble Tribunal as Annexure- V.

That Voﬁx 'app]icant beihg simjlaﬂy simétéd like those Stehographers

Grade-ﬂ, who were apphcam in O.A. No. 548/94 of the Duectorate of '
led Pubhcﬂv, as such denial of the benefit of higher revised scale of pav ‘

’ contamed in O.M dated 31.07.1990 is highly d15cmmnatorv, arbxtrary and

such achon is in n(uatlon of Arhde 14 of the Constitution of India and on.

that ground alonc the Jmpug:ned office memorandum dated 16 08 2005 is

' hable to be set aside and quashed

That it is slaléd that #?plicmﬂ was promoled to the cadre of Grade- T

Steno‘grapher in the scale of pay of Rs. 5,500-9,000 w.e.f 24.06.2005 and he
was placed in the scale of pay of Rs. 5, 500-9000 /- vide order bearing letter
No. 1”011 / 3/ 2001 Admn 1 dated 21/ 23. 06 2005, w hereas in v1ew of he

O.M dated 31. 07. 1990 the applicant is entitled to be placed in the scale of

Rs. 1640-2900 W.e.f 22.08.1988 and applicant is further entitled to be placed

in the scale of Rs. 5,500-9000 (revised) w.e.f 01.01.1996 onwards, therefore,

TR ot UV

o
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hm placement in the scale of Rs. 5, 500-9 000 after his promotlon to the
cadre of Slenographer Grade-1 w.e. { 24 06 2005 is not correct sather he is
entitled to be piaced in the next higher scaie of Rs. 6500-200-10,500/- w.e.f.

.24.06.2005 -with al] consequentlal beneﬁt Be it etated that Stenoorapher,

Grade-T- and Lhe post of Senior Persoml Assistant in the office of the

Central (aovemment are same and eqmvaient in the rank and status. lt

would be ewdent from the Emplovment News dated 6-12f July’ 2002 that

the Government of India issued adv ertisement inviting apphcatmn for

- filling up the post of Senior Personal Assistant in the scale of Rs. 6500-200-

110,500. Smce the apphcant is promoted in.the cadre of Stenographer
' Grade is entitled -to be placed in the further higher _scale. of Rs. 6500-
10,500/ - w.e.£ 24.06,2005. | B

A copy. of the Emplovment News dated 6-12th July’ 2002 is endosed
' herewith for pen_;sal of Hon'ble Tnbunal as Am\exum- VI

4.15 A. That yvour apphcant beg to say that the grounds raised in the O.M No. 6

(3)- 1C/9%5 dated 15.04.2004 as well as in the letter dated 30.06.2005 for
deniai of higher revised scale of - pay cannot be sustained in the eye of
iaw in view.of t}:{e fﬁa’ct‘ that in the casé of similarly situated employees

the same has alreadv been decided by the various Benches of the learned

Tnbunas erh has heen upheid bv the Hon'ble Supreme Court and the

: respondents Union. of ‘India has accepted and implemented those
decisions of the learned Tribunal in the case of the similarly 31tuated
employees as indicated in the preceeding paragraphs as such
respondcnts are };arrcd by law of estoppel to raise such objection in the
case of the present apphcaﬂt and on that ground alone the impugned
office memorandum dated 15.04.2004 as well as the decision of the

respondents eomumcated through Parag;raph 2 of the letter dated

30.06. 2005 are liable to be set aside and quashed. 1t is a settled position of -

Jaw that once a benefit of pay scale extended to a particular class of

cmpl&')yec-é} then the said benefit cannot be denied to the similarly
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. 31tuated empiovees belonging to the same categorvx only on the ground.

that they have not approadted the Court of law.
In the circumstances stated above the impugned O.M dated
15.04.2004 and impugned letter 'dafed 30:06.2005 be éet aside and
quashed. .- . .
Copy, of the meugned o.M dated 15.04.2004 and mpugned letter
,dated 30.06.2005 are enclosed as Annexure - . VII and VIII
| .respectivelyi ' o .
That your a};mhcant subnutted representations but the same have been
rejected in a most arbltrarv manner and thereby demed the appropnate

scale of pay or Rs. 1640—2900 (revised Rs. 5500-9000/ ) w. ef 22 08.1988

- and as such applicant is incurring financial loss cach and every month duce -

to non-ﬁxahon of his pay in the appropriate scale of pay and as such it is a
continuous wrong giving recurring cause of action due to neghgen_ce and

inacton of thc respondents Union of Indxa

In the circumstances stated above apphcant has no other alternative.

remedy but io approach this Hon'ble Tribunal for protecnon of his

_valuable and legal right and be pleased to pass appropriate order

deecting‘ the respondents to grant and fix ﬂle pay iil the scale of Rs. 1640-
2900/- w.e. f 22.08.1988 and further correspondmg scale of Rs 5‘300-9000/ -
w.cf. 01.01.96-and -the Hon'ble Court further be pleased to direct the
respondents to grant the scalelof Rs. 6,500-200-10,500/- w.e.f 24.06.2005
with all cénSequentiai‘ benefit and arrears monetary benefits.

That this application is made bonafide and for the cause of justice,

Grounds fof_relief (s) with legal provisions:

I~

For that the applicant being sinii’laﬂy circumstanced like the

‘Stenographer Grade- II of Directorate of Field publicity who were
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applicants in OA No. 548/1994 for extension of the benéﬁt of hig]ﬁer

. -revised scale of Rs. 1640-2900/- {revised Rs. 5500-9000) in terms of (he
: !JOPT oM dated 31.07.1990 entitled to the same benefit of higher scale of
. Rs. 1640-2900 w.ef. 22. 08. 1988, in light of the judgment and order dated

19.01. 1996 passed in favour of those emplm ees of Lhe same Muuslrv

which was hnther accepted by the same respondents Union of India

For that, theapplicant is similarly d;icuntstanced like those Stenographers
Grade- 11 of the Directorate of Field Publicigr and was vested with simiiar
duties, respbnsibﬂitigs and nature of work, mdreover, recruitment
conditions, rank, status and scale of pajr of the Stenographer Grade-II of
the T)irectofat;% of Adverﬁsipg and Visual Publicity are exactly simii_aﬂy
with that of Direct‘orate of Field Publicity and both are‘ Central
Government department under the M]mstrv of Information and

Broadcasting.

.For that, applica‘ilt was selected from open market through competitive

examination and tbe Grade, rank, duties and responsibilities and scale of

pay of Stenotrmpher Grade- II of the Directorate of Adv ertzbmv and Visual

Pubhcxty are equ_ivz}lent to the post mcluded in the Assistant Grade of
Central Secretdriate service -and Grade ‘C’ Stenographer of the Central
Secretariate Stenographer Services and method of recruitment of both the

categories are .throﬁgh open competition and posts are comparable to each

~other.

For that, the gipplicaht fulfils all the criteﬁa laid down 'in the O.M dated
31.07.1990 iS&‘;t!;ed by the .D.OPT; Govt. of India and as such entitled to the
benefit .of h1gher revised scale contained in the aforesaid O.M dated
31.07.1990 with all cbﬁsequenﬁal benefits.

For that, demai of benefit of higher scﬁe of'i)ay to the applicant when the

same was ex;t(;nded to the sinﬁlarly situated cmplovees of the Directorate

o\
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of Filed pubhmtv arid ‘also in other subordmate offices of the Central

Government department either following the judgment and order of (he

fearned (,ent_ral Administrative Tribunal or by virtue of the administra tive

orders issued by the administrative Ministries of various Central

Government “ deparlment as such non-extension of the benefil lo the

 applicant is’ highly discriminatory and the same is in violation of

principles laid down in Article 14 of the Coﬁsf:itutiorﬁ of India.

For that, the judgment and order passed in favour of siniﬂariy situated

employees-in O.A. No. 985/ 1993 was carried on appeal by filing a Special
Leave Petition before the Hon'ble Supreme Court but the same was
dismissed - by the Hon'ble Supreme Court-by order dated 11.07.1996 on

‘merit, and thereby confmned the judgment and order passed by the

learned Central Adnmustratwe Tribunal m C.A. "Jo 985/ 1993.

F or that, the grounds asszgned in the impugned order dated 16% August

4003 whﬂe rejecting the claim of the apphcant for grant of higher scale of

pay of Rs. 1640-2900/- (revised Rs. 5500—9000/ ) is not sustainable in the -

eye of law ‘masmuch as Union of India canmot compel each and every

employee to approach the Court of law for obtaining a parﬁcular relief

when the same was deqded in favour of the similarly situated employees.

of the same Mlmbtrv by a wmpetent Colurt of law by it's judgment and
order . dated 19 01. 1996 passed in O. A. No. 548/ 94 under the same

Mxmstrv and more so when the same judgment was accepted and .

implemented bv the respondent Union of India in favour of the employee::

of the subordinate offices of the Central Govemment department as such

contentlon raised in the mpugned order dated 16.08. 05 is not sustainable -

in the eye of law. =

For that the contention of thP respondents that the benefit of a ]udgment

rendered bv a competent Court of law is restricted only to the applicants |

s
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5.10

5.11

512,

5.13

as per Vextend policy of the "Govemme'”nt is highly arbitrary, unfair on the

parl of a model emplo;,,;er. like Union of h}diﬁ.

For that, the conteﬁtionj o'f ‘the ’resPdndents raised in the O.M dated :
16.08.05 thaf the \:bjeneﬁt of higher scale has been restricted to the
Assistants and Stenos . in (SS/CSSS is- self contradictory an’d said
statement is false and nﬁsleading inasmuch as the benefit has been

extended to the Stenbgraphe_r Grade- Il working in the Directorate of Filed

Publicity who are similarly sitvated like the present applicant.

For that, denial of allotment of Appropriaite scale of .pav and re-fixation of
nav to the snmlarlv situated employees working under the same Mlmetrv
in Lhe same rank. and slalus isa LOﬁLLﬂLlOHS wrong, causing urepamble
financial loss each and every month and on that score alone the mpugned

order dated 16.08.2005 is liable to be set aside and quashed.

-

For that the apphcant be.mg sumlarlv 51tuated hl(e those Stenographers of -
Dn‘cctoratc of Film Pubhatv and working in the Central Covcrnmcnt

_ department as .such demal of the benefit of higher scale ofl pay on the
 ground assigned in the letter dated 30.06.2005 and 15.04.2004 issued by
s the Covt.Aof India, Mihistry-of Finance is not sustainable in the eye of law.

'For that the contention ot the respondents raJsed in O.M dated 15.04. 2004
as well as in the mw.pugned letter dated 30.06.05 after having been
tmpiemented the decision of the iearned Tribunal granting the revised
higher pay scales in terms of O.M dated 30.07.1990 to the su:mlarlv

siluated emplm ees. of the Ministty o[ Information and Broadulsu.no as

. such respondents are barred by law of estoppei to raise such ground

, denvmg the benefit ot higher revised pay scales to the applicant.

For that gj.'ounds faised in‘ oM dated 15.04.2004 as well as in the
impugned letter déted 30.06.05 are highly discriminatory and those
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- impugned letters have been issued in .vi.qlat'ion of Article. 14 of the

Constitiition of India and on the score alone the impugned O.M dated
15.04.2004 as well as in the impugned letter dated 30.06.05 are liable to be

set aside and quashed.

Details of remedies exﬁaustei

- That the applicant declares that he has exhausted all the remedies

available to and there is no other alternative remedy than to file this

application.

Matters not previously filed or pending with any other Court.
The - applicant further declares that he had not previously filed any

~ application, Writ Petition or Suit before any Court or any other Authority

or ‘any other Bench of the Tribunal regarding the subject matter of this
aﬁp]ic’aﬁon nor any such application, Writ Petition or Suit is pending

before any of them.

Relicf (s) bought for: -

Under the fac&s and circumstances stated above, the applicant humblv

prays that Your Lordships be pleased to admit this application, call for the

records of the case and issue notice to the respondents to show cause as to

~ why the relief (s) sought for in this application shall not be granted and on

perusal of the records and after hearing the parties on the cause or causes

that may be shown, i)e pleased to grant the following relief(s):

‘That the Hon’B_le Tribunal be pleased to direct the respondents to graizt

and re-fix the benefit of higher revised scale of pay of Rs. 1640-2900 with

effect from 22.08.1985 and corresponding revised scale of pay of Rs. 5,500-

9000/- w.ef 01.01.199 onwards and further be pleased to' direct the
re'spondenté'tb place the applicant in the next higher scale of Rs. 6,500—200—

10,500/ - w1th effect from 24.06.2005- by necessary modification of the -

N
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promot;on order bearmg letter No. A- 12011 / 3/ 2001 Admm. I dated 21 / 23-

E 6/ 05 wuh dll consequenual beneﬁls mdudmg arrear monelan benefit.

8.1 A

8.2

83

91

'Ihat the Ho "ble Tnbunal ba rleased to set asxde and quash the xmpusrned'
Q. M dated ;5 04. ”004 as weﬂ as in the lmpugred letter dated 30.06.05

rospectlvelv (Annexure— VII and Vi),

Costs of the apphcahon :

Any other felief (s) to wluch the apphcant is entitled as, the Hon”ole
Tnbunal mav deem: fit and proper R '

. v .

Inite’rim order pra.ved' for A

Durmg pendencv of the apphcauon, lhe apphcanl prays for lhe Iollowmg

p .

mtenm rehef -

That the Pon ble Tnbunal be pleased to observe that pendencv of l.‘ms

. apphcahon shaH not be a bar for grant of relief prayed- for in r}us

| apphcatton

4Parhcuiars of_theIPO.
"LP.ONoa. '

* Date of issue -

Issued from
Payable at

List of enclosures:

As given in the index,

'
P ey
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VERIFICA’T’ION

|

T gn Rag’na:bendra Nath' Das, aged .about 47 years, working ;s |
Stenographer tra’de -1 m the office of Re;gional Office, DAVP, Cuwaitaﬁ,
do hereby ver;:ify that the statements made in Paragraph 1 to fi‘.and 6 td 12
are true to m\;‘ knowie‘c];ie and those made in Paragraph 5 are true to my -

legal advice and I have not suppressed any material fact.

"And T sign this '-f'v’ériﬁ@a'ﬁon' on this the 3-0’4.\ day of December, 2(05.

-——
T 1



‘. Annexam- I
(Typed copy) -
| Extract)' -
No. 2/1/90-CS-IV
Government of India

Mlmstry of Personncl, Public lgﬁévanccs and Pension
Department of Personnel & Training

New: Delhi, dated the 31+ July, 1990

Service and Grade 'C Stenographers of Central Secretanal
qiene gra pher Servne :

1. The mldersigned is directed to say that the quesuon reaardmg
revision of scale of pay for the pmt of Assistants in the Centrai Secretarial

etc.,ahg_xs ‘oeen under’ consideration of the Government in terms of order

_dated -‘23“1i May, 1989 in O.A. No. 1530/ 87 by the Central A’dminisﬁ"ative'

Tribunai, Principai Bench, New Delhi for some time past. The President is

now pleased to prescribe the revised scale of Rs. 1640-60-2600-EB-7 5—2900 ‘

for the pre-rf;Vlsed scale of Rs. 425-15-560-20-700-EB-25—800 for duly posts
included in the Assistant Crade of Central C}edretariai Service and Grade
< Stenoomphers of Ccntml Sccrcta.rml Stcnographers Service with éffect
from 1.1.1986. The same revised pay scale will also be apphcable to
Asustants and Stenographers in other Orgamsanons like Ministry of

- External Aﬂ'n.rs whnh are not parhapahng in the Central Secrctanal_

Service. and Central Secretanal Stenogmphers Service but where the post

© are in comparable g‘rades with same dassml_catlon and pay scale and the

method of recruitment through Open Competitive Examination is also the

same.

Py

qub;ect, Revwwn of Scale of Pay of Assistant Grade of Central Secretarial

}
|



| 2. Pav of the Asustants and (,rade £ bbenographers in POS]thI] as on
1 1. 1986 sha}l be ﬁxed in terms of Caanl Civil: qervue (Rewsed«-Pav) ,

%Rules 1986 The employees <oncemed sha_u be given option to opt for the )
rewsed scale of paw from 1. 1 1986_or subsequent date in terms of Rule 5
1b1d read wilh - Muus!n of Finance O.M No. 7 (oZ)—E /86 daled

_22 12, 1986. & 275, 1988 m the form' appended to Second ﬁc,hed.uje of the
rule ibid. T'lus optlon should be exerqsed within three months. of the date

. ef issue of the O.M. Thxs opnon once e}'erclsed shall be final. -

3. Formal amendment to CSS (RP) Rules, 1986 will be issu‘ed in due

course,

4. 'I'ms 1=sues with- concurrence of Mmzstn of Finance fDepartmem of

K nxpendlime) vide their U 0. No. 7(48)/ IC/89 dt. 30.7. 90

. Sd/- Mlegible

- ~ T W

Under Secretary to the Govt. of India, ;

B
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TmxeloeT e f_‘ Orfginal Application No._i&w\ of 1993 ‘,
UL s e 19th LAY OF vanuag, | 1996 '

HOI'BIE MR N.V. KRIS!—IZA,N, ACTING CHAIRNAN
HOM'BLE MR L.C. VEXUA, "SUJICIAL MEMBER

V.R. Panchal, S/o‘Szi Rati Lal, R/o F-49, Roac Ko, 4,

Andrews Ganj, New belhi, working as Crime Assxatant

f in the office of Central Buredu of Inv;stigatiop, Delh:
\ Region, Bdock Mo, 4, C.G.O. Cowplex, Lodl Roagq,
!
3 New Delhi.
! : 2 . B.S. Sefhi, Crime Assistant/CBI, as on 1.1.1986
(now Jh/CBI)
3. Pritam Lal, Crime Assistant/CBI as on 1.1.1986
(now 0S/CBI1).
| 4. N.C. Das, Crime Assistant/CBI as on 1.1.1986
(now CGYCBI)
| 5. G.V.53. Rao, Crime Ahssistant/CBI, as on 1.12986
(now 5/CBI).
6, V.2, Prasad Rao, Cr:Lmé .ASSiStaTIC/CEI as on 1,1.1986
(now 05/CE1).
| 7. Joy Joseph, Crime Assistant/CBI. as on 1,1.1386
| e . :
| /,/’ vl TN (now 03/CBI). -
‘& . §. D.G.K. Sastry, Crime Assistant/CBI as on 1.1,1986

¥ R £ *inmJCB/CBI)— A L L

.i v 5, B.L. Goel, Crime )\5:--:.i3_.,ta.ﬁt/"cgl‘ as 9!) 1. 1.1986
A . . . ‘-' ~,l1..v < , ---‘ .';:‘7. R ‘! C L )
| ¢ & {nos CS/CDI).

; m‘
NE
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r12,. M .C. Kholia, Crime Assiatant/cnx

v-." l;--»\ A u

t .

13 uobha Chang, Crime Assistant/CBI

. S ; llf"', ':[""'Y‘T

A4, P.v, Krishnamprthy, Crime Assistant/C3

RS LA

-~ A
Pyt esenel

$;S.,u.3; rurthy, Crime Assistant/CLl,

Jab SN S Al R

16;'L.R. Chadhd, Crime Assistant/CBI.

17. Naresh Kumsr, Crime Assistant/C5I,

18, G.X. Garg, ‘Crime Assistanﬁ/CBI; /
19. H.Sf Chakrevarthy, Crime Assistant/CSI.

20, R.N, Prashad, Crime Assistant/ CEI

21, Rajinder Sinéh, Crime Assistant/C3I,
' 22, L,N, Bharawaj, Crime Assistant/CBI.

23. Prem Prakash, Crime Assistant/CBI,
24, NJ{, Tiwari, Crime Assistant/CB1I,

25, G.K. Swamy, Crime Assistant/C:I

26, K.D, Singal, P.A. (Steno-Gr.'C') as on 1.1.1986

(now Sr, P.h.).

27. Smt, Krishna Anané, PA (Steno Gr,'C') &s on 1.1,1986

(now Sr, P.h.).

«

28, Smt. Kanta Gaba, PA (Steno Gr.,'C') as on 1.1.1986

(now £x, P.A.).

T

29, prabha B. singh P.A, (Steno Gr.'C').

e . T RO, ORPY TR etiR, PlAL (Breno Gr ottty an et nann
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_ ' LN S DTN <8 (RO ST
32, Smt. Parvesh Chawla PA (Steno Gr,'C') as on

""1,1,1986 (no~ Sr. P,A,).

\ '

33, Sri Ashok Sahaney, PA/CBI, .-
34. N, N, Datta, P.A,/CBI,
35.R.N, Lutha PA/CBI,

36. Smt, Jayshree, P.A,/CBI,
37, S.?. Narula, P,A,/CBI, ‘ . ,

38, M.L, Khanna, PA/CBI,
39. S.i.. Srivastava, PA/CBI,

Applicants
By Advocate 3 Sri V.S, X. Krishna

Versus

Union of InZia through its Secretary, Department of

,

FeBsonnel & Training, MNew Delhf.

2. Union ofIndid through its Secretary, liinistry of

Finance (Department of Expenditure), New Lelhi.

3. Central Bureau of Investigation, Bdock No. 3 CGO

Canplex, Hew Delhi.

s

y Advocate 3 Sri M.M, Sudan

Wwith

Original Applicaticn No, 985 of 1993

. Geverdhan Lal, S/o Late Sri Permanand, /o SE€ V/1558,

P.K, Puram, New Delhi, .
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3. Bajjeet Singh, ;@ 8rd Ranjt 143, g/oL54§;¥CBirag;
“Delns,

- S ',~.‘-':r1) 7)1‘..71"-.".‘-'-’

I LT

4. Laksmnan'Dass, S/o Late S.r:i Behari Lal ‘R/o 51, J
Rishi Nagar, Shakur Basti Delhi

i
g ssaf
5. Charan Singh, S/o Sri prem Sulgh R/0 328 Muniryna, !

New Delni, S

6. C.5. Neyi, S/o late srj H.S. Negi, R/o 5. v, r o,

Road, New Delhi,

7+ R.K. Chopra, $/6 sri Hape Raj Chopra, R/o g4, zases
f Azad Nagsr, Ney Delhi, '

8. D.R, Khullar, s/0 Late S*i Lal Chand Khylis . /0

60/43, Kalibari Marg, D1z Area, New Delhi, ’

9. N.N Chopra, S/o Late Sri S.D, Chopra, 94, Mmool
Bagh, TYPE III , New Delhi,

10, Sampat Sahni S/o Sri M.L, sahni, R/0 1654 tiavur o
vdhar, Phase 17, Focket-C, “ew Lelng, :
11, p.G, Rirar, S/o Giri Raj Parshagd, k/o Lragry

liurya Enclave, Pitam pura, Belhi,

12, Miss sarla Sachdeva, D/o sri Kanaya La) /izhiingg,

R/0olH-117 . DA, Flats, Naraina, New Delhi,

13.R.K, Aroga, S/o lt, Sri G.MN. hrora, R/o 2:*'

Indra Park pajap Road, New e1lnhj, v

14. R.tt, shama, S/o Lt, Sri Rap Dhari Sharmma, p /g

40-F Aram Bagh, Type-B, New Delhi,
15, S.R. Ghai, S/o Late Srj B.R. Ghai, /o tec., 3/926

R.R."Puram, New ‘Weihi, . ’
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.17.. Raahcy bhya.m.

S/o Late Sri Banwari Lal, 250, _ v u?

)  I.T. Colony. Unit, Pitam Pura, _Delhi. '
. ey f A T
vago. ..+ - 18s Smte Urmil Bhatia, W/o .)ri Gulshan Bhatia, R/o
B Ye - .

e C-1 G.2 Dislshad Gaxden, Delhi ' ‘
i qo ‘ o R VA

', 19. sri Bhanshyam, S s/0 Lt. sri )xama_Ram. R/o vill &

Post Karala, velnhi,

20. Ishwar Singh, s/p Lt. Sri Raja Ram, P/o Vvill,

Balanr, P.O., Eahadurgarh, Oist. Rohtak (Haryana).

21. Surinder Sinch, .S/o Sri J.E. Singh, R/o G-39

Napakpura, New Lelhi, p

22. Smt. Beelam Raichand, W/0 Sri Arun Kumar Raichand,

R/o 9, Mouscm Vihar, New Delhi.

23, Rajinder Kumar Arora, S/o late Sri O.r. hrora,

R/o H.No. 494, Circular Boad, Shshadars, Delhi,

24, Yasturi lal, S/o Lt. Sh. Banshi Ram, L/o 4161/65
Gali Shahtara, Ajmeri Gate, Delhi.
Applicants
By ~dvocate 3 Sri l.L. Ohri
Versu§
Union of Incia through the Secretdry, Ministry of

FinAnce, Dept. of Kkevenue, North Bdock, New Delhi.

A - ‘S.\ 2. The Secretary, Ministry of Personnel, Fublic

: Grievances and Pensions, Dept, of Per'sonnel &
!
! , . .

- ' ‘ Training, New Delhi. :

‘3. The chairman, Central Board of Difect Taxes,
Ministry of.Finance; (epartment of Revenue, North o
RA~Gk ., New Delhi.

I.espondents

By Advocate ° U.P. Uppal
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So*u Original Application No., 548 of,1994' 4.‘3 £1v~ a
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Brahm bass, birﬁctorate of Field Publicity, Ministry
) f\l ‘r‘d\\ V,\"}|p ‘“‘w,' .

of Information & Broadcasting, Last Bl&ék 4, Level 3,

L.K Puram, New £Elhi. R ”"’?ix G-

LARSErN

. o 'l“LﬁH .ﬂiaxax Yroi
. 2 "H.K, nahto, Lizectorate of Field‘Puolicity,

Ninistry of 1 & B, 'L.K. Puram MNew, Lelhi. ...

3. Sukhdev Raj Sharma, Oipectroate of Field Publid ty,

Ministry of I & B, R.K. Puram, New Delhi,

fi- J.K. Garg, DLirectorate of Fielé Publicity, Ministry /

bf I & B, R.K. Puram, New Delhi.

5. V.S. Negi, Directorate of Field Puklicity,

Ministry of I & B, R.K. Puram, New Delhi.

6. Mrs, Harbans Ahuja, Lirectorate of Field Publicity,

Finistry of 1 & B, '®.,K. Puram, Nevw is1hi.

7. Mrs. Fashmi Marwaha, lirectorate of Field -

Publicity, Ministry of I & B, R,K, Puram, New Delhi.

8. N.S. Srivastava, Regional Office, Directorate of
Field Publicity, Ministry of 1§ B, Vidhan Sabha Marg,

Lucknow

9. Vishan Das, Regional Office, Lirectorate of Field
Publicity, Ministry of 1 & B, Chlttranjan Marg,

Jaipur .
«

10. Mrs, Shricevi Arun lioralwar, Regl onal Officex

Lirectorate of Field Pu~ﬂicity, Ministry of I & B,

.
o

'

Vidya Vihar, Punec,

R Sae
Te MU Shay
12, .. en rma, Pexlonal Ofiice, Lo of F¥ali
AN

L
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12, Desh. Raj, Directorate of Field Publicity,

Ministry of I & B, R Y..,Puram,;Nev' Delhi.

PO ] Y/l".“" i

AN A SCRPEAESE

Assam Region, Guwahati K

14.V, Padmandabhan, Regional Office,lte. of Field

e r&»ﬁl ) ‘?,) 'I.’: . - oo d

.‘Publlicitjl(, Ministry of 16 B,‘Sectoz ‘34-A, Chandigarh,

1

13. Desh Raj, Regional Office Dte., of Field Publicity/

Puodlicity, 'Ministry of 1 & B, Tamil Nadu Region,

Maaras,

g

Applicants

By Acdvocate : Sri V.S, R, Krishna
Versus
Union of India through the Secretary, Ministry

I & B, Shastri Bhawan, New Delhi,

2. The Becretary, Department of Personnel &

of

Training, Ministry of Personnel & Public Grievances

& Pensions, New Zelhi,

3., The Secretary, Ministry of Finance, North

Block, New Delhi.

4. The Director of Field Publicity, Eaét Block 4
\ ‘ %

|

Level 3, R.K, Puram, New Delhi. 1
, &Y
Responients

.

. - r .
By ~dvocate : Sri M.,lN, Sudn

OR DER

D.C. VERMA, MEMBER(J)

In the thren O A, s, thc appllCuﬂL 8

- -~
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2;.l In O.n, No. 144—A/93 39 agplicants are

]
i RN R ey LIy ,'H Sl SR !

e working as Crime Assistants nd StenograshersGraae T’C"
(RAL): in the aepartmont of qutral Bureau of .l
Investigation (in short C,E.I, ). atceched cffice of |
the Ministry of Persornel & Public Grievances &

Pensions, Govt, of 1ndia,

( 3. ~ In 0.A, No;'985/93,?24 @pnlicants are (

Incane Tax (INV), North, New Delhi which is et:zached

|
\ Assistants in the office of Directordy General of ’
!
!

office of Central Boara ofDirect Taxes, Ministry '

of Finance, department of Reverue,

4. In O,A. Mo, 548/94, 14 Ernlicente ere

working as Stenogygr2phers Grage-11 ard Assistants
S— bt el i

e e et s e =

! in the Lirectorate of Field Publicity (in short ;

DFP), Miristry of Information & Broadcasting.

5. All the applicants who are working as
excent Steno Gr.Il of the U,n, N0,5:8/94

hssistants or Stenograpshers Grade-Il/Were recamwnensed

pay-scale of k., 140C-260C/- by th: 4tk Pay Comnission

(in short ,C,). The same recommendation was made
by the 4th P.C., to tke Assistancts and Stenogra,hers
Grade-II (P.A.) who are working in tnhe Centrel

Secretariat, hovever, by & subsejuent 0.1, No,

T j
2/1/90 CS.,4 o ted 31.1 90 revzsed scale of pay ! !
of f, 1640~ 2000 in \he nre-revised chle of . : TRE
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Lﬁupw e.f. 1 1, 1986-was givén. The ‘same reJised paya :
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e ~~guscales was also:nade’applicable £0 Assistants?and

: 4:1?;;'{"L;)Luf,9§;.£ MRS

ICRF nogr ohers'whouareuworkin in other :0rgad isation
T O?J.qluuif? .)g._,a" 3 0uLs al 2L : 9= ...L’gzhl?du %

Sie

Tt g
e CIJ,Joﬂlike Ministryiof Exterul Affairs which were not
) "LJU—L A : '\:'161-\
Y- [ ) - . -«)r\

’aéing in the. Central Secretariat,; Services

b2 onol

SlmLoraen

pérticip
(in short CSS) and Central secretariat Stcnographers
"fiuervices (in short csssbu7@here the p°ut$ wcre

-”?in comparable oraaes with same clagsification and

[i“ s ¢'pay-scales ana the methoa of recrultment turough
)\ g‘., &
\ o :_fogen competxuive “examination wes the same. - Ihis
- iz the - 2 “'7.:'\».
.../causeofgrlevance "to ewvloyeos of variou5<
Govt aggrievea ew)loye

HCentra1/~=oartnents rneﬁileud As in dlffercnt

Benéhes of the Tribundl.

R P RO S

6. BeLore dlscus=ing thc facts_ofleach_case,
it woulj be botter to transve.se the case law on

the poxnt.

Ir the case of rRandhir Singh Vs, Union o"
Inijia & others (AIR 1yg82 sC, 877)., the apex court
hasrheld'as below 3

“It is true that ejuation of posts and
equatlon of pay are matters p:imarily for

Executive Government and expert bodies like

the Pay Canmission and not for courts, .but
where_é all things are _ejqual_thet. is, whesge
a1l relevant COﬂSiOEEgthnS are the same,
persons _ ~holding identical posts may not be
“treated differentially in the matter of
‘their pay merely because they belong t©
different. aepartments. Of course, if

 officers.of the same rank: Serform cissimile¥.

functionsiand the powers, duties and
responsibilities of the posts-held by thien

- '\' ‘ . .
IR " yary, such officers may not be heard to

N complain of dissimilar pay: .merely be-cause
o S the posts are & the same rank and the
nomen~lature 15 the same." :

" It is well—known that Ebfre can 5e and
there are different grades 4n & service,
witih varyinrg quulizicar‘onu for entry into
2} “ar*xculer rrg,*, th= hinher gradc oZten

R
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" eith r'aéademic 'uéliflcatidns‘or"YSF
,a;pasg§3opg;epgth gfﬂserﬁiceymxeason§b§§~f%
.o 'sustuin-the?c1&ssifiéatibnvof:the”officer
.nANto gwo grades with “different scale: of
"pay.~ﬁThe'princip&elof,gqugl pay for =squel

;work'would be &n Bbstréct''doctrine no:

“attracting SArt'.’914:’,1f‘§'s::;ught,,to,be,‘ap;lied
f;to“gbgmaﬁ;Rx;SQZ SC 1139, Distinsuishes, v

"It is tfue'thdtjéﬂgp

, jérinciple oI “eguzl
pay - for equ?lgyggkgsgggfnot CXPressly
declared by our Constf ution to e o

'ffundamentalgright,,Butn;t certzinly iz &
Constitutiqnaldgoalﬁg‘ﬁw el
NI e o S s
“ Constfuaiing iftiEles)14 and 16 ir thsz !
light £ ‘the preambls ang article 30(q) , |
it is clear thet the principle * EQuai. :
: pay fos £qual Work" iz .deducinle ffom those

. Articles anui may be Eroperly anplied to
‘cases for ‘unequal .scales o= psy bzs
no classification or irratioral clas

. =ion*though tha=se érawving the cifze
scales of pay do identical work unas
séme:employer " B

o
()l
*hoO
1

The principle as laig cown in f.anzhiy
BT B N . . .

Singh's case (supra) has been feifgxatcdh_in the

case of Mewa Ram Kanojia vs, al1 inaia instituts of
ledical Sciences ang others (~A,I,J. 1989 (1) pece 654”
in the following worzs [
|
[

" The doctrine of “Egual Pay for eqral
work" is not expressly declareg a.}un&amenr
t2]l righs unzer the Conscitution, But
Article 39 (&) reag with Articles 14 z-_=
16 of the Constitution declares the. i
constitutional goal enjoining the State ?
not to deny any nerson ejuality beric:re ,
law in mat:cers relating to employment -
including the scales of pay, Article 35(q)
read with - Articles 14 ana 16 of the
Constitution enjoins the State thet where
all things are equal, persons holzZin~ I
igentical posts, performing identice:
and similar duties uncer tthe same employer
should not be treated Cifferently ir the
matter of their pay, Ths Coctrine o#
"Equal pay for e3u3l work* is not akstraet
one, it is open to the State to pPrescyibe
gifferent scales of pay for differepnt post
‘having regard to educational qualiiicacions
duties &nd responsiblitiies of the pozt, '
The principle of "Egual pay for ezu2l werk
is applicable when employees holdim the
same rank perform similar fanctions and g
discharce similar &ictes ang responsibilttes
gre treated differently, The;applicathg :
of the dottrine wonls arise whera employees -
are equal in every respant but they &ye !
T A s IO N -
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.
L
;.
4




‘employees holaing the same rank per

“In'u ew of the above, the principle of

Equﬁl pay for equal work“ is applicable when

G . v'..," ..... (m ,.‘ B *“J"V ) ‘l)‘”l( RRERE

form similer

functions and’ discharge 4imilar duties and

“responsibilitieS'are treated differently ir. the

matter relating to the scale of pay. While

dealing with the parity of the pay-scale in the
case of State of U.P, & others Vs. J.P. Chaurasia
& others ( 1989 SC (L&) 71), the apex court
relied on ‘the earlier decision including Randnhir
Singh's cese (supra) and the case of Bagwandas Vs,
State of haryaﬁa (1987 (4) SCC 634) and obsccvec

as below 3

“primarily itrejuires among others,
evaluation of duties and recsponsiblities
of the respective posts. More often funct-
ions of two posts may appear to be the sam
-e or similar, but there may be cifference

in degrees in the performance. The quantiw

ty of work may be the same, but guality
may be cifrferent that cannot be determined
by relying upon avermencs in affidavits

& interested parties. The ejuztion of
posts or ejustion of pay must be left to

the Sxecutive Government. It must be i

determined by expert bodies like Pay
Conmission, They would be the best judge
to evaluiate the nature of duties and
respomsiblities of posts, 1f there is any
such determination by @ Commission or
Comnittee, the court should nomally
accept it., Thé Court should not try to
tinker with such equivalence unless itis
sho'n that it was made with extraneous
consideration,”

8. In vie: of the above, the Court should
normally accept the decision taken on thz’'basis of
recammendattons of the P,C., vwhich is an expert

body to determine pay-scales. Hovever, in case

‘it is found that for extraneous consideratior

!

~n,by & subsejuent State action.cor in action.

; et % A S : . e,
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rye:for"the burpose
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TEA0Rn wigy

Yool -

"2:; . . Of providing Justice,to interfere With the orders
I R NN BLE T e

S e R B

P 4., issued by the éxegutive."Scme?suchfgippapiohs,

PER R

AL Oug oy DY L
amongst others,hgrgﬁgsﬁqe;ow Where,

RTINS

. Muﬁ,nﬂw‘x(i)ttbgip§x¢£93?3§§sipn ommitted to

MR IS SN T [ AR S

. consider ;he'pay-s¢aiei¢fg§omelposts ©f &ny particuiay’

IS A [CIN

Service, or . - Jt:fn"_fh’&.ﬂ _
' (11) the Pay-canmissjap recomnded,

certain scales based on no_c;assification or

‘irrational_classification,:o;

(iii).after reqqﬁmgndation of the PayL
cémmission_iS.&cCEthé,by the Govt,, there is
unjast treatment by subseguent‘arbitrary State
action/or in'action,: In other.words the subseguent
State action/in action resuylts in favoureb)e

treatment to Some and unfajir treatment ¢o others,

9, . In the Case of a)) the above three

Jurisdiction to.remedy the unjust treatment metted

by arbitrary State action or in action,

10, AIn view of the principle of law
derived as dbove, facts of each case has to be
examined Separately tb find whegher the-applicants'
of the three V.A.s are entitleg to have their
pay-scales revised On the basis of tle O.M, of

the Govt, of ,,India Jateq 31.7.90,

11, Q.4 No. 144-a/03

"




“"'“Lf."<."";in the‘department of ‘C.B. 1. ‘which is .an .attached

T ?“”“q'office‘of.hinistry of'Pérsonnel, public Grievances
A A
cre & Pen51ons, Govt. of Incin.- ‘It is statecuin the
~ Cadio 8 hait Rl Bl s A e
co o= )]O I -and not- qeniediigﬁkhesCounter reply that

et

prior “to 24.11. 1967,7"1 ‘the nlnisterial posts

in C.B.I. (Head Office) Q;xe manned by Personnel
belonging to CSS, = CSSS and CSCS services,

It is also not denied that‘for the first time,

; the Ministry of Home Affairs vide its lettey dated
| '24,11.;967“redes%gqated post of &ssistant to. - 4
_Cg;me_kssistantAaﬁd S;enographer as rPersonal
Assistant in the departhént'of C.E.l..with a
specific mention that " the redésignated posts
would carry the same scéle of pay and allowances
as at present and there would &also be no.changcl
in their classificationf. The result being that
the Assistants and P.A.s in the department of
C.B,l._s esnd  autcomatically excludsc from tive
purview of the GSS, CSSS an¢ CSCS cadres of thre

liinistry of Home Affairs.

12, In para 4.8 of the 0.A,, it is
clearly stated that the":quality and nature of
work, functions, cduties ané¢ responsibilities of
the Secion Officers vis-3a=vis Crime Assistants,

Grade ‘C!' Stenogruohers vis-a-vis Per501a1 Assistants

Al

gl g of C.B.1., are identical and similar in all

o K respectsj, This fact - is not.dénied by

! ‘. the respondents in thEII reply. . ‘&s regards the

A -~ "\c«" - f : ’ . . . -
IR es of the Crime Ascistants and Gradje o' Stenogrd-

Peem e e

— e m -

nature of work, functiows, ou»ies ana rcsnon51blitﬂ—,'"”y
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Bl A e -»»fhéff*““fAssisténts‘aga°Giéaé7‘é‘~SténogEéﬁﬁérs?of'Ehéfu
y R R LY SRR SRS R AT Eoi. L purpar s
S PRI T Py ,:c1vil;secretar4a“ We are of the view, are ‘
-4 T =.ﬂ~1‘Yy%%ﬁﬁﬁﬁﬁuﬂﬂﬂﬂlfﬁé?c[w¢tu(hbm\h.
*ovedsrospreo identical and gimilar in 811 respects. ' The
a s Qnm:ﬁ¥{V~ﬁ“,PfMﬁ‘%urh{ﬁiquht1Cn#,
i . Judgment o .the a J
. Judgment ;.,igg?.ggg-&f{‘w?f%?y? lin.é’.gﬂ._m‘ ',
ver yLy- - 160/88 in the case of. Puran Chand & others vs,

¥ 16t vaans, Union of India & others}ith;[following paregragh

o L

G Ry ML NS, MABE Ly

AT e gy

.sofar it ;elates,toﬁwork gnd‘duties of the Assistant:
. .. . . R R 2 ) [ R X IRV SN

in the css and_Crime>As§iStants of the C,E,1, are

concerneg, . is very relevant and so extracted L}Wf; |
.o T “H.,'.fly_/v,.w.-'.r Sa s C Coen ) Ky ;o

gy

,belOWS ,1;,7'_; .9, ‘1?3"\‘.“' A
"The Ministry of Finance have not p
egreed with the recommendaticns of the

-, Department Oox Personnel without explain-
ing as 'to show”the work céone by’ the
Crime ~ssistants in the C.B.I, on their
promotion as JOffice Superintendent is of
lover category. or Lesponsiblity, From
the noting in the file of Ministry of o
Personnel, it is quite clear that the '
Ministry ‘of Personnel have reached the ;
conclusion that there is a pority betweern !,
the duties arg responsiblities of the P
@pplicants witk these of the ascsistants I
and Section Officers in the CS3 anc es e
such they shouls be entitleg to "ezual -
pay for egual work", They shoulz be
entitled to the same fecilivies, The
Qpreme Court hag Blresdy hele that
"€3u8]1 pay should be paid for ejusl work!

L} . .
Lo
P
b

!
!

t

'

13, Thus, from the documents on recor g, it !
is fully established that there is parity betiveen
the duties anc responsiblities of the @onlicanys
in U.,A, No, 144-A/93 with those of Assistants and

Stenographers Grade 'C' in the Css anJj csss,

14, As regards the pay-scales ﬁ{}o; to ;fliif
4th p,C,, the scalgs 6f‘Cfime Assistants of tl.e
C.B.I1., and ;he Assistants of CSS cadres were
foe 425-806}1 and those of Personal Assistants
of the C,B.I. and £ tenographers Grade 'Ct oof

CSSS cadres were also R. 425-600/-. Ihe sth r.c,




fto all the above.gategogyui.

‘:-‘."'\. s £ ~_’,V ‘)‘.l Cv!‘v ‘1’"
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215 9n0dd O2angd the” Persbnal.Assistants of the d r?ment of\xv,

invsi ‘I{.(-f g ).UC LODEROIT MOATIN LT VT A e “V - o

o e anctAssistants anc Stenographers'Grade“¢ c ¢ x

s ‘.n\nuj‘." 0. ijw 'A;v}.}: \‘I\l-ﬁ?B. JM&&, Wi d , ~="..'.’--_
of ithe: CSS‘andbeSS'and'tbis reconmendations of s

"‘:ﬁ.:!\tl e T§ e '-‘Cx Y I C A ST .,e'- LS BRI e BUAT

e 4::' PRI G R LR E ana/uux»us~¢ b
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15 *"The-Tecommend ations of.the 4th P.C,
ra;,xxf e ¥R TOWs . A

relevanc portion of the 4th R C. es quoted in the

..'_‘..‘ IR

has been quoted’*in para 4, 14 of the 0.A '.Thé |

sreocErnar Loy

o.A., are glven below :A

T W 4« ’ i '

e
L

pocts ‘of Assistant-anc Stenographer in /.
differenc mlniscries/dcoartments, auditor |
. under C&AG,. etc. -~ The recruitment is
" either throuch competitive examinacion or
by promotion from.the!scale of k.330-560/-

et

6.42. There are three other scales which
are segments of the sczle .of R, 425-80(/~
.and these are fr, 425-700/~, %.440-750/-
(at (c) ) and t, 440-750/=(3t (c)} . Tre- |
. categorles of posts covered by the scale !
‘ of P, 425-750/~ are engineering ascistant
.in coorcershan ana all.India radlo,
setection grage ,inspactor of telezreph
2n3 assistant superintencent (telegrani
ané telephone) in P&T =nd ctock verifier
i railieyse, The ccale of Te 42C7307
at (c) an. the scale of &, 440-750/- ~t
(e) are for trained orcduate teachers,
the scale of k. 440-750/~ at (e) having
been introiuced subseguent to the raport
of the Third Pay Commission, appointment
to 311 these posts is partly by pramotion |
from the scales of R, 330-560/- and j
R425-640/~ and partly by direct |
recruitment,

8,43, The scale of ps, 470-750/— COVErLS
categories of postcs like scientific assis.
tant in cdepartments of atomic energy end
space, tradesman in the department of
space, section controller in the railways,
: dssistant foreman in the depatment of
;ﬁzﬁgismﬁi energy end grade IV officers Of‘the
j?' A ' : Central Ihformation & ervice (CIS).,
oo B _eppoiniment to these catejories of posts
§ o Lo ‘is mostly by promotion’ from the level
RS ' ’of fs. 330-560/- and R, 425-7C0/-., There
K: o . . - is &lso direct recruitment for certain
| o é categories of posts like reporter in
Vg o ‘All 1ndie Radio, Scientific assistant in
T ) depgrtment of Svdce an~ for grade IV of
B RN S iCIs. . :

' Z.a::*‘_“ e "r‘ 837 :;the Pay-scales ‘was" 'Bmepted by t}‘e GOVt. - T i

"s 41, ‘he scale of B, 425~ aoo/- covers .

-———

e
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‘hl‘t*r“lxt‘ S .," et é;,,’,sr,q , # “ b
fact that promotiqna,to these are made
Lot Yoy pdmedat
. ... £rom more or less 8imilar.levels, we

vf;Qq.ﬁuhoja'Fﬂ& recommendsthat all_¢ate§g£;es of posts
A tesently covered by .the scalés-gr (a)
.,‘; u-u nf%rs:;roo J0/=73(b) ke, 425—750/~' (c)

: e 440=750/; (q) Rie: 470-750/- .and (e)-

= ’ r.440-75q/-vmaz eagrouped together anyg
cees Y > ; ”l I
2o I G iven the scale Of ki, 1400~4Co1600-50.
o T S 2300-E8v60-2600/— 1n Iespect cf the
. .. .. -Categories of Doste  in the sczle of

. aw":ﬁf,. s Ree . 470-750/- wher( craauatee in ecience
’ . an€’ cirectly‘recruited, We reccormend that
@ suitable hicher start may be civern

‘in the scale of k. 1400-40-1600-JC-~500-
i .EB-GO-AQ O_. AEs f-n '

T MR ST .'n\ s T
4 : . Pt 1 N . A0
- . — oy eyl A“" £ “"‘" N S S

16, - rhus, it is clear that after consicer

L PR

variOuc detOIS to aﬁtract>ersons of Leguireg
2L e .~‘

cualifiﬁations ano calibrv an' with a Jle“ that

the salacy ctIUCture shoul: be boherent and snoulg

aoequately reflect the substanbial differences in

the nature aﬁa tesponsiblities of the various posts
anq to avoid frustration in the ewwloyees 97 comparing
his lot 'flth h%s'compsers.>anc to minimice the nume
ber of pay-scales, the pay~-commission mege -the
above.rscommendations o2 th: hazis of Juties

responsiblities of varjous pPosts. The concent o=

"Equal pay for €gual work" as Prircipls for eternminin.

-G the salary of the Government employees was
also taken note of, The 4th P.C, observec in

para 7,12 that " in the absenCe of any disti nocishir

features, employees of the Central Govermment in i

different branches should bé paig ejuadlly, if sheir

vork was acjudged to be of e3gal value." « .,

A% o I S

17, The learned counsel for the respondants
.l/- v ' :

has contested thc claim of the applicants on the

gr"und that edch depqrtnant qu its ‘ovn metrods o-f

recruitmertang S /e;ud] nAn-r~a‘(' can=nn  he
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s)of_regruitment
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and found established thet

and reSansibilities of ti

‘hesistants

to that of

Civil yecretariat ir

It has also b
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bljc“ants

did

'“‘lv

ditions. Aaiq aown in DP&T D.M.

hisxcodtention is

v
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ere guite ..

&and
y and &8s such ,there canno< be any
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nt'qf the revised hi;her’

It has been already discussed above

anad

sofar the work,

P.h.s are concerncd, they

their counterparts workinz in

rne COCGLES

een found that even the

duties

)je applicants 8s Cr ime

are egqual

the

znd C5.5.

gepartment Of

personnel had found parity between the duties and

responsiblities of the applicant

Crime ~ssistant with

The matter

recommended the sametfcales to bo
Y

of employees.

issue ©

created between the employees of css

cants pffthis”

dated_31,7
revised

Assistants

was examined by 4th F.Ce

£ O.M., datecd 31. 7 20, clspaxlty

anc

s working as

that of Assistants of Css.

th th2 categories.

1t is/%he subsequent‘action i.e.

has been

the aposli-

.90'

ana Stenonraphers”

case.

KUKIAXX -

it is mentioned that"

in othcr crza

Cven in O.l.

the same

pay-scele will also be applicable to

rication

€ nSSiSvdﬁtS/
S
nistry.of. the

>

anag 4th P.C.aiAa
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fferent gualificationt
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is’ also the” samé.f’ Thisfpart of the O.M, has been

examined by the various Benches of the Tribunal.

a"d the. Central ecrecariai Stenographers ServiceS\
. _\" '.,:Jvl\,!. )‘(v“‘* "M

but where the posts are in comparable grades with

S G2 s\f'

. s,

. r.-~ ok
,_ S

PR e wd ey

same classification ans - paisscales anc the nethod ;

‘of recruitment through Qpen Competitive Examination'

L O R “‘-(.4 Taiy V‘«‘

I3

. Assistants & Stenographers Grade 'C' working

in-theideoartmentfof Centrai'Acministrative

Tribunal Boraer Security Porce, Inco Tibetan

Border Police, Qentral Industriul Secruity force /

and Bureau of Police & Research Levelopment were

périty with ~£ssistants of CS5 andt Steno Gr'C' of C=5S,

cranted/ny the Tribun2l. It is also :otthwhile

mentioning that there was no provision for
B . [

direct recruitment to the post concerned in

Bor der Stcnrity Force and to the post of ~ssistants

in Contrai Administrative Tribunal

19, Besides the above, this point has been
already considered by the a@pex court in the case of

Bhagwan Das Vs, State of Karyana (1987 (2) A,T.J.

479 . Therein, the contention on behalf of State
was that the respondentswere selected by the
subordinate service Selection Board after competing

with candidates from any part of the country and
- applicant's

that normally th¢ selection at best is limited to the

L]

candidates from the cluster of a few villages only.
Repelling the arguments of State's Counfel, the

apex court has held as below 3

A N

‘" wWe need not enter into the merits of the
1 respe ctive modes ofpelection’ Assuming that
the selection of the petitioners -has been
l1imited to the cluster of a few villages |
yherezs Fesnondents B to 6 were selected .
by ancther mode wherein they had faced

Cem e b 4rw- Lrrr s "\?" At me from ‘1‘
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ar the fact

i
that "the =

© Xecruitmént was mage 1n<one.waz~or'thé- o
" other would hardl be'relevant‘from'the
~ goint of view of gEgyal-Pa! for eguaI‘ : '
ork™ doctrine, it wag g

.

trin open;to.the State
to resort to a'selection process where th |
" =@ 'candiddtes  from 1] over the country ° .
might have campeted if they.so gesired, "
If however they deliberately;ghosg~to~

similar in nature " .
g ; -(Bmphasis mage ) o
e S g

- 20, " Thus, in #iew of the abovye discuséions, : '5f
: . ‘ . '
the applicants @re entitled to the scale of

\ o B. 1640-2900/- 2t par with the Aséistants and
. o T ot )
i Stenographers Grage 'C'warking in the css and

CSSS cadres, o v

21, 0.A. No, 985/93

The applicants ¢ in this case, are

Assistants}n the office of Director General

of Ircome Tax (INV) North, New Delhi, irn the
pay-ccales of p:, 1400-26060/-, The office of

the Dir ector General of Income Tax is an attached
office of the Central Board of Direct Taxes,

Ministry of Finénéew Department of Revenue, New Delhi
The applicants are holders of Group 'C' Non-
Gazetted pést'.. The case of the a@policants is

that by all 4 previous P.C3, parity was.maintained
bétweep the §é?lichﬁts and their count erpprts | 5-ff
'WOrRing in the CSS cadres 1In para 4,3, of the
0.4, theuﬁiifécales of Assistant ib the office
of Cenﬁral éoard éf Dizect Taxes &nc Cantral i

Secretariat SerVICes has been civen, which is as }

b [ St
\1 . " : bel.o‘w “A P "_U/ c ‘e




g.;.id ’“‘"1‘ s
1\., rmu"‘t dxl

LR R AV

RIS TS S ST &

AR n‘? j‘rm“»' <.

RN : " M8 xevised by © = 'Scalé’of:pay of
CumEowi e o ww»x;:vnd Aelet oy . Assistants in the attaché
kT o R v ff‘ : office ' of Centra@l Board of

A TUEE I YO -:ﬁ‘:" 013 Sttt Direct Taxes & Central

r sl mepslLry wd” a*ﬁu‘quﬂvib'&W%Nv--‘¥Secretariat’SerVice"

SR Pﬂt38473 Mo Y =oet D f—— 21
. {1,, ey , :‘(- ‘u.- 4~ . 'f'- @ - l}’: }gﬂ}};(i\qr . C o * . "'. . N |
~roownie oyt 1st Péy.commission Rs. 160-450 ;
.. «- .1 2nd pay. Commission R. 210-530 ‘
3rd Pay Commission Rse 425-8C0 _
4th pay Commission Re1400-2600 " ‘
o : STt E : been
i 22, . The above fact has nOQ/deniec by the /

o

resoondents in their reply. Tne scale of Assistants

vorking in the Central aecretariat Serv1ce ‘Were
revised by O N. dated 31 7. 90 but w.e.f, 1 1.1986. ;
Ascistants working in che Central Secretariat
were given the pay-scale of k. 1640-2900/- in place
of Rse 140C-2600/~. The same revisioﬁ in the scale

of pay of the applicants was not méde and the

representation was rejected by ths order cated i
4/9.12,92 (Annexure-2). The grounis for rejection
Rasxlzsygn given‘in Annexure-2, is as bédow 3

“Item Assistants in the Assistants in the

Central f ecretariat Directcrates of
v the CBIT
1, Classification Group'sb' Group 'C!
(Non-gazetted)
2. Method of pPart}y by Direct  1((% by promotion
Recruitment Recruitmet through from .ULCs.There is

UPSC and partgyby no birect Recruit-
promotion fromULCs ment . _

3.Nature of Puties Assistents iJ the The uirectorateqbf
&ieSponsibilities Central ‘Secretar- - the CBUT not deal
iat contribute to with any poticy |

»"policy making of the matter, The nature

! ' . Govt, of India of duties ang resp-
: ‘onsibilities of

* .&ssistantsis routine -

. ' . 'and clerical, .

4. Fromotion to Assistants in the Ascistants in the

Alaber Greue Ceontral Ceorecpriat Lirectorates 8re eli-

twe 2Yie it Ve £ar ~itle for —romitionto

:
-




!
S N
. ’ ~

.as well;‘e

gazetted) “ o

‘”fﬂifﬁhfﬂi\ﬁuﬁnmrvﬁ-

' -

23, 4 famn Asf egards:@be;g:pgnﬁﬁ;qﬁj;gjection at

o S e e f;f,";:’%'f’*i‘! oy .

S1. No, - XXEXX 2115:=copcerned,'weineetfnotvdiscuss

the saméfin‘detail}?as?thé‘Ssmthas-been already
examined and

/found not tenable in theearlier O.a. N2, 144-7/93,
]

in viewFOf'apex"court'decision'quoted in pare 19
in the case of Bhagwah iRsS vs. State of haryand.

| at sl. No. 1
As regards classification/is con-erned, tie podnt/

was discussed by the werblot f£rnekulam Eench

in ite juagment dated 26.7.95 in QO.h. No,1322/94

g O.h. No. 276/95 in the case of K.R, Chandracekharan

| s in the scale of
... Pse.2000-3200 B8 per Recruit-
' ment Rules (Group 'C' Non-

xunji Vs. The Secretary, vepartmerr of Revenue,

pinistry of Finance, Central secretariat, New Delhi

The Srnakulam Bench has held as below 3

w1t was arcued further that Assistants

in the Cxternal Affairs Ministry 8re
in Sroun 'HY while accistants in tne

'Lt'.  urnds

Peesncrt Jffice or€ in Sroup -

exactly is the grisvance of the &#pplicer-
ts. &ccording to them two classes who
are similayr =re Jifferently treated by
gividing them intc Group 'BL anc cY .
Therefore, the argument of res~oncents

would only esteblish the case of dis-
eriminaticn and noc justify it."

24, ..The third point is . that tne

nature of cduties and reSponsiblities'of the

" Assistants in the Central Secrcté:iat,is to

contribute to policy making of the?ovt. of India
and whetéas-tmé anplicants who hold the posts of
Assictants in CELT do not deal with any policy

matter end do only routine #ind clerical job, XX

azngﬁnadﬁ“.Thelaqctmiani Zrnakuléem Bench in




- . . \
oo ‘

of Re#enue, Minist:y of Finance, Central Secretariat,

" New - ‘Delhi, deciged: - on-20,7,95, ( supra')”" ’:ﬁ
. Baood) was also . considering the . gure W.,,,n istants
in the Enforcement. Directorate and Paasport Office

!y b

for the scale of g. 1640-290C/- v\ e. £iniol.1086.

A& similar ground was taken, an¢ Ennakulam Bench
observed “ we fins it Eifflcult to endorse the
view that officials at a comparatively lower

leﬁfl like ~assistants in the Ministry haye‘anything

tdd? with policy matters in the resl senge,™
by . .

25, we are in full &greement with the
views eypressed by the Ernakulanm Banch. on the point,

-

26, The fourth crounc of r:jection ic that

Assistants in the Centrsl Secretarizt are €licitle
for pranotion to the post of Section p:j: icer in

the paveccafe or Do 20L0C-350C/m {mrost oz Sezcttey),
on the ocher han;, thie Assistants in tke
Ui[eCtOEduES ale eligible for dramotion to the

DPOst of Senior Technical Assistant/Technical

FeceBrch Assistant in the sczle of g, 1640~29¢0/-

@s well as in the scale of k. .2000-3200/~ which is
Group 'c! Noﬁ-Gazetted post. 1In other words, the
case of tre resporndents is that scale of

Pre 1640-290U/~ is an incermeditaory =cale beceen
the post of Assistants aqa»lechnicai'desearch
Assistant which is a pramotional pPosts of the

annlitimbn wha gte Working in the scole of

N ranm v om e e

en meeme e




. thereafter

| p. 2000-3200/<) 4 igpinar it o

27,
that

WELE

also

been

SUp;émé Court'in the czse of Union of Incid & G

bt AR

Technical'Research_Assisténtk(ﬁca1e¢i,jg”r

¥ P

. R A , Y. -
‘0. 320q- S ahze o o
 LAADE e B el

| ¥Matrem e rayy '-:}1 .

alooehed g

I PR L 16

T ThOLTASD gt SIL . D8 B LAh YD o)
: ] ) & wid -Fokfrey ANYGTRG) J’ Dy NIV
FoRfred ARIAT-BSWP S REN, (enn Liw

J :"'\li.?'l}'.\*{

gl . . .
The.ob ect {on Tof ‘the recpondent& %}
Theob et o O e Ry k.
due to intenn?@iétoty:écglefﬁ%heiapplicants
. T ' . CUT -‘_fti:’ ) E’l:l""f : .
not aiven the scales of Pe 1540G-29CL/=rics .

I )

not - sustainable. This point has zlrealy

concicered, in a s}milar matter pgngqnfbie.

ocnbrs ve.Dehashis Kar & otheis ( 1995 SCC (145)1303.

Tne apev cburt'was Zealing Wi th the ﬁcale given

+5 O auchtsmen Grade il in C:D ané Orindnce

ractories.,

A similar opjection, as in the cese

pefore us recarding intermediatory cscale, was

caken before the apex court and the same was

repélleé in the following-wozés.x

“sri N,N. Goswami, learned Cenior
Counsel appearing in support of the
aspeals ac well &8s tne smecial lazve
~etitions ani tre revizw pstition,

h.s urrec tnst tis cronn€l ol »rerotiun
in Oradnance fectdiicE 1s —~rrexent Zrom
tire channel of tne promo:zion in Civ:l

jnasmuch &8s in C2.4D there is no furtler

pramotion after & person reaches tne
scale of uraughtman Grage 1 while in
Orcdnance Factoriss 2 craughtsman is
entitleé to be promoted as Chargeman
Grade 11 and thereafter as Chargem2n
Grade I an¢ as Foreman and that the
post of Chargeman Grade 11 which is the,
promoti onal post forc dranghtsman was
in the pay=-scale of Rse 425-700 would .
result in placemert of Draughtsman in:
the sair pay-cale of k. 425-700/- would
result in Drauchtsman being placed at )
the same level as. the promotional post
of Chargeman Grade II and, therefore,
the benefit of the revision of pdy-
scales under Of fice Memorandum cated
13.3.1984 cannot be extenied to the
praughtsman in Ordnance Factories., On
behalf of the resgondents;is.*éisputed .
- they there are no promotional chences |
for Urauchttman Grage Itdn CPiD. This

e weldtet g intany 28 the

P L P 2




g j._f ’ﬂAs reoards;t

L ..being a. promotional post for: ‘Dragghtsaan
STl ““{n Ordnance Factories and it being in-:'
. -the scale of k. '425-70C/~ camnot be & -
justificationrforﬂdenying,thr revision
¥ J . of pay ‘scales to: Draughtsmen “and “their

V-

. . .on the basis of the Office Memorandum
dated 13.3.1984 if such Dbraughtsmen are
otherwise entitled to such revision in
the pay-scale on the basis of the saic
memorandum.:“

~~ Y .

28, In the case before us, ssistants in

7 -
the Directorates attacheo to CBDT and Aseistcnts
in Csl were in the same SCdle prior to issue of

O.M, cated 31 7. 90.: Thus, for more than 4 jecaaes

: “irectorate, all the previous

since establishment of theuxzxxxnxux, Pay-Canmissions
till the 4th P L., the parity ‘of the payuscales '
'between the two | Were maintainea . There is
nothint on recoxd to show that after reccnmendation
of the 4th P C., which was accepted by the Govt..
anj new developments occureo td create differenczat-
ion bctween the status of the Ascis:ant~ workin,

in the U1Le”tOE3tQS attocheo to tssr an~ that of
Cs3, The’u M. dcteo 31 1. 90 has, thJS. createc
dis-parity between the two and. therefoxt, the

order dated 4/9 12,92 refusing th= pay-scale of
_,?’ 1640 2900/- to the apoleunts can~ot be sustoined

on the ground of discrimination.

In our visv thtrefore, the present

th th

rw X.__,

e .,;%
- - y

he, post of Chargeman GraaeII ﬁ=

“being "placed iin‘the.scale Of ks,425-700/~

e e gt e a— -




Tt Jdel pi ,Stenograppex:s Jl:)made--:tI and }\ss.{stants in the "~

GV e nf Stpner yhere Gende 3T dnd e
uire torate ‘of Field Pablicity, Ministr of

AT Fo AR T

VR e

“.iq
O

¢

B

TR

LR "Ja,\"tr1

Sl de 8 L ab A §

pegH e Ai.ohgb Slr) NE.A ft ers

03 ldsangmoy nformation & Broadcksting. Both the post :
FLE Hap begn: 354?:’"’
LLEAR belono to General ‘Centr&l oervice, Lon-Gazettec

e T O A
“),‘5 “x..:‘.u ‘.}'\:

) ministerial post ard ‘are.at: precent in the scale

of R 1400-260Q/- . The Directorate ob zield

————- ¢ o—— w44

‘.Publ city was a ﬂarticipating,o‘:ice in the

Cencral Secretariat bervtce/tnntral Secretariat

—— ""M’ﬁ—..

Stenographers { ervice from its inception, Trhe /

o vy N

L

p:sts sanctioneu foz the DFP were incluied in

the authoriced oerwancﬁt strencih ©

el

n

of Information & Broadcasting and manned by the

‘Personnel of the saic Ministry uptom 197S. theresf:

er, LEP wWas excluoed rom the purview of the

Central Secretaridt Service/Centxal f ecretariat
Stenogranshers f ervice, - At that time, those vho
héd opted for tiie LFP were retained in the _Fp

with their original svazus, pay, scalss etc,

Ths C.#, dated 31,7.90 is thr cause of grievance

to the applicants,

31, A The main grcund for rejection of the
claim of the anplicants is (1) that the method
of recruitment to these posts in the'virectorate

is not throuch gpen comoetition: (ii)';hat the

"pay~scales for the post 0f Stenographer Grade-1Il

in the &X¥p was P, 425-70C/~ which was subseJuently
et .

-revised to R, 140C-230C/~ on the recommendatios

lbf‘thel4th P.C, ard later on it was again revised

to R 1400-2600/- w.€,%, 1,1,1985 by the Ministry

" of Firance, C.M. dated &,5,90 ®ri(4ii) =inte sub

the Ministry

'
)
i
§
¥
v
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© 32, 'j”q”“ It ‘is° not denied that'right from
Lo Coi , the year 1971, the acales’of Stenographers and
. : . O .qrv?wmﬂnq
: Assistants in the DFP were«compara%le to the scale
R T led ke Al l"‘k . SE RTINS T
- GoToLas®en ahzof Stenogr Ehers and’ '&ssistants in the Central -
' 1 CENE s Ong gh&xr i o
Secretariat“ A comparative table- showing the :
1 ,\.‘ n, R -»‘-—A»\.»'- ‘
-equation of posts and pay-scales has been given '
. in para 4,12 of the O,A,, and is being reproduced
- below s :. S AR R
| "vear Pag;gcalgnof Eaztisslin%h'esstt%fpxz seal
K ' ggeno in ghe Central Sectt, & stenos 1 ,
| ' - . other organi- ‘-
\ ' o o sations like ." .. -
1TBP, CISF, "V
Cabinet Sectt,ug,
: S o L o -@s also in fﬁ
‘ ' - e o 3 EPR&D AFHQ,IB:
- - CBI1,SSB RAW &,
ESF . ,
i 1971 210-530 °  210-530 210-530 'k;:;

CO'SEQUENT UPON RECOMMENDATICES OF 3RD PAY comllssxof
1973 425-800 - 428800 425-800 &
CUNSELUENT UPQ® RECOMMENLATIUNS OF 4TH FAY Cuoli. Iusn,z,

-‘ [

1986 1400-2600 1400-26C0 140C-~-2600 S

Upon issue of GOiIMinistry of Personnel OM No,
2/1/90-CS.IV'dated 31.7.30 (Ann,A-1) revising the
pay-scales of &tenographers Grade'C' andg Assistants
from . 1400-2600/- to k. 1640-29G0/- to be P
effective retrOSpectively from 1 1, 1986 in the :

Central Secretariat Service. ’,

L

1986 1400~2600 - 164C-290C _ 1640-290C *

\

33, .The applicants till the year 1975, were fe

(ﬁ/ . 'A:*
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LIa8i gl yuilis
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T T »*r’h* ¢nqmﬁxw%%#xwdy :Nﬂvqw?‘qd vhw

~
IRER

participating in the CSS/bsss‘and were dis charging

f.:j Prkra oo v e 4 sdncadgs

""their duties of Stenographers Grade 1I and Assistar
2 O Mt CYEg 3 YR 4o R g SRV

“in"the same mannez: ‘as-‘those. OF Stenograahers and
Veil Badol ~ogp- ROVASCIE EIE X L) i .
JAssistants. in the CSS/cugS"‘Itibas been . dsserted
CP"*B« n LY o q°v’d '

in ‘para 4.7 of the 0hy that the “job .contents of

fotey e

, ) ».,,{ "N e ’
the Stenogra:hcrs Grage I1'arc the Assistants in

gy X \l.; ,,u

the LFP? was absolutely the same as in the comparghbl

dewartments. It hds been further asserted that

. status ‘ana reSponsiblities of the applicants  in
the DFP is ir no way inferiom than in any of the
comparable posts in the ¢SS. 'This fact.toc has
not been oenied in the reply. ‘Thus, as rejards
work, cuties att resoonsiblities of the applicants
vis-a-vis their counterparts in the Css/Csss
are concerned, is not in‘dispute that they are
comparsble,
34, 7 The point that there is no
provision for cirect rectuitment.Oﬁ tt.. basis of
open competition, has already been-discussed

and found not sustainable, in our discussions

in the earlier O,A,s above,

35, -The other point is that pay-scale of
Sterograshers Grade-II of LFP was only k5. 425- 700/-
whereas thOSe of CESS was R, 425-800/-. It is

not disputed that the scale of B. 425270C/~ was
revised to g, 1400-2300/-, but the scale of
Stenographers Grade II of .FP was subseguently
revised to p:, 140(-2600/~, by O.k, Cated 4.5.90

v, e.f 1.1.1986. -Tﬁus, thf'bvnefit of the scale

of k 1460;5600/~ was made available to Stenographer

SIS




y be :easons,rthe Government?in its ovn wis-_
~ ”"'\crlu ‘."b’]f 3 Dﬂar—u;.‘&uu:

,thought it prOperrto bxing"the Stenographers
\”,‘J.‘_“,'-L-—* ™ o urs..uﬂ KRR
- Grade—II of;DFP»ﬁt pac.with CSSS.;zhowever, by
1y i oraatised, DG RIS I '

ithe - impugned oraer’aatedr31s7 90 ‘if*eren*recale
AL L EAEINGeD =iy al. aane bk 2 ‘

‘ Was igiven itous SSen '6 teno arap her: Grede —111 oz

R ) c.or a3 36T ekl Bl ,,y, A ~

. . MRAR R, b
- o 4 Vg ome : <her. erartme ts¢1:The cround mentloned

TommaoAng ango L@ Px~~*13ucaxpénn3~ ot
- rdn the 0 N.,Jatedtﬁl 7. 90 <for-putting CE55 'in.
Sy S e arer AAT winTol SR Ay A ?
l .alhizher pay- cale has not- been foung tenebls, :
i R f s .:t.‘.ﬂ"( )

rin. v iew or varioas apex court jua~ment by the

NI SV S B AP LA I [$1 0 (RN o
- Tribunal ir various cases, ln tbe case before

ot . B o ¢ BRI : x,- T:‘,-l’ . , . v '

us, we are of the viev tht tn case'c: the . ¢

npr ot i

&pplicants who aze Vor)in\ as Assistants &

i . ", "
B : [N

Steno*raohe.s Gre*e-¢1 i“ -le O7P cannot be

e - R
[
discriminaccd B
RSP+ A S P ! . .
36. The third point that since 5th ?.C, g
: .
has been announcec ky cthe Government sni '
the matrver will be taken-uz ''ith them, zhe AR
. ) i .
applicancs should wait till che :ecommencatioms vl
. : : RES
of thc 5¢h 2,C., is &lsu not tenazle. Irc i -
£

agplicants are claiming perity w.e e L 1,158,
The uoveznment has, af ter, putzin~ the 2p-iizancs
at pcr withi CSS/CSSS created 8 discriminatico

by issue of O.M, Fated 31.7.9b“and hence this f

matter can be well decicded by this Tribun21l,

.

{\ 37.' ' In cur vieW,.thereforef.the
aoolicants, in tlis cese, are also ertitled *o
th scale of Res 16,c-29CC/- as their counterparts

| 1n the css/usss.

s
gi‘f
o

B

38. Irn vie! of our Jl””uS°10n< nadz ekbove,

73

¥ll the t} ‘ee O.fi,c Bre a’lovcc dw~':he resnondentc

. .
B NN T TII S
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i
1

the scale of K. 1640-2900/-, 'but the payment ’

of arrears would be limited to one year pcior

e e g d e RS
TG AR,

to cate of £iliny of the respective 6.3}31.,41@_33

T

Hdwever,rtne fixation of pay will be effecti&e{

-

w.e.f. 1.1.1566., 1f any ol sii= applicant has,

in the meanurile, durirg the pedehcy of the cese,

retired he will be civer consequentizl benefics

thereof. The order anu. directions civen in

‘ ‘ AN
the case shall be camplied Wwith by the respondents.
within @ pceriod of two months w.e.f. the Gate

of communicztion of tnis orcer,

39. In +he facts and circunstances of

the case, there shall be ndo oroer as to coOstes.

Y.

e
'~ -
e,
o

-
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N faHl‘Hi?le(JU(JH1 Or IN"'A ()
;J HECURR IIIHIM. o

gy S T

) ...'.’/('6 C(' /"h*jb

IS MY () o Spoecial | s Wl g

(F1ean the Judgemeny

Centyo al fdnd g

Piwal (vl 4 X)) e (s
and onde (l‘lll‘l' 194 141996

(of o Hggyme e
Stradve 1y tunal , Principal Bench, wew Delng,
in U.A, No,985/93 N
Pelitic {s)
Union of Inat a Ursg,:
Versus ! . e
432098
GWvVerdhgn Lal Urg Hc.l:pondonl(s:)
+ .l
(With L, « A 1(c/ del ay) in :f.‘iJ.lng sLp) .
Dare: 11,7 «1996 ’ his /7 Thoge Pealilion [s) was/were collae ¢n fey lvn.uluq 'mx
conam ¢ | ! n u,md te ba true COpY |
Honbln My Jusliceo S,(‘o Agrawal_ ! w~r Lo o\,
Fon'ble Mr. Justice U, 1 Nanavatt ‘ Aqn\SMn‘ ‘Registiar (J{ de)} ~
Honble My Juslice ! e\ ,l},..:.u.r 18% 0w
i c 1t of hndle |
wpreiny Cowl sras
o the peaioner (1)

Mr, n, Vnlgop al Rc.dc.y, Si
Mr, o, Pa1 W asayx ",

ey
e, S, N, Terdol, Adv Ns.
and Mr‘. B, V,

«Adv,,

Sash ma Surd, Aary
Bal,arom Uas, Advl

For iha Hr?."p()i:.lmn('.)

My, w.K, Aggarwgql Adv.(Caveator)

UPON hearing ¥ e 'Lc’ihe Court made the lollowin

ORDER
el ay. condon edy)

lhe specigl 3 eave
m er'i‘ts.’]
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Director of Girievance.

Ministry of Information& B Casting, ‘-
‘A’Wing. Shawstri Bhawan.
New Delhi-110001.

Sub:- Grievance Petition of Sh.R.N.Das, Stenographer-Gr.l1 of DAVP-reg.

Sir, : .
In response to Min.of 1&B,Admn.1V Section's 1.D.No.5/6/2002-Admn.1V dtd.13.1.05 and subscquent !
it’s letter of even no. dtd. 03.02.05,0n the above subject, kindly refer to the endorsement letter of DAVP
1.D.No.A-12033/1/2002-Admn.I(Part) dtd. 04.02/05 to Sh.G.S.Pundir US(A).Min.of I&B and also its
endorsemeng letter of even no.did. 17/22/2/05 to him. the original of which are addressed to Sh.Dinesh Arora,
Section Officer, MUCMin.of 1&B. But, so far, I neither received the due benefits nor any decision in this
regarnd. o

Mceanwhile, 1 tathed to ShiN.P Joshi, SOMUC Minof 1&DB over phone on 15.03.05 and 28.3.05 while |
have been infirmed that the file has been referred o the DOP& T/Law Ministry respectively,

Site you may kindly be aware that the decision is pending almost for 10 years and 1 do not know how
mach time will further be required (o get the Iegitimate claims /Ministry’s decision. As stated carlier that T was
selected through Staff Selection Commission and not by any Department and hence considering all the
facts narrated by me in my several grievances supported with various required papers . I think personally
that the decision for its implementation is unnecessarily being delayed causing harassment to me like anything.

Purther. Tam to mention here that the Expenditure Sceretary, Ministry of Finance had a meeting
with the staff side of All India Audit and Accounts Association,Distt.Ghaziabad(UP) on 15.02.1999 and
the views as opined by the Expenditure Secretary as indicated in the letter No.AIA/HQ/01-5/99 dtd. 23.02.99
morepard tothe pay-scale of Stenographer Grll, the extract of the views is reproduced below for Kind
mformation. perusal and necessary action. : ‘

“lnmany departments the: Stenographer-Grdl were in the pay-scale of Rs. 1400/- -Rs.2600/-have been
grantad the upgraded pay-seale of Rs 1640/~ - 2000/ and also implemented by the Government. The result is
that Stenographers Grdl in some departments have been assigned the higher grade of Rs,8800/- - .
RG.O000/- it is still Rs.5000/- -Rs.8000/- in other departments where they could not go to the Tribunals or .
wWhere (he decision of CAT could not be implemented before the pay-scales of V CPC were implamented.
The Fapenditure Scerctary said that CA'T deciston should be Iusgplemented bhefore any contempt petitions
are liled.™

Inthe dight of (he above, T would request you to please take some paid for its expeditious
implementation decision so that I being a Junior stafl keep my faith and regards to the Superiors for ever.

Thanking you.

Yours faithfully,

S y9jer
( RN, Das)

Stenographer-Gr, |28 '
Regional Office,  DAVP, |
Min.of I& B. Nubin Nagar. , '
Fanapath.Guwahati-781024.

Drate: (%u?ﬂﬁ

Y
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A Jaint Scceretary(P&A )

\/\nd : : v Y
¢+ Direetdr of Grievances, i S
‘ Ministry of 1&13, 'f ‘ '

'ATWing, Shastii Bluswan

New Delhi-1 10001,

Sub:- Gricvance Petion-Other Service matters in respect of
Sh.R.N.Das,Stenographer Gr.1"C" Regional Office,DAVY,
Guwahati- regarding.
Respected Sir, o
~ With reference to my letter dated 3.12.03 on the above subject, I have the honour to draw your kind
attention under compulsion again to the effect that J received a letter on 31.12.2003 ,issued by .the
Dy.Dircctor(Admn.1),DAVE,New Delhi, intimating me vide ils lctter No.A12033/1/2002-Admn.l duted
23.12.2003 that the matter relating to the revision of pay-scale ctc. was stiil under consideration in -
consultation with the Min.of 1&Bjand the decision taken by the Ministry would be communicated to me iy
duc course. T am enclosing herewith a copy each of the above two letters for your ready reference . pérusal i
and kind intervention please(Ann ure-‘A&D). 3{;¢{,' 5y
Sir. Tam sorry enough to fntion here that it is almost 10 years(ten) passing away but, I hive néithets
received the due and genuine befisfits as requested for in my Grievance Petitions tinie to tme not I;\.‘huvc&ﬁi
been communicated the Ministry l§|decision so far despite there is clear guidelines contnined in the Mihisuv‘)
of Personnel, Public Grievances dtid Pensions *D.O.Letter No.K-11011/5-2003-PG dated 3" May..ZUO:\, aty

the petitioner should be informe 'Rif the progress of his/her grievance & And it may be stated that, whtn tio ¢

decision has ned been takensy the Ministry for last 10 years, it muay be presumed that obviously thl’¢;;WIlS ak
merit and this should be considered favourably without further loss of time and energy in all respects, .- i

Sir. though it may be irrélevant but [ like to say here that my Home Town is at Kolkula(iWcst'ﬂ
Benpal). | hewe served at RO.DAVP,Guwahati(NE Region) heing promoted wrongly from Kolkuta,from ;
August’88 to December'95, transferred to DAVP.Hgrs along with the post and served there from January'96
o July’97 and again transferred along with the post to REQ,DAVPKolkata and served there from .
August’97 o Nov."2000 and further transferred to Guwahati and have been working from Dec."2000 to till
date. '

However. on the above subject, | have requested before Dircctor \DAVP, conveying in detatls so as
to take necessary and proper action administrativeyby the Deptt./Ministry as well, I am also enclosing
herewith n copy of the letter along with its enclosures , nddressed to the Director, DAVE,New Delhi, for your
kind perusal and innmediate relief from this long pending matter(Annexure-‘C), :

Fhelieve in right carest Sir, that perhaps you would be kind enough for its convincing ,if you would
kindly take some pain to go through the merit of my casc narrated in the enclosed copy of my lctter to the -
Dircctor.DAVE New Delhi,

Your kind nind soonest favourable netion e highly expected In (his rogard,
Thanking you,

|
) Yours faithfully,
tnels: ) Annexure-A&B’ H, j
2)Copy of letter to Director a{w S4 1wt oy
its enclosures. " ! (R.N. Das) . :
i Stenographer Gr.11/°C* i
i! ' Regional Office:DAVP:Guwabati i
Date:10.01.05. l1: It

S Coryy Rov Unfor wartione cvd ikdnd ackions <k Wt oyt (Mrane , 3o )

¥t
Dive ¢ Yo, Ab’\\/p/ N=EA) Bedina S“;Z"ld)llo"“
(R .. P o
Stowogeaphy Gv L/ e
7 P\opd\ anerd 0K ce s DAL, Guwzhods
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To ,'

The l)if{.:e}nr.
DAVP. Min.of 1&1.
New Delhi-110001.

(Through Proper Channcl)

Sub:- Gricvance petition for revising the pay-scale from Rs.1400/--Rs.2600/- to Rs.1640/- -
R<.2900/- wef 1.1.1986 on the basis of O.A.N0.548/94 of Prinicipal Bench of the CAT, New Delhi's
judgement dtd. 2/2/1996 and from Rs.5000/- -Rs.8000/- to Rs.5500/- -Rs.9000/- w.e.f. 1.1.196 in respect of
Sh.R.N.Das.Stenographer Gr.11/’C",Regional Office, DAVP,Guwahati and other service matters-reg.

Ref:1)l.etter No.42/4/239/2002 —AD IV(PG) dtd. 12.8.02 of Sh.V.K.Sek}ii.Under Secretary to the
Govt. of India Min.of 1&B.,New Delhi(Copy enclosed- Annexure’A’). '

2)letter  No.A-12013/1/2002-Admn.]  dtd.  23.12.2003 issued by Dy.Director
(Admn.1).DAVP New Delhi(Copy enclosed-Annexure-*B’).

Respected sir.

I have the honour to draw your kind and proper attention sympathetically on the above subjects and
for the decision of the Ministry as indicated in the letter under reference (2) above which is still awaited,
though as per Ministry of Personnel, Public Grievances and Pensions’ letter dtd. 5.3.2003, the petitioner
should be informed of the progress of his/her grievance. '

Sir. I have been writing on the above revision of kpay-scale for about 1(ten)
vears. But, the reason for keeping it non-implemented/undecided over the matter by the Deptt./Ministry as
well for such a long years causing me irritated because of deprivation from the legitimate claims since
August'88 and onwards , is not known to me.

On the above matter. | like to state here that I belong to Kolkata (West Bengal). 1 applicd and
appeared in the All India Open Competetive Examination conducted by the Staff Selection Commission in
1980 for the post of Stenographer Gr.ll/’D’ in the pay-scale of Rs.330/- -560/-(revised as 1200-2040/-
&4000/- -6000/-) and was appointed at Regional Exhibition Office. DAVP Kolkata in July, 1982 in the post
of Stenographer Gr.llI/'D". And afterwards, 1 was offered promotion for the post of Stenographer G e
at  RO,DAVP.Guwahati as sanctioned vide Ministry’s  letter No.3/8/81-Bud./DAVP/DS(I)dtd.
28.1.1982(Copy Enclosed-Annexure-‘C’)in the pay-scale of Rs.1400/- -Rs.2300/- which was revised it
subsequently to Rs.1400/- -2600/-(now Rs.5000/- -Rs.8000/-) wrongly, and I joined in August1988. [ was
also transferred to DAVP Hgrs. in Dec.1995 to DAVP Kolkata in July,1997 and to Guwabhati in Nov.2000.
But. the candidates joined in Delhji including DAVP and other places in the poast kof Stenographer
GrallZ 1 in the same pay-scale of Rs.330/- -560/-(revised 1200/--2040/,4000/- -6000/-), while promoted to
the post of Stenographer Gr.l1/°C’ or PA, they have been given the pay-scale of Rs.1640/- -2900/-(now
Rs.5500/- -9000/-). It may be found that there was absolute anomalies towards pay-scale and also in the
designation despite the rank /nature of the job was same. Moreover, there was clearly mentioned in the said
judgement that even the similarly placed persons having similar nature of duties, posted in any corner
including the villages/remote areas of the country. pay-scale would be the same and jthere should not be any
discrimination. Again. it may be reiterated that the Supreme Court has given the similar view for a
particular casc published in the Swamy's News in Agust’04. A copy of the same is also enclosed for
ready reference and kind perusal(Annexure-‘D™). - .

Though. I had bcen appointed through the Open Competetive Examination conducted by the Staff
Selection Commission in All India basis and  not through Employment Exchange or through
Advertisement published in the News papers for a particular post and for a particular Department, |
do not understand why 1 am not given the due benefit so far as like the benefits given to similarly placed
persons and treated me other categories of employecs wrongly by the Deptt. And thus, I have been holding
the post of Steno.Gr.d17°C™ as yet ,otherwise perhaps. | would have becen eligible for the post of P.S during
23 vears of service in DAVP. In this regard, 1 am enclosing herewith a copy of an extract taken from the

9e
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_Swamy's Master Manual for DDOs and Heads of Offices towards mode of recruitment etc.(i.c.Recruitment

oy Stalt Sclection Commission-. 11 (iv)- Allotment of candidates by the Commission, for ready reference,
perusal and necessary action(Annexure-‘E’).
_ A Accordingly, it scems that prior to Conmission sterts, if the recruitment made either through local
Employment Exchange/Central Employment Exchange/Advertisement in the News papers for a particular
post and for a particular Deptt., only, seniority lists would be prepared by the concerned Deptt., only,
while like me, the candidates selected through Staff Selection Commission for various posts, common
Inter-se-Seniority list would be prepared in the state/Region by the Deptt., after it was ascertained
from the Commission which had not been done.

It may be mentioned here that the other categories of officers appointed through UPSC/through open
Advertisement etc., and posted in various parts of the country are drawing the same pay-scale those who
are).Ds/ROs/Eos/Sos/Aos/FEOs/Exh:Astts./Sr.Artists/TA(M) etc.etc.

Further. T like to say that, as | have come to know from DAVP Admn.| Sec., | am going to be given
upgradation promotion in the post of Stenographer Gr.l in the pay-scale of Rs.5500/- -9000/- in stead of
the pay-scale Rs.6500/- -10500/- of P.S( which should be promoted like from Gr.11I/D’ to Gr.1I’C’or PA to
Gr.lor P.S). It may be mentioned here that Regional Dircctor is also eligible for one P.S.

b1 view ol the above, | shall be highly grateful, if you would arrange to give me the due benefits
accordingly or intimate me the Ministry’s decision immediately without killing furthermore time as this has
alrcady been delayed by taking 10 years which also proves that there was a merit to my grievance. to avoid
any litigation in the matter in future.

Thanking you,
Yours faithfully,
‘ ' FEhofifes”
I:ncl:as above ( R.N. Das)
(Annexue-A-E") MCym oy umy Stenographer Gr.11/°C’
At o TS, Ml g )G, - REGIONAL OFFICE;DAVP:GUWAHATI

Date:10.01.05.



~ Sir,

SPEED POS1
To
Sh.V.K.Sekhrl,
Under Secretary to the Govt.of India,
Ministry of 1&B,
‘A’'Wing, Shastri Bhavan,
Dr.Rajendra Prasad Road,

New Delhi-11000],

Sub: - Grievance Petition- Other service matters.
Ref: - Leter No.42/4/239/2002-AD IV(PG),Dtd. 12.08.02.

With due respect, 1 would like to draw your kind attention on the above subject and
reference. : :

Sir, I am enclosing herewith a copy each of letters dtd. 29.7.02 and 3.9.02 so far
received from my Deptt., Hqrs., New Delhi, for your kind perusal and action. '

As advised in the above cited reference ,accordingly under compulsion I am to state here
that I have not received the due claims so far from my Hqrs.,New Delhi. And thus, I am still
being deprived from getting the legitimate claims such as non-implementation of revised
pay-scale from Rs.1400/- -2600/- to Rs.1640/- -2900/- w.e.f. August,1988 applicable to me,
on the basis of Judgement dtd. 2.2.1996 vide OA No.548/94 of CAT Principal Bench, New
Delhi and from Rs.5000/- -8000/- to Rs.5500/- -9000/- w.e.f.1.1.1996, ACP and also the
benefit of upgradation of post as per DOP&T’s letter dtd. August,1999.

Meanwhile, 1 requested again to the Dy.Director(Admn.I),DAVP,New Delhi on 29.11.02
on the above subject and the same has been duly forwarded by this office vide letter
No.GHT/RO/A-20012/10/01-02-1148 dtd. 29.11.02. I am also enclosing herewith a copy
eash of the same for your kind perusal, ready reference and immediate action on the matters.

In view of the above, I would request you to kindly iook into the matter so as to settle all
of my long pending cases and relieve me from all mental anxieties without further delay.
Thanking you in anticipation,Sir. - ‘

Yours faithfully,
Encls:as above .
(/’Q/my/mb Mvo/,/a,waj %g
(R.N.DAS)
Date:04.12.02 Stenographer Grade-11/°C’

Regional Office, DAVP, Min. of 1&B,
Nabin Nagar, Janpath, Guwahati-24.




N
By Speed Post
- "Government of India’
Ministry of Information & Broadcasting !
Directorate of Advertising & Visual Publicity
3" Floor, PTI Building, Parliament Street,
No0.A-12033/1/2002-Admn.1 New Delhi, dated 23-12-2003

Office Memorandum

Subject:- Representation of Shri- R.N. Das, Stenographer Grade II, DAVP for
enhancement of his pre-revised pay scale from Rs.1400-2600 to Rs.1640-2900
w.e.f 1.1.1986 as per CAT, New Delhi's order in O.A. No.548/94 filed by
Assistants and Stenographers Grade -1I of DFP.

The undersigned is directed to refer to a Grievance Petition dated 3.12.2003 of
Shri R.N. Das, Stenographer Grade 1L, DAVP, Guwahati on the subject noted above and
to say that the matter is still under consideration in consultation with the Ministry of
Information & Broadcasting. In this connection the Ministry has sought sore additional
information in respect of Stenographers in the Directorate of Field Publicity (DFP).
Accordingly, DFP has been requested to furnish the requisite information for onward
transmission to the Ministry. The matter is being persued with the DFP to expedite the
information. The decision taken in the matter will be communicated in due course.

%WW

X (Puran Singh)
TapN Dy. Director (Admn.)

e
\ /Sﬁri R.N. Dan, I
Stenographer Grade I, I
Regional Office, I
DAVP Guwahati I

"Through RO, DAVP, Guwahati
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Sh.Sudhir.Sharma,
Joint Sceretary(P&A)
And
Director of Grievances,
Ministry of 1&B,
‘A'Wing, Shastri Bhavan,
New Delhi-110001,

Sub:-Grievance Petition — Other Service matters,

Sir, wa
Kindly refer to letter No0.42/4/239/2002-AD IV(PG) dtd. 12.08.2002" of
ShoV.K.Sekhri, Under Sccretary to the Govt. of India, Min. of 1&B, New Dclhi, on the
above subject. 1 am enclosing herewith a copy of the same for your ready reference and
kind perusal. ‘

Sir, | understand from the ¢ndorsement copies of DAVP LD.No.A-12033/1/2002-
Admn.| dtd. 29.7.02 and subsequent of its even no. did. 03.09.02, that the decision on my
gricvances is still awaited. 1 am also enclosing herewith both the copies for your ready
reference, kind perusal and necessary action.

Sir, I am surprised to state here that almost 8 ycars have been passed away to take ,
a decision on my grievances for its implementation and thus I have been depriving from !
getting the due claims in regard to revision of pay-scale as was requested for carlicr and |
also thc{ upgradation of Post as has already been restructured in the ratio 40:40:20 of the
Cadre of Non-Secretariat Stenographershan mof et -beeu glvea o apes.

I am writing this again, because till today 1 have neither received the benelits nor
any decision about the progress of my Grievance Petition.

With a view to the above facts, I would seek your kind intervention on my
grievances so as to setile the cases expeditiously and accordingly 1 may not have to
disturb you time and again.

Thanking you, Sir,

) b(be‘dt’}

@0»;3)4/0\6644/6{4/&0\/0\//7\/ s

(RAGHABENDRANATH DAS)
Encls;as above Stenographer- Gr.l1
Regional Office, DAVP Mi.of I&B,

_ Nabin Nagar, Janpath,
Date: 03.12.2003 ﬂ_ Guwahati-781024(ASSAM)
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BY SPEED POST

No. A-12033/1/2002-Admn.|
Government of Indis |
Directorate of Advertising & Visual Publicity
(Ministry of Information & Broadcasting)

Soocbana Bhavan, C.G.0. Complex, Lodhi Road,
New Delhi, Dated the 16™ August 2005

OFFICE MEMORANDUM

Subject @ Representation of Shri R, N. Das, Stenographer Grade- 1l (now Stenographer
Grade-1), Regional Office, DAVP, Guwahati regarding enhancement of pre-

revised pay scale of Stenographer Grade — 1l as per CAT, New Dcthi’s Order in
O.A. No. 548/94 filed by Assistants and Stenographers — Il of DFP.

ok Ak ok

‘The undersigned is directed to refer 1o a Grievance Petition dated 03.12.2003 of Shri
R. N. Das, Stenographer Grade — Il (now Stenographer Grade - 1), Regional OiTice, DAVP,
Guwahati on the subject cited above und to say that the matter has been examined in
consultation with the Ministry of Information & Broadcaziing, Ministry of Law & Justice,
Department of Personnel & Training and Ministry of Finence, Department of Expenditure.
The Department of Expenditure has not agreed to this Direclorate’s proposal for extension of
benefits of the CA'T's Order dated 19.01.1996 in O.A. No.(s) 548/94, 144-A/93 and 985/93 o
Shri R.N. Das, Stenographer Grade - 1l (now Stenographer Grade - 1), Regional Office,
DAVP, Guwahati for revision of the pay scale of Rs.1400-2600 w.e.f. 01.01.1986 and from
Rs.5000-8000 to Rs.5500-9000 w.e.[. 01.01.1996. As per ths extant policy, the benelit of any
judgement/order of Court/Tribunal cannot be exiended to the non-: _pphcants Further, the
higher pay scale of Rs.1640-2900 has becni resiricied 1o the Assistanis/Sienos in CSS/CSSS
and the sume has not been extended to the similar posts in subordinale offices/autonomous
organizations. A copy of the Ministry of Finance, Department of Expendityre’s U.O. No.

205/t Hl dated 30.06.2005 along with their O.M. No. 6(3)-1C/95 dated \15.04.2004 is

enclosed for ready reference. _
RNV
S

(ASHOK KUMAR)
BEPUTY DIRECTOR (ADMN.)
TELE. 2371 7023

el As above.

Shri RN, Das, : -

Stenographer Grade -1, (Through Regional Office, DAVE, Bangalore)
Regional Office, DAVP,

Guwahadti, Q
WL
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Copy 1o -
BY SPEED POST

ol Regional Office (gpyri 8. C. Talukdy,

fCquested that (he enclosed O. M. addressed to Spy; R.N. Das
Regional Office, DAVP, ( '

Intimation o this I)ireclorate

IS

cr

2. Mmislry of Information & Uroadcasling, Admn |V Section, Shastri Bhavan,
New Delhi K '

3 Minislry of Information & Broadcasling {Shri §. v Krishnnn, US ( C)}, shastyi
Bhavan, New Delhi with reference to their |, Nofe No. 17352003 My'¢: dateyd
06.07.2005. | - % /,)

\, /

(ASHOK Kiipap
DEPUTY DIRECT () (ADMN,)
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Government of India
Ministry of Finance
Dopadtimont of Exponditir e

Anaan

OFFICE MEMORANDUM |
LQFFICE MEMORAN |

Sub: Revision of scale of pay of Assistant Grage
- . ~ Secretariat Service and Grade ‘¢’ Slenogv;q‘:m
T : Central Secretariat Sterfographers Service,

d to refer to DOPT's O.M. No 6/6/90-CS .1
nhar g a
DOPT's O.M. dated 317 o
rs of ihe CSS/CS8SS and this w.
C. However, it has come {othe |
izations have adopted the pay sc

ganization on the hasig of ordor

> ble High Court of Delt
their judgment dated 31.572 3 have specifically rojectn
S Ofganizalions { e KVSINVS. niy
ls/Slenographers of auton
the scale of Rs.1640-2900(pre-revised) welf 1.1.85

O
higher Pay scale g being withdrawn from all the

“The SEMEbeneli iy
aulonomous bodies of G

ey Qi HED ALEOLE WD awn o
employees of olher ovt. of India as wel|

All the Financial Advisors gr

zrlently. In some canen

Omous bodies arp il
- Accordingly, the bend!
aulonomoys bodies undgcly

. € requested to take urgent corrective mies.
to withdraw the scale of Rs.164O~2900(pr0-mvised) from Assicl

of aulonomoys organizations. The emount of Pay & Affr .
employees on thig gaccount may also b recovered.
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Ministry of Finance \/4“’”“)? M af.f"""g

’ -
\5‘) Department of Expenditure
‘ E.I1I B Branch
P - {

i
}

Ministry , of Informatlon & Broadmstmq may please refe lu!
their notes on pre pages relating to the extension of the benetit ni
CAT's order dated 19.1.96 in OA [os. 548/94, 144-A/93 and 985/93
filed by Assistants and Stenographers Gr. 1I of DFP(M/o0 1&43), (ml
and CBDT respectively, to Sh. R.N. Das, 5t enographer Gr. 11 (e
cadre) of DAVP for revision of the pay scale of Rs. 1400-2600 to ks
1640-2900 w.e.f. 1.1.86 and from Rs. 5000- 8000 to Rs. 5500-90C U
w.e.f. 1.1.96.

;
i
i
|
)
l

2. Thc matter has been exammed in this Department and the
same has_not been agreed to _since : as -per_the extont policy, the

—— e

bcne i o" anv_judament/order of _ Cq_y_:_t/C/\T cannot be extended tn
the non- apphcanls Further, the htgher pay scaie of Rs. 1640-2G0 _ .
ITa§ been restricted to the Assistants/Stenos in CS5/CSSS and Hw
same has not been extended to the similar posts in autonomm‘
organizations/subordinate offices. The enclosed OM dated 15.4.200

issued in this regard may also be perused.
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GUM}A’ITXTTBENCH: GUWAHATI

(An application under Section 19 of the Administrative Tribunals Act, 1985)

O. A. No.: 2"\‘& /2005

Shri Raghabendra Nath Das
-Vs-

LIST-OF DATES AND SYNOPSIS OF THE APPLICATION

1580~

Applicant was initially selected through competitive examination
through Staff Selection Commission in the post of Stenographer
Grade ‘IV/II (Group ‘C’ non-gazetted) and was appointed as

~ Stenographer Group ‘D’ in the department of Directorate of Audio

Visual and Publicity (for short DAVP), Kolkata under the Ministry
of Information and Broadcastmg

22.8.1988, 4.,5.1990— App]icant was promoted to the grade of Stenographer grade

 31.07.1990-

19.01.1996

1T on 22.08.1988 in the pay scale 1400-2300 subsequently revised to
Rs. 1400-2600 following the order of the Ministry of Fmance dated
04.05.1990.

That the Govt. of India, Ministry of Finance vide OM dated 31.7.90

granted higher revised scale of pay of Rs. 1640-2900 to

stenographers and assistance of CS5/CSSS and the said benefit of
higher scale was extended to stenographers and assistance who are
working in other organization like Ministry of External affairs,
which is not participating in the CSS/CSSS, but where is the post

are in comparable grades with same classification and pay scales

and the method of recruitment through "open competitive
examination. The benefit of higher scale of Rs. 1640-2900 extended
w.e.f1.1.1986. : (Annexure-T)

f
The Hon'ble CAT, Principal Bench, New Delhi passed judgment

and order on 19.1.1996 in O.A No. 548 of 1994 along with O.A No. -

985 of 1993 in favour of the similarly situated employees working
in the grade of Stenographer Crade I in the Dircctorate of ficld
publicity and ESI corporation for granting the benefit of higher
revised scale of 1640-2900 (corresponding revised scale of Rs. 5500-
9000), instead of Rs. 1400-2600 (rev1sed 5000- 8000) in terms of OM
dated 31.7.1990. (Annexure-1I)

18.03.96, 29.08.96, 25.02.97, 05.01.01, 01.05.02, 30.04.02, 03.12.03, 10.01.05, 24.06.02

- Union of India and Others. .

——t
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04.12.02- Api)licant submitted series of representations praying for extension
of the benefit of higher revised scale Rs 1640-2900 (revised 5500-

9000) w.e.f 22.08.1988, in terms of the OM-dated 31.7.1990, in light

~ of the decision rendered  the decision rendered by the Hon'ble ‘

- CAT, Principal 04.07.05 Bench in O.A. No 548/94, but to no result. : |

-16.8.2005- Impugned order passed on 16.8.2005 by the respondents rejecting
' the claim of the applicant for grant of higher revised scale on the
alleged ground that the benefit of the judgment has been restricted

only to the parties as per extended policy of the Govt. And also on

_the ground-that the benefit of higher revised scale provided in

terms of 31.7.1990 exclusively restricted to the employees of

CSS/CSSS and employees of subordinate offices of the Govt. of

India and PSU employees are not entitled to the same. -

. B _ : (Annexure- V)
/ ~ Hence this Original Application. ' ~

: PRAYERS . o -

Relief (s) sought for: ‘ :
Under the facts and circumstances stated above; the. applicant humbly
prays that Your Lordships be pleased to admit this application, call for the
records of the case and issue notice to the respondents to show cause as to
why the relief (s) sought for in this application shall not be granted and on

“ - perusal of the records and after hearing the parties on the cause or causes -

that may be shown, be pleased to grant the following relief(s): ’

1. That the Honble Tribunal be pleased to direct the respondents to grant

- and re-fix the benefit of higher revised scale of pay of Rs. 1640-2900 with
effect from 22.08.1988 and corresponding revised scale of pay of Rs. 5,500- -

~ 9000/- w.ef 01.01.1996 onwards and further be pleased to direct the

respondents to place the applicant in the next higher scale of Rs. 6,500-200-

10,500/~ with effect from 24.06.2005 by necessary modificalion of the
promotion order bearing letter No. A-12011/3/2001 Admn.  dated 21/23- | '

* 6/05 with all consequential benefits including arrear monetary benefit.

Al

!‘3

Costs of the application. o « L C
3. - Any other relief (s) to which the applicant is cntitled as the Hon'ble
Tribunal may deem fit and proper. ' : T

Interim order prayed for: . = - ' S
During pendency of the application, the applicant prays for the following ,
interim relief: - o o :

1 That the Hon'ble Tribunal be pleased to observe that pendency of this .
application shall not be a bar for grant of relief prayed for in this {
application. : v
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(An application under Section '19 of the Administrative Tribunals Act, 1985)
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IN THE CENTRAL [ADMINISTRATH/E TQIBUNAL
GUWAHATI BENCH: GUWAHATI

Title of the case 0O.A.No 8 /2005
Sri. Raghabendra Nath Das. : Applicant.
-Versus- A ;
Union of India and Others. : Respondents.
INDEX
SL.No. | Annexure Particulars Page No. -
1. — Application 117
2. - Verification _ -18-
B 1 Copy of O.M dated 31.07.90. 19-20.
4, I Copy of judgment and order dated
19.01.9. | 2L-49
5. m Copy of judgment and order dated of the 50~
» Hon’ble Supreme Court. , e
6. IV (Series) | Copy of representation dated 04.12.02, _
' 03.12.03, forwarding letter dated 23.12.03, | 51 - 5¢.
' representation dated 10.01.05, 04.07.05.
7. \' Copy of the impugned order d.aled 58 - 59
16.08.05. | |
8. VI Copy of advertisement dated 6-12% July’ | _ (o~
: 2002.
Filed By:
Date: - Advocate




' IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATT
{An application under Section 19 of the Administrative Tribunals Act, 1985)

0.A. No. 2AY /2005

BETWEEN:
- Sri Raghabendra Nath Das,

Stenographer Grade - I
Regional Office, DAVP,
Guwabhati.

--—-Applicant.

-AND-

-'
e

~ Directorate of Advertising and Viqualil’ub]irity

The Union of India,

Represented by Secretary to the
Government of India,

Ministry of Information & Broadcastmg, ‘A’ wmg,

Shastri Bhawan,
New Delhi- 110001. .

The Director.

Ministry of Information and Broadcastmg,
PTI Building, 374 Floor,

Parliament Street,

New Delhi- 110 001.

Deputy Director (Admn.),

DAVP, Ministry of I & B, “\

PTI Building, 3 Floor, \
Parliament Street, : \
New Delhi- 110 001. , \

Regional Director,

Regional Office,

DAVP, Ministry of I & B,
Nabin Nagar, Janapath,
Guwahati- 781 024.

........ Respondents,
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DETAILS OF THE APPLICATION

Particulars of the order (5) against which this application is made:

This application is made against the impugned office Memorandum dated
16.08.05 denying the extension of benefit of higher revised scale of pay of
Rs. 1,640-2,900/- w.e.f. 22.08.1988 and corresponding revised scale of Rs.
5.500-9,000/- w.e.f. 01.01.1996 in the light of the decision of the Hon'ble
CAT judgment and order dated 19.01.96 in O.A. No. 548/94, 144 ~-A/93
and 985/93 to the applicant, in the cadre of stenogral;her Grade-TT (ﬁow

Stenographer Grade- I) and praying for direction upon the respondents to -

grant the benefit of the revised higher scale pay of Rs. 6,500-200-10,500/ -
w.e.f. 25.6.05, which was accepted and implemented by the respondents,

- Union of India to the counterparts of the applicants working under the

same Ministry of the Govt. of India.

Jurisdiction of the Tribunal;

The applicant declares that the subject matter of this application is well
within the jurisdiction of this Hon’ble Tribunal.

Limitation:

The applicant further declares that this application is filed within the
limitation prescribed under Section- 21 of the Administrative Tribunals
Act’ 1985.

Facts of the case:

That the applicant was initially selected by the Staff Selection Commission -

after being found suitable in the written and open ¢ompetitive

examination on All India basis for direct recruitment for the post of

stenographer Group - D in the scale of pay of Rs. 330 ~ 560/ - (revised pay

scale 1,200-2,040/-) in the year, 1980. The applicant is a permanent resident

e

of Kolkata in the state of West Bengal, he was posted at the Regional

2y

-
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4.3

Office, Exhibition, Directorate of Advertising and Visual Publicity (in
short DAVP) under (he Ministry of Information and Broadcasting, Govl.
of India, Kolkata, as Steno Grade- 11 (Steno Group D).

That it is stated that on 22.08.1988, th licant ted inted
at i n 08.1988, the applicant was promo /appointe

in the post of Steno Grade- I, against the sanctioned post of Steno Grade
P

C, in the Regional office, DAVP, Guwahati in the pay scale of Rs. 1400-

2300/- same was revised to Rs. 1400- 2600/- by the Ministry of Finance

"

subsequently, (at par with the Steno -II/'C’/ PA of CSS/CSSS).

That it is stated that recruitment in different cadres of stenographers are
being made through the recruitment agency ie. by the Staff Selection
Commission for the subordinate offices of the Govt. of India as well as for

the Central Secretariat by holding common recruitment examition by the

 SSC, however appointments are being made on the basis of the

s .

priority /option of the individual candidates. Moreover, Directorate of
Advertising Visual Publicity is a participating office of CSS/CSSS in
which department applicant is appointed on‘the recommendation of the

' v Staff Selection Commission (in short SSC). The applicant is now holding

44

'the post of Stenographer Gr.-I, which is classified as non-gazetted Group

1’ T’”—_—“
B’ category.

ROV

That it is stated that normally the promotional avenues of stenographers
working in the cadre of Group ‘D’ is in the cadre of Steno Group
‘C'/Personal Assistant and then to the cadre of Private
Secretary /Stenographer Grade-1 Similarly, Stenographers who are
recruited and designated as Stenographer Grade-III, their next avenue of
promotion is Stenographer Grade-II and then to the cadre of Stenographer
Grade-1. Be it stated that Stenographer Grade ‘D’ is equivalent to
Stenographer Grade- 1, similarly Stenographer Grade ‘C’ is equivalent to
the cadre of Stenographer Grade- II, having same scale of pay.

4 /

* Y



4.5  That it is stated that stenographer Grade- II of the Directorate of Field
Publicity under the same Ministry of Information and Broadcasting are
/ getting scale of pay of Rs. 5500- 9000/- while the applicant being

Stenographer Grade-II under the same ministry but working in the office
'~ of DAVP is gelling pay scale of Rs. 5000- 8000/, only in the Grade- I and

as such applicant is mated out with a hostile discrimination in the matter
of allotment of scale of pay. It is needless to point out that Directorate of
Field Publicity is also a subordinate office of Govt. of India. Therefore,
;pp]icant ought to have been granted next higher pay scale of Rs. 5,500-
9,000/ - in the cadre of stenographer Grade - II and next higher scéle of Rs.
6,500-10,500/- for the post of Stenographer Grade- , presently holding by
the applicant w.e.f. 26.04.2005.

46 That it is stated that Govt, of India, Ministry of Finance, Deptt. Of
Expenditure issued an office memorandum whereby scale of pay Rs. 1400-
2300/~ (pre-revised Rs. 425-700/-), which was granted following the
- recommendation of the 4th Central Pay Commission was subsequently
further, revised to Rs. 1400- 2600/- w.ef. 01.01.86 by the Ministry of
Finance O.M. dated 04.05.90 and thereby the stenographer Grade- II of the
subordinate ‘(;fﬁces brought at par with stenographers and Assistant of
~Central Secretariat of the Govt. of India.

4.7 That it is stated that right from the year 1971, the scale of stenographers
and assistants of the DAVP were always compafable to the Stenographers
and Assistant working in the Central Secretariat.

. 4.8  That it is stated that Govt. of India, Ministry of Finance, department of
Expenditure vide office memorandum No. 2/1/90-CS-4 dated 31.07.90
revised/upgraded the scale of pay of Stenographer Crade ‘C’ in the
Ce;;Ial Secretarial Stenographer Service from the scale of pay of Rs. 1400-
40-1600-50-2300-EB-60-2600 to Rs. 1640-60-2600-EB-75-2900, The aforesaid

benefit of the office memorandmﬁ dated 31.07.90 were extended to the

)
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Stenographer Grade- II in many Central Government departments, who

are working in the subordinate offices. Some of the departments have

| P

extended the benefit of higher revised scale of Rs. 1,640-2,900/- w.e.f.
7 01.01.86 following the direction in Court cases of the various Benches of
the Central Administrative Trib unal, which were subsequently confirmed
by the Hon'ble Supreme Court and some of the Central Government
department have extended the said benefit to the Stenographer Grade-II
working in subordinate offices following the administrative orders passed
by the department itself, following the O.M dated 31.07.90. The following
Central Government departments have extended the benefit of higher

revised scale;

LIST OF SUBORDINATE OFFICES WHERE REVISED SCALE
OF Rs. 1,640-2,900 IMPLEMENTED THROUGH COURT CASES

ARE FURNISHED BELOW:
SL Case No. Name of the Deptt. | Whether
No. . , Implemented
1. 1 O.A No. 2865/91 CAT, New Delhi Yes
0.A. No. 529/92
(CAT Principal Bench),
decided on 4.2.1993. '
2. O.A. No. 152/91, CAT, | Salt Commissioner Yes
- |Jaipur Bench, decided on
9.8.94.
3. O.A. No. 1130/91, CAT, | Director General of Yes
Calcutta Bench, decided on | Ordnance Factory,
19.5.1995, Calcutta
4 [O.A. No. 1322/94 & O.A.|C.B.D.T., Ernakulam Yes
No. 276/95, decided on
26.7.95 and 20.7.95.
5. |O.A. No. 144A/93, CAT, |[CBl New Delhi Yes
New Delhi decided on|(confirmed by the
19.1.96. SC)
6. O.A. No. 985/94, CAT, New | DG, Income Tax Yes
Delhi decided on 19.1.96. (confirmed by the
SC)
7. O.A. No. 548/94, CAT New | Directorate of Ficld Yes
Delhi. Publicity (confirmed
by the SC)

i,
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A

O.A. No. 8348-50/95 (1998)
SCC (L&S) 253 decided on
9.10.96.

Official  Language
Wing, Ministry of
Law & Justice.

Yes

10.

CWP No. 4414/96 & O.A.
No. 3181/96 Delhi High
Court decided on 16.7.1997.

CWP No. 4842/96, Delhi
High Court, decided on
16.7.1997.

‘Vidyalaya

Kendriyalaya -
Sangathan, © New
Delhi.

National Book Trust
of India

Yes

Yes

11.

O.A No. 407/97 CAT,
Principal Bench, New Delhi
decided on 9.1.1998.

National Achieves of
India

Yes

12,

O.A No. 527/97 CAT,
Principal Bench, New Delhi
decided on 28.9.1998.

Director General of
Inspection, Customs
& Central Excise

Yes

13.

CWP No. 381/96, Delhi
High Court decided on
16.10.98.

Central Pollution
Control Board

Yes

14.

O.A. No. 361/97 CAT,
Jaipur decided on 18.1.2000

Central Ground

Water Board

Yes

15.

O.A No. 383/96 with MA
No. 811/96 CAT, Jaipur,
decided on 20.4.2001.

Central
Water Board

Ground

Yes

LIST OF SUBORDINATE OFFICES WHERE REVISED SCALE OF Rs.
1640-2900 IMPLEMENTED BY ADMINISTRATIVE ORDER:

Sl. No. | Name of the Deptt. Implementation Order | Pay Scales
1 Deptt. Of Space/ISRO |No. 2/13 (10)/85-1 | Rs. 425-700
Centres/Units/Bangalore (Vol. VII) dt. 23.4.98 Rs. 1400-2300
Rs. 1400-2600
Rs. 1640-2900
2 Deptt. Of Atomic Energy, | No. 1/27/94-SCS/407 | Same as above
Atomic Energy Commission | dated 15.5.1997
Hyderabad '
3 CSIR (All Units) New Delhi | No. 16/23/86-Adm. 1I | Rs. 425-800/-
Vol. VII (Pt. I) dated | Rs.1400-2600/-
18.4.1994 Rs. 1640-2900/ -
4 ICMR, New Delhi Same as above Same as above
5 CGCRI, Calcutta No. A- 3(1)/GC/85-EI | Same as above
(Under CSIR) dated 12.6.1995 :

D
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[t is relevant to mention here that the counterparts of the appliéant
working under (he same Muuslry i.e. in the Directorale of Field Publicity
in the cadre of Stenographer Grade- 1 being aggrieved with the der;iai of
benefit of higher revised scale of Rs. 1640-2900/- approached the Hon'ble
Cenlral Administrative Tribunal, Principal Bench, New Delhi by filing
O.A. No. 548/94. However, the said O.A was contested by the
!Respondents Union of India, the issue involving in O.A. No. 548/ 94 was
finally decided by the learned Tribunal along with O.A. Nos. 144-A/93,

‘/985/ 93 on 19.01.96. The Hon'ble Tribunal after considering the arguments
advanced by the parties was pleased to allow the aforesaid O.As with the
 directions to grant the benefit of higher revised scale of Rs. 1,640-2,900/ -
wef 01.01.1986 and the aforesaid judgment and orders were
implemented by the respondents Union of India and others.

The present applicant is similarly situated like the Stenographer
Grade-1I of the Directorate of Field Publicity so far terms and conditions of
the recruitments, duties and responsibilities, nature of works are exactly
same and similar as such entitled to the benefit of higher revised scale of

? Rs. 1640-2900/- w.e.f. 22.08.1988 with all consec%[uential benefit.
Copy of O.M dated 31.07.90 and judgment and order dated 19.01.96

are enclosed herewith and . marked as Annexure- I & II

respectively.

That it is stated that 4% C.P.C has recommended the pay scale of Rs. 1400-
2600/- to the Stenographer Grade- 1T and Assistants for subordinate
offices. The same recommendation was made by the 4% Pay Commission
to the Assistance and Stenographer Grade- II (P.A) who are working in the
Central Secretariate. Moreover, by a subsequent O.M dated 31.07.1990
revised scale of pay of Rs. 1640-2900 in the pre-revised scale of pay of Rs.
425-800 for duty post included in the Assistant Grade of Central
Secretariate Services and Grade- C Stenographers of Central Secretariate

Stenographers Service w.c.f. 01.01.86 was given. The same revised scale of

WW&M\/&%) %2
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4.10

4.11

pay was also made applicable to Assistant and Stenographers who are
working in other organization like Ministry of Exiernal Affairs which is
not participating in the Central Secretarial Services (in short C55) and
Central Stenographer Services (in short CSSS). But where the posts are
incomparable grades wilh same classification and pay scales and the
method of recruitment through open competitive examination also
extended the benefit of revised higher pay scale of Rs. 1640-2900/- w.e.f.
01.0i.86. However, as a result of the extension of the benefit of O.M dated
31.07.1990 on selective basis in certain subordinate offices of the Central
Government, caused grievances to the employees of various Central
Government department and as a result large number of cases were filed
before the various Benches of the learned Central Administrative Tribunal
for extension of the higher revised scale in terms of O.M dated 31.07.1990.

That it is stated that the judgment and order dated 19.01.1996 passed in
0.A. No. 548/94 in favour of the Assistant and Stenographer Grade- Il who
are working under the same Ministry in the Directorate of Field Publicity

were accepted and implemented by the Respondents Union of Tndia.

However, the respondents Union of India preferred a Special Leave

Petition before the Hon'ble Supreme Court against the judgment passed in
O.A. No. 985/93 and the s’ame was dismissed on merits vide order dated
11.07.1996.

A copy of the order of the Hon'ble Supreme Court is annexed

herewith for perusal of Hon'ble Tribunal as Annexure- T11.

That it is stated that the applicant was initially selected through Staff
Selection Commission by competitive examination for direct recruitment
on all India basis in the cadre of Grade-IIl Stenographer and subsequently
promoted to the post of Steno Gr. II. Stenographer and Assistant in the
DAVP are comparable to the scale of Stenographer and Assistant in the

Central Secretariate which is evident from the comparative chart shown in




4.12

4.13

the preceding paragraph as such the applicant is entitled to the benefit of
higher revised pay scale of Rs. 1640-2900/- w.e.[. 22.08.1988 in lerms of
O.M dated 31.07.1990. Moreover, post of Stenographer Grade-l and
Assistant of DAVP are equivalent in the rank and status and comparable to
the Stenographer Grade-Il and Assislanl of DFP, since the applicant is
similarly situated like the applicants of O.A. No. 548/94, therefore entitled
to benefit of higher scale of pay contained in above mentioned O.M dated
31.07.1990.

\

That your applicant submitted numbers of representations for extension of
benefit of higher scale of pay of Rs. 1640-2900 w.e.f. 22.08.1988 since the
apl;lic‘ant was promoted to the grade of Stenographer Grade- T w.e.f.
22.08.1988. Applicant submitted representations on different dates i.e. on
18.03.96, 29.08.96, 25.02.97, 05.01.01, 01.05.02, 30.04.02, 24.06.02, 04.12.02,
103.1)2.03, 10.01.05, 04.07.05, praying interalia for extension of the benefit of
the higher revised scale w.e.f. 22.08.88, in terms of the O.M dated
31.07.1990, in the light of decision rendered by the Hon'ble Tribunal in O.A.
No. 548/94, which was accepted and implemented by the respondents
Union of India, in favour of the counterparts of the applicant working
under the same Ministry in the department of Directorate of Field Publicity
and on the ground that the applicant is similarly situated in rank, status,
scale of pay like those Stenographers Grade- Il who are working in the
Directorate of Field Publicity and approachea the CAT, Principal Bench,
New Delhi through O.A. No. 548/94.
Copy of few representation dated 04.12.02, 03.12.03, forwarding
letter dated 23.12.03, representation dated 10.01.05 and 04.07.05 are
enclosed herewith for perusal of the Hon'ble Tribunal as
Annexure- IV (Scrics).

AN

That it is stated that the respondents Union of India after considering
grievance petition dated 03.12.03 issued the impugned office Memorandum
bearing letter No. A-12033/1/202/ Admn. 1 dated 16.08.2005, whereby the

2.,
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claim for extension of the benefit of higher pay scale of Rs. 1640-2900/-
w.e.f. 22.08.88 and corresponding revised scale Rs. 5500-9000 w.e.f. 01.01.96

. has been rejected in a most mechanical manner without application of mind

on the pretext that benefit of a judgment/order of a Central Administrative
Tribunal cannot be extended Lo the non-applicants and further stated (hat
higher pay scale of Rs. 1640-2900 has been restricted to the

- Assistants/Stenos in CSS/CSSS and the same has not been extended to the

similar post in subordinate offices/ autonomous organizations in terms of
Ministry of Finance letter dated 30.06.05 and in terms of O.M dated
15.04.04. It is surprising to note that the ground on which the claim of the
applicant has been rejected by the DAVP is not sustainable in the eye of
law, as because Government of India being a modal employer cannot force
the employees of a particular class to approach the Court of law and obtain

individual order ih their favour on a particular issue more so when the

- judgment and order passed in O.A. No 548/1994 by the learned Principal
Bench New Delhi was accepted and mlplemented by the respondents -

Ministry, now they cannot deny the extension of the said benefit to the
similarly situated employees like the ai)plicant. Moreover, when the
respondents Union of India accepted and implemented the judgment dated
19.01.199 passed in O.A. No. 548/1994 in favour of the employees
working in the subordinate offices like DFP and other Central Government
departments indicated in the preceding paragraphs as such their contention
that the benefit of higher revised scales of Rs. 1,640-2,900/ - (corresponding
revised scale of Rs. 5,500-9000) has been restricted to the Assistant and
Stenos in CSS/CSSS is false and misleading, on the one hand they have
admitted the implementation of the judgment and order dated 19.01.1996
in O.A. 548/94, 144-A/% and 985/93, therefore the statement and
contention of the respondents are self contradictory. Moreover, further
contention of the fespondents that in view of the Ministry of Finance letter
dated 30.06.2005 and 15.04.2004 the benefit of higher revised scales cannot
be granted to the applicant is totally wrong as because it would be evident

Raghobend e B
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from a mere reading of the O.M dated 15.04.2004 that the Ministry of
Finance, department of Expendilure has imposed restriclions regarding
extension of benefit of higher scale contained in O.M dated 31.07.1990
exclusively to the Assistant and Stenographers of Autonoméus bodies, it is
calegorically submitled that the z;pplicanl is” working in Central
Government department, therefore the O.M dated 30.06.2005 or O.M dated
15.04.2004 cannot be made applicable in the instant case of the applicant
and on that ground alone the impugned order dated 16.08.2005 is liable to
be set aside and quashed.

it is submitted that ali.:hough. reference is made regarding letter
dated 30.06.2005 but the same has not made available to the applicant as
such contention of the U.O letter dated 30.06.2005 is not known to the
applicant.

A copy of the impugned order dated 16.08.05 is enclosed herewith

for perusal of Hon'ble Tribunal as Annexure- V..

That your applicant being similarly situated like those Stenographers
Grade-II, who were applicant in O.A. No. 548/94 of the Directorate of

Ficld Publicity, as such denial of the benefit of higher revised scale of pay

contained in O.M dated 31.07.1990 is highly discriminatory, arbitrary and
such action is in violation of Article 14 of the Constitution of India and on
that ground alonc the impugned officc memorandum dated 16.08.2005 is

liable to be set aside and quashed.

Thal il is stated thal applicanl was promoled lo the cadre of Grade- 1
Stenographer in the scale of pay of Rs. 5,500-9,000 w.e.f 24.06.2005 and he
was placed in the scale of pay of Rs. 5,500-9000/- vide order bearing letter
No. 12011/3/2001 Admn. I dated 21/23.06.2005, Wﬂereas in View‘r of he

O.M dated 31.07.1990 the applicant is entitled to be placed in the scale of -

Rs. 1640-2900 w.e.f 22.08.1988 and applicant is further entitled to be placed
in the scale of Rs. 5,500-9000 (revised) w.e.f 01.01.1996 onwards, therefore,

Goghaberdhsmeth
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12

his placement in the scale of Rs. 5,500-9,000 after his promotion to the
cadre of Stenographer Grade-I w.e.f. 24.06.2005 is nol correct rather he is
entitled to be placed in the next higher scale of Rs. 6500-200-10,500/- w.e.f.
24.06.2005 with all consequential benefit. Be it stated that Stenographer
Grade-1 and the post of Senior Personal Assistanl in the office of (he
Central Government are same and equivalent in the rank and status. It
would be evident from the Employment News dated 6-12th July’ 2002 that
the Government of India issued advertisement inviting application for
filling up the post of Senior Personal Assistant in the scale of Rs. 6500-200-
10,500. Since the applicant is promoted in the cadre of Stenographer
Grade-1 is entitled to be placed in the further higher scale of Rs. 6500-
10,500/ - w.e.f 24.06.2005.

A copy of the Employment News dated 6-12th July’ 2002 is enclosed

herewith for perusal of Hon'ble Tribunal as Annexure- V1.

That your applicant submitted representations but the same have been
rejected in a most arbitrary manner and thereby denied the appropriate
scale of pay of Rs. 1640-2900 (revised Rs. 5500-9000/-) w.e.f. 22.08.1988

- and as such applicant is incurring financial loss cach and every month duc

to non-fixation of his pay in the appropriate scale of pay and as such it is a
continuous wrong giving recurring cause of action due to negligence and
inaction of the respondents Union of India.

In the circumstances stated above applicant has no other alterﬁative
remedy but to approach this Hon'ble Tribunal for protection of his
valuable and legal right and be pleased to pass appropriate order
directing the respondents to grant and fix the pay in the scale of Rs. 1640~
2900/- w.e.£. 22.08.1988 and further corresponding scale of Rs. 5500-9000/ -
w.ef 01.01.96 and the Hon'ble Court further be pleased to direct the
respondents to grant the scale of Rs. 6,500-200-10,500/- w.e.f 24.06.2005

with all consequential benefit and arrears monetary benefits.

-
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5.1

That this application is made bonafide and for the cause of justice.

Grounds for relief (s} with legal provisions:

For thét, the applicant being similarly circumstanced like the

-Stenographer Grade- II of Directorate of Field publicity who were |
:applicants in O.A. No. 548/1994 for extension of the bencefit of higher
revised scale of Rs. 1640-2900/- (revised Rs. 550@9000) in terms of the
'DOPT O.M dated 31.07.1990 entitled to the same benéﬁt of higher scale of

Rs. 1640-2900 w.c.f. 22.08.1988, in light of the judgment and order dated
19.01.1996 passed in favour of those employees of the same Ministry

* which was further accepted by the same respondents Union of India

5.3

For that, the applicant is similarly circumstanced like those Stenographers

Grade- 1I of the Directorate of Field Publicity and was vested with similar

duties, responsibilities and nalure of work, moreover, recruilment

fcondiﬁons, rank, status and scale of pay of the Stenographer Grade-1l of

the Directorate of Advertising and Visual Publicity are exactly ley

‘with that of Directorate of Field Publicity and both are Cenlral

Government department under the Ministry of Information and
| - Broadcasting. | |

For that, applicant was selected from open market through competitive

"examination and the Grade, rank, duties and responsibilities and scale of

pay of Stenographer Grade- I of the Directorate of Ad\?értismg and Visual

Publicity are equivalent to the post included in the( Assistant Grade of

Central Secretariate service and Grade ‘C’ Stenographer of the Central
“Secretariate Stenographer Services and method of recruitment of both the

“categories are through open competition and posts are comparable to each

other.

2
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5.6

5.7
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For that, the applicant fulfils all the criteria laid down in the O.M dated
31.07.1990 issﬁed by the DOPT, Govl. of India and as such entitled (o the
benefit of higher revised scale contained in the aforesaid O.M dated
31.07.1990 with all consequential benefits.

- For that, denial of benefit of higher scale of pay to the applicant when the

same was extended to the similarly situated employees of the Directorate
of Filed publicity and also in other subordinate offices of the Central
Government department either following the judgment and order of the
learned Central Administrative Tribunal or by virtue of the administrative
orders issued by the administrative Ministries of various Central

Government department as such non-extension of the benefit to the
applicant is highly discriminatory and the same is in violation of

principles laid down in Article 14 of the Constitution of India.

For that, the judgment and order passed in favour of similarly situated

employees in O.A. No. 985/1993 was carried on appeal by filing a Special

Leave Petition before the Hon'ble Supreme Court but the same was
dismissed by the Hon'ble Supreme Court by order dated 11.07.1996 on
merit, and thereby confirmed the judgment and order passed by the
learned Central Administrative Tribunal in O.A. No. 985/1993.

For that, the grounds assigned in the impugned order dated 16t August,
2005, while rejecting the claim of the applicant for grant of higher scale of
pay of Rs. 1640-2900/- (revised Rs. 5500-9000/-) is not sustainable in the
eye of law inasmuch as Union of India cannot compel each and every
employee to approach the Court of law for obtaining a particular relief
when the same was decided in favour of the similarly situated employees
of the same Ministry by a competent Court of law by it’s judgment and
order dated 19.01.1996 passed in O.A. No. 548/94 under the same
Ministry and more so when the same judgment was accepted and

implemented by the respondent Union of India in favour of the employees

o\\o
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~ of the subordinate offices of the Central Government department as such
contention raised in (he impugned order dated 16.08.05 is nol suslainable

in the eye of law.

5.8 ‘For that the contention of the respondents that the benefit of a judgment
‘rendered by a cmhpetent Court of law is restricted only to the applicants
as per extend policy of the Government is highly arbitrary, unfair on the
part of a model employer like Union of India. -

59  For that, the conlention of the respondents raised in the O.M dated

116.08.05 that the benefit of higher scale has been restricted to the

_ Assistants and Stenos in CSS/CSSS is self contradictory and said

stalement is false and misleading inasmuch as the benefil has been

“extended to the Stenographer Grade- I working in the Directorate of Filed
Publicity who are similarly situated like the present applicant.

5.10 For that, denial of allotment of appropriate scale of pay and re-fixation of |
pay to the similarly situated cmployces working under the same Ministry
i;l the saﬁle rank and stams; is a continuéué wfong, causing irreparable
financial loss each and every month and on that score alone the impugned
order dated 16.08.2005 is liable to be sct aside and quashed. |

511 For that the applicant being similarly situated like those Stenographers of
| Directorate of Film Publicity and working in the Central Government
~ department as such denial of the benefit of highét scale of pay on the

ground assigned in the letter dated 30.06.é005 and 15.04.2004 issued by
the Govt. of India, Ministry of Finance is not sustainable in the eye of law.

8. Details of remedies exhausted.

That the applicant declares that he has exhausted all the remedies

~available to and there is no other aliernative remedy (han {o file (his

: application.

\

o
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7.

8.1

8.2

8.3

16

Matters not previously filed or pending with any other Court.

The applicant further declares that he had not previoﬁsly filed any
application, Writ Pctition or Suit before any Court or any othcf Authority
or any other Bench of the Tribunal regarding the subject matter of this
application nor any such application, Writ Petition or Suit is pending

before any of them,

Relief (s) sought for:

Under the facts and circumstances stated above, the applicant humbly

prays that Your Lordships be pleased to admit this application, call for the

" records of the case and issue notice to the respondents to show cause as to

why the relief (s) sought for in this application shall not be granted and on
perusal of the records and after hearing the parties on the cause or causes

that may be shown, be pleased to grant the following relief(s):

That the Hon'ble Tribunal be pleaséd to direct the respondents to grant
and re-fix the benefit of higher revised scale of pay of Rs. 1640-2900 with
effect from 22.08.1988 and corresponding revised scale of pay of Rs. 5,500-
9000/- w.e.f. 01.01.1996 onwards and further be pleased to direct the

~ . respondents to place the applicant in the next higher scale of Rs. 6,500-200-

10,500/~ with effect from 24.06.2005 by necessary modification of the
promotion order bearing letter No. A-12011/3/2001 Admn. I dated 21/23-
6/05 with all consequential benefits including arrcar monetary benefit.

Costs of the application.

Any other relief (s) to which the applicant is entitled as the Hon'ble
Tribunal may deem fit and proper.

Interim order praved for:

During pendency of the application, the applicant prays for the following

interim relief: -



9'1

10.

11.

i)

ii)
iii)
iv)

12.

17 0\0\

That the Hon'ble Tribunal be pleased to observe that 4pendency of this

application shall not be a bar for grant of relief prayed for in this

application.

Particulars of the I.P.O
LP.O No.

Date of issue

Issued from

Payable at

List of enclosures:
As given in the index.

S. Po. Quoakedt .

1
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VERIFICATION

i, 5ri Raghabendra Nath Das, aged about 47 years, Working as
Stenographer Grade _ L in the office of Regional Ofﬁce, DAVP, Guwahati,
~ do hereby verify that the statements made in Paragraph 1 to 4 and 6 to 12
ax;e true to my knowledge and those made in Paragraph 5 are true to my

| legal advice and I have not suppressed any material fact.

And Isign this verification on this the _ 28 day of Semteades, 2005.

WA/&A%/O{M ’QM

o
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Annexuare- {
(Tvped copy)
{Extract,
No. 2/1/90-CS5-1v
Government of India

Ministry of Personnel, Public Grievances and Pension
Devartment of Personnel & Training

New Delhi, dated the 31st july, 1990

Subject: Revision of Scale of Pay of Assistant Grade of Central Secretarial
' Service and Grade ‘C’ Stenographers of Central Secretarial
Stenographer Service.

1. The undersigned is directed to say that the question regarding
revision of scale of pav for the posl of Assislants in the Central Secrelarial

etc., has been under consideration of the Government in terms of order

dated 23 May, 1989 in O.A. No. 1530/87 by the Central Administrative’

Tribunal, Principal Bench, New Delhi for some time pasl. The President is
now pleased to prescribe the revised scale of Rs. 1640-60-260i-EB-75-2900

for the pre-revised scale of Rs. 425-15-560-20-700-EB-25-800 for duly posts
| included in the Assistant Grade of Central Secretarial Service and Grade
fod Stenographers of Central Secretarial Stenographers Service with effect
from-1.1.1986. The same revised pay scale will aiso be applicable to
Assistants and Stenographers in other Organisations like Ministry of
External Affairs which are not participating in the Central Secretarial
Service and Central Secretarial Sten.ographefs Service but where the post
are in comparable grades with same classification and pay scale and the
method of recruitment through Open Comﬁgﬁtive Examination is also the

same.

e



2 Pav of the Assistants and Grade ‘C’ Stenographers in position as on

11,1986, shall be fixed in terms of Central Civil Service (Revised Pay)

Kules 1956. The employees concerned shall be given option to opt for the

revised scale of pav from 1.1.1986 or subsequent date in terms of Rule 5

ibid, read with Minislry of Finance O.M No. 7 (52)-E. 11/86 daled
22.12.1986 & 27.5.1988 in the form appended to Second Schedule of the
rule ibid. This option should be exercised within three months of the date

of issue of the O.M. This option once exercised shall be final.

3 Formal amendment to S5 (RP) Rules, 1986 will be issued in due

Course.

4. This issues with concurrence of Ministry of Finance (Department of

Expenditure) vide their U.O. No. 7(48)/1C/89 dt. 30.7.90.

Sd/- Megible

Under Secretary to the Govt. of India.

S
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8. D.G K. Sastry", Crune 1\ésiS'Eant/CBI as on 1.,1.1986

,"/hw.v OG/CBI) -
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o Thla mz " ot LAY OF Ta.nua_lz, ' '199,6.

HOI'BIE MR N, V. KRISE 'AN, AC'I‘ING CHAIR;“AN .

- HOM*BLE MR L,C. V._RI'.A, 1Y JICIAL MEMBER

v.R. Panchal, S/o. 's,ri,ﬂe;ti. Lal, R/0 F-49, Roac Ro. 4,
Andrews Ganj, ﬁew - Delhi, working as Crime Assistant

in the office o_f éentral. Buzeaﬁ of Invastigagio,p, Delh:
Region, Bdock No. 4, C.G.0. Complex, Lodl Roag,

New Delhi.

2 . B.S. Sethi, Crime Assistant/CBI, as on 1.1.1986
. . )

(now Jk/CBI)

..

3, pritam Lal, Crime Assistant/CBI as on 1.1.1986

Sthed-epg

(now ©S/CB1).
4. }.C. Das, Crime Assistant/CBI as on 1.1.,1986

(nos OS¥CBI)

5. G.V.3. Rao, Crime Assistant/CBI, as on 1.,11986

(now (B/CBI) .

P TR

*

6. V.R. prasad Rao, Crime Assistant/CEI as on 1.1.1986

(now 05/CBI).

.

7. Joy Joseph/Crifne Assiétant/CBi. as on 1,1.1386

[ 4

(now 05/C31). “ : :

V"‘

5, B.u. Goel, Crime A s tant,CBI as on 1. 1 1986 N

(no: OS /Ca1) .,
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13. uobha Chand Crime Assistant/CBI.
. "'f”( LR !," "*{‘.) R .

14 " y.d_‘i,%rishnamurtthy, Crime Ahssistant/C31,

.
¥ o LI TRV

‘u

-

: \‘_‘:‘ R : *;J‘.‘S-.;‘:{\.':‘.;}". :-:ur,thy, Cr':Lme Assistant/cul.

RS N AT LTI SN SRS

16, L.R, Chadha Crime Assistant/CEI.

... ... 17. Naresh Kumar, Crime Assistant/C5I,

18. G.K. Garg, ‘Crime Assistant/CBI. /

1 B A . 3 . Y
1" - . . . P N

19. H.,S, Chakrevarthy, Crime hssistant/C:ZI,
v . - ey - 204 RJN, Prashad, Crime Assistant/ CE

21, hajiﬁder'Sinth, Crime Assistant/CBI,
22, R.N.'Bhardwaj, Crime Assistant/CBI,

23, Prem Prakash, Crime Assistant/CBI,
' 24, NJX, Tiwari, Crime Assistant/CBI,
25, G.K. Swamy, Crime Assistant/CEI,

26, K.D, Singal, P.A., (Steno Gr.'C') as on 1.1.1986
[ 4
(nor Sr, P.Aa.).

| 27, Smt, Krishna Ananc¢, PA (Steno Gr,'C') e&s on 1.1,1986

(now Sr, P.A.), .

v

28, Smt. Kanta Gaba, PA (Steno Gr,'C') as on 1.1.1986

(now Sr. P.A.).

ot

29, prabha B. singh P.h, (Steno Gr.'C').

S e G R R et iR, PLAL (Bteno Grotlt)




m—

N
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iGoverdhén Lal, S/o Late Sri Permanand, k/o SE€ V/1568,
o4 ‘

coL o rwurard Lal, $/5 Dol Barevany dal, /o 2574, West.
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*:imkﬁz Smt. parvesh Chawla PA (Steno Gr 'C') as on:

1, 1 <1986 (now s:. P.A, )o =
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. A B R
33. Sfi Ashok Sahaney, PA/CBI, .7 :&+ ..o s ¥etd !
A e, .Af Vo <o 4 ‘-"‘- . |
-

35.R.N. Lutha PA/CBI.
36.‘Smt. Jayshree, P,A./CBI, .
37. §.P. Narula, p,h,/CBI,

38, M.L. Khanna, PA/CBI,

39. S.k. Srivastava, PA/CBI,

’ i
Applicants f
By Advocate 3 Sri V.s. R. Krishna
Versus |
Union of Iniia through its Secretary, Department of
Peﬁéonnel & Training, New Delhi. ;'
2. Union ofIndia through its Secretary, Ministry of
Finance (Department of EXpenditure), New Lelhi.
3. Central Bureau of Investigation, Bdock No., 3 OGO
Canplex, New Delhi.
Respondents
By Advocate 3 Sri M,M, Sudan
With oo o
Original Application No, . 985 of 1993 ?{A,

4
]
o 4

o

R.K, Puram, New Dbelhi.




3, sa;jeet Singh, s/o 5zd Ramjy Lal, R/o 548.? ‘

Sl it
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Delhi . ey B
o { 5».‘;‘ Q':‘}»I" nﬁl) R c . : 3

I "
M . .4 . 4

4. Kakshman Dass, S/o Late Sri Behari Lal, ‘R/e 51C,

. ', “ {
I '.4\a,

Rishi Nagar, Shakyr Basti,,Delhi. L e

‘l g

5. Charan Singh, S/o Sri Prem Sugh R/o0 328 Funirkn, !
New pe1lhi, e Ee gt

AN

6. C.3, Neji, 5/0 late Sri H,S, Nng., R/0 s- v, BB,

'

Road, New: Delhi,

7. R.K, Chopta, s/o Sri Hans Raj Chopra, R/o 85, Zastp

Azad Nagsr, Ney Delhi

8. D.R. Khullar, S/0 late Sri Lal chang Khullas, 1 /0 )
60/43, Kalibari Marg, DIz Area, New Delhi, )

9. M.N, Chopra, S/o Late sri s.D, Chopra, 94, Mol

Bagh, TYPE I1II + New Delhi,
10, Sampat Sahni S/o Srj M.L. sakni, R/o 1654 Mayvur

Vdhar, phase 1I, Pocket-C, ey Lelkri,

11. P.G. Rirar, S/o Giri Raj Parshad, k/o 1r.g1.4 a

liurya Enclave, Pitan pura, PBelhi,

12, Miss Sarla Sachdeva, D/o sri Kanaya La) &:- “mva,

R/ol-117 , D.J,A, Flats, Naraina, New Delhi,

13.R.K, Aroga, S/o lt, sri G.M, Arora, R/o 2,—A

Indra Park Palam Road, New e1hi, ‘. o

14, R.M, Sharma, S/o Lt. Sri Ram Phari Sharra, p/g o

40~F Aram Bagh, Type-B New Delhi,
15. S.Rr, Ghal, u/o late Sri B.R, Ghai,'rx/o lec, 3/928

R oK, puram, ‘New ‘welhi, ’ ‘ ’
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L E :17.. Raahey bhyam. S/o Late s:i Banwari Lal, '250, .

\
‘\..

R ke e i W Th

1. 'r. Colony, ,lgnit. Pitam Pura, Delhi.

""f' AR -
o . st ey Sy .-’?r‘r;t {‘(T\"“’I") . .

juf‘,41e. Smt. Urmil ‘Bhatia, W/o Sri Gulshan Bhatia, R/0

T . ‘)((U‘- l, "t* *(‘1 gy e
[T ‘A'a];v(“"";f’

c.-1 G.2 Dislshad Garden, Delhi., L

19, 'scd Bhanshyam; /o Lt. sri rhamgl?.am,',;R/o Vill &
: , IO T
,,,,P°$t Karala, welhi,

. 3 )
) f

20. Ishwar Singh, 's/p Lt. Sri Raja Ram, P./o vill.

Balunr, P. 0. Bahadurgath, .aist. Rohtak (Haryana). i

21. Surinder -Sinch, .8/o0 Sxi J.E. Singh, R/o G-39 '

Hanakpura, New Lelhi, p)

" o .
FE . .

22, Smt, Beelam Raichand, W/0 Sri Arun Kumar Raichand,

R/o 9, Mousam vihar, New belhi.

PR

23, Ra_)inder Kumar Arora c/o late Sri O.F. Arora,

R/0 H.No, 494 Clrcular Road, Shahadara, Delhi.

24, Kasturi lal, s/o lt. Sh. Banshi Ram, F/0 4161/65
Gali Shahtara, Ajmeri Gate, Delhi.
Applicants
By ~dvocate 1 sri M.L. Ohri
Vérsu§
Union of Incia through the Secretdry, Ninisk:ry of

Finance, Dept. of Levenue, North Bdock, New Delhi.

2, The Secretary, Ministry of personnel, Fublic

Grievances and Pensions, Dept. of personnel & _ ,
( L]

Training, New Delhi. A -

- I.""

3, The Chaimman, Central Board of Direct Taxes, L

Ministry of}Finance, paxtment of gevenue, North ' !

S e - s

_pAngk. New Delhi.

I.espondents

w-

By Advocate ° U.P. Uppal

ey wv
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Original Applicaticm No, 546 of 1994 i
W "‘E‘f.':l s, Hyer
Brahm bass, birectorate of Field Publicity, Minﬂ:stry
\u\( lrM Gt v a Fr it oo e e
of Inﬂormation & Broadcasting,:East Block 4 )Level 3,
! l_j\ 1 it
LK. Puram. New Delhi. Bl ey )
i.": - . :e L -td‘.. A‘“VE.\ ),'“ :
E IREM RTINS Y ‘« .«“ = fwﬁxﬁ‘];;}{ ?‘*(3?7 .
. 2."H, K. Mahto, Lirectorate of Pield Puolicity,

L

11').

["'1'3\'

Ninistry of 1 & B PL.K.\ Puram Mew; Delhi

3. Sukhdev Raj Sharma, uiEectroate of Pxeld Publid ty,

him.stry of I & B, R.K. Puram, New ;Delhi,

.

"4. J.K, (:arg, Uirectorate of Fiela Publicity, Ministry

N k K
£ I & B, R, K Puram, New Delhl.
. RS Yo

S« V.S5. Negi, Directorate of Field Puklicity,
Ministry of I & B, R.K. Puram, New Delhi,

6. Mrs. Harbans Ahuja, Directorate of Fiela Publicity,

Kinistry of 1 & B,"®.K. Puram, New isclhi.

7. Mrs, Fashmi Marwaha, lirectorate of Field

Publicity, Ministry of I & B, R,K, Puram, New Delhi.

8. N.S. Srivastava, Regional Office, Directorate of
Field Publicity, Ministry of 1§ B, Vidhan £abha Marg,

Lucknow

9. Vishan Das, Regional Office, lLirectorate of Field
Publicity, Ministry of 1 & B, Chittranjan Marg, .
Jaipur.

.

10. Mrs, bhriuevi ATUn horalwar, Kegl ondl Officex

Directorate of Pield Puulic:.ty, Ministry of I & B,
. .(..‘;

Vidya Vihar, Pune.

A T o

oA r . o ‘J;.4.
1L, X XK. Sharma, Pextpnial Oflice, Lte of Field
‘ R
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icity, Ministry of I & BoISector 434_;, Chandiga:h

o Y .

JPﬁbl
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S g fy .,\n} ;
At maay nw Y o~A aﬂ} g Grtery e :,;-‘ lr;vy»f,.,)\) ‘E?{')) crrb ot et R 1

12, Desh Kaj, _Directorate og Pield Publicity,..

A{-.

Ministry of I & B, R.K. Purami,ftgevj Delhi. ,
1 3 ‘lu : [T -~
' Jd Senge 1A ~1»~y7 1l :ﬁ‘... S’ A . o :
- ' 13, Desh P.aj, Regional Office Dte. of Field Publidty,
PR s ,: '1L X
Assam Region, Guwahati.. T
14.V. Padmandabhan, Regional Office,lte. of Field
X Puoslicity, ‘Ministry of 1 & B, Tamil Nadu Regt on,
§ Mac'iras."- i' o SR .
r S | /
1 ‘ - . ' 7 ‘Applicants
By Advocate ¢ Sri V.S. R, -Krishna '
Versus Sy
: , .
Union of India throuch the Secretary, Ministry of
I & B, Shastri Bhawan, New Delhi,
2. The 8ecretary, Department of Personnel &
Traininc, Ministry of Personnel & Public Grievances :
& Pensions, New Jelhi. '
| 3 .
3, The Secretary, Ministry of Finance, North
Block, New Delhi.
4, The Director of Field Publicity, East Block 4
Level 3, R.K. Puram, New Delhi. lj
' Resaonuents
- . . ) « . .
; RS By iAdvocate 3 Sri M.h. Sudan | e
/‘ .. S : , , :
. ",'.’, -‘t
' , , ORDER oo
";,r ) « .
P AY : .
o ! D.C. VERMA, MEMBER(J)
. : ,2.: . . ' a Y 2. L ©
r"“»‘«-‘s'“ ’ In *he thren O A.s, thc clppll(‘oﬂ\_ are '
e - : e PR . . T e . :,

froo i vHrte e S‘:;-f\r\~-':'--i!,:1r ie LA




,o' heir counterpa ts

in .the Central Secretariat ~As . the pomts involved

cEfdt fret

dn the,3 g A.s are. caumonrgitfislbeing aisposeq og

[ . q
wby a single’ order. NI Bo yymain: y

!
i

iz.”*?-\' " In O n. No. 144—A/93 39 a,plicants aze

R T RAEIR N by

"‘* .)' [ v.r RN 6
working as Crime Ass:.stants gnd Stenographersbrcﬁe e
i
(RGAL) in' the oeoartmnnt ©of Centrzl. Buresu of

Ly

”InvestigatiOﬁ (in short C.g.I )..atcached cffice of
the Ministry of Personnel & Public Grievénces &

Pensions, Govt, of .1lngia, - .. ;..

3. In0.A, No. 985/93,24 apolicants are

1

"AsSistahts in the office of Diiéétord& General of °
Incame Tax (INV), North, New Delhi which is at:ached
office of Central Boarg ofPirect Taxes, Ministry

of Finance, department of Revenue,

© .4, : In O0,a, Mo, 548/94, la_;~v11““"‘°.c:e

working as btenoJrapher Grage-11 ar& Assistents

-\ e
———

e e e e e A

in the oireccorate of Field Publlcity (in short

DFP), Miristry of Information & Broadcasting.

S. - All the 3pplicants who are working as
excent Steno Gr,II of zhe 0.A, Jo.bs8/94

- hssistants or Stenocrashers Grade-iIl/vere recommenied

pay-scale of k. 1400-260C/~ by th: 4th Pay Commission

(in short ©.C.,). The same recommendation was macde
by the 4th P.C. to the Assistants and Stenogfaphers
Grade-II (P.n.) who are working in tnhe Centreld ,

el .

Secretarlat. however, by & subsejuent 0,11, No,

e ————

2/1/90 Cs,.4 de ted: 31 1.90 rev1sed scale of pay

of k. 1640-2 200 iw Lhe nre-revised scule of -

——

-

- —l —

s tamaaict
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‘ . o 00 T Govt
i . Cent:al/ﬂcoartments JIn
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it would be botter to txansve.se

. the point.
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In the case€ ‘of randhir

Inijia & others (AIR 1482 SC,

-

hanhela as below 3

It is true that ejuation of posts and

equation of pay are matter
Government and expert bodies

not for courts, .but
al_that_is, whese
the same,
y not be

Exesutxve 1S

the Pay Canmission and
where_¢ all things_are &M%
all relggggg ggnsicgggtlons are.
personé holding identical posts ma
‘greated differentially in th
because they belong t©

o ' - -  Jifferent departments.

“thedix pay: merely

. officers. of the same

T ,
L N . N . . - .

.o"“ . o e . . : -

- .;EESEikh' S e .responsib

' - ' " complain of

.0 .. .o . wthe:posts. are & the

chere are gifferent

a particuler crade,

Efﬂﬁ‘?‘!"‘“@‘i'}‘ftﬁ"\pm&“-fmq ALl

. &\1! i
NE The gamé féé
m*’$°°h JJ”WJ*””-”«w*ﬁ fﬁuwggm?-v1icab1;utoihssié

%
"',Qg PC‘JQ?» 453.\‘«.".*: OB Tt Rl )
Uik 5grapher 8’ﬁo§ér3wworking*in other cpﬁwg,i sa

u functions;and the pOWELS,
bilities of the posts? ,held by them

.such.officers may not .be heard
aisrimilar payxmerely be-cause

‘nomenviature 15 the same.
“. It is well—known that

Ly C 70 with varyind qudllIiCdt-Oﬂa

:P, "t
4@%‘§&@¥@3W‘..
Aravies -..a,'g(

>
R et
‘tl‘.aw uﬁia??s;;# - i

hich M er% pot ;

ﬁﬁthexCentral Secretariat Services
Centrgi Secretarlat Stcnographers
(in' :short CSSSbu?hhere the posts Wcre
Mith same claécifxcatném iﬁd
ethod of recraitment t“rough
.thex same.pxhis
sloyees. of.various-m

acg rlevec eﬂaloye
e&ileud As in 3ifferent .

san by
TS L e

.
v“r'::".

tbc case 1aw on

v . ~

[N

r 5ingh Vs. Union of

8717), the apex court

s p:imarily

e matter of

Of course,

rank -
duties &nd

S&MNE rank and the

K L&

facts of each case, .

for
1ike

£
Serform: .GissimileY

there ‘can fe and

grades §n & service,
for entry into

th hiqher groac o‘tcn
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‘,°éi£h'r?academic 'uélifié '5”v<
e "‘“53“bas-e§'-°"-3'1\"-’"ch "gf"‘eer\uce; ‘.reasmabgy

-vu"éuséainﬁéﬁeeclasgifiéaefbn?offthefdfficerL'

v ANtO.4wo grades with™"different scalez Of

e

- 5 ,pay?fﬁrhe'principéeﬁqf,gqggl pay. for .equal [\XH
BRs etaciaroe s 0L + “ywork'would be an Bbstréct''doctrine nox HE
b '“attragtihgﬁaftl514E;f§axu§ht“to,be;applied
reAdAelau L '.q:;ﬁc,;igo?&pgm@ﬁ;Rﬁ;g@Z'Sgﬁl;BQ.XDistin;uiShed.“
Giese ., . 'It ds true that (hdTpEincinle of “egucl
ST Tl payﬁfor‘Equg;jgggbgEg;tfnot%czpressly
o b eDy . declared by ‘our Constitution to be y
. T ’ﬁf?fuhdaméntelﬁrightegput&@t certeinly is & ;
Medpences 0 Constitutional . gosl W oy

T T T ey Ry £ro i ey
“ Construeiing Articles' 14 and 16 ir ths i
light & -'the preambls . ang Article 30(g) . |

. it is clear that the principle * Egual
) pay~io:=5qual:mork$“isddeducible ifon trose

. Articles ‘ani may be sroperly anplied tp
' ‘'cases ‘for ‘unequéal .scales of pay bzsed
no classification or irrdtiosnal cla
" -ion “though :tha=se craving the gis
scales of pay do igentical work un

m wm

-

-~
C? o
t

c
isf
€n

La SR A O (/¢

= 1
ferent
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ne

. T-same:emaloyer " ... .
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ko ey e

‘The principle as 1aid cown in ran=nir
REERTE ol ...\' - . : ". '

e
Singh's case (supra) has been reiterated. in the

P . case of Mewa Ran Kanojia vs, Aall inaia instituts ozf

& Medical Sciences'and others (a.I.J, 1989 (1) pzgce €34)
in the following woras s = |
i
" The doctrine of “Ejual Pay for e%ndi !
work" dis not expressly ceclared & undamen-
t2l righs uncer th: Conscitution, But
Article 39 (d) read with Articles 14 &nd
16 of the Constitution declares the
constitutional goal enjoining thec State

not to deny any vnerson ejuality befcre i
law in matzers relatinc to employment .
including the scales of pPay. Articls 35(4q)
read with - Articles 14 ans 16 of tne '
Constitution enjoins the State t}ct where
all things are equal, persons holzZing
identical posts, performing identicul
and similar duties under the same employer
snould not be treated Cifferently in the
matter of their pay, Ths doctrine o+
“Equal pay: for egu3l work" is not: skbgtraet
one, 'it .is open to the State to prescribe D
different scales of pay for different post e
‘having regard to educational qualifications
duties.and responsiblitiies of the pozt, '
The principle of "Equal pay for ezuzl werk
is applicable when employecs holdim the
same rank perform similar functions &nd
discherce similar d¥ties ang responzibilttes
gre treatead. differently. The-application | =
of the docttrine wouls arise where employees -
dre equal in every respast but they are !
IR e T ema - -

R

-

L]

I L R P

o ey . -
T e .
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v azgrasiot

Can

d.ew "of’ the"ﬁbo&é? the principle of
. ‘ AE !f:?

" is applicable When

“;‘1 AN \rwy

ey ‘h R ITE -
Equal pay ‘for’ eqnal work"

o 4 EY A ' -’.u‘""t‘J“‘kﬁ'v" (9 vg;"f

ployees holaing the same rank per

.“”

R¥~~ > !
%orm similar

"functioﬁs'and'diSCharge.similar duties aﬁd

2 reSponsibilitieszare treated differ e.tly ir ‘the

“matter relating to the scale bf pay.

Nhile

¥

dealing with the parzty of the pay—scale in the

case of State of U, P. & others. Vs. J P. Chaurasia

\

& others’ ( 1989 sc (1&4) 71), ‘the apex cou:t

relied on the earlier deczslon incluuing Randnir

Caq e

Singh's cese (supra) anc tne case 0O Bagwandas Vs,

btate of Haryaﬂa (1987 (4) sCC 634) and ob erved

! L . \v-l

as below :

“Primarily itrequlres among others,
evaluation of duties and responsiblities

of the respective posts., More often funct-
ions of two posts may appear to be the sam
-e or similar, but there may be difference
in degrees in the performance. The quanti-
ty of “work may be the same, but quality
mdy be cifferent that cannot be determined
by relying upon avermencs in affidavits

o interested parties. The ejuztion of
posts or ejustion of pesy must be left to
the Executive Government. It must be
determined by expert bodies like Pay
Commission., They would be the best judge
to evaluiace the nature of duties and
responsiblities of posts, If there is any
such determination by @ Commission or
Gomnittee, the court should nomally
accept it. Thé <Court should not try to
tinker with such equivalence unless itis
shown that it was made with extraneous
consideration,”

the Court should

8. In vied of the above,

normally accept the decision taken on ths 'basis of

'

recommendations of the p.C., vhich is an expert

bodgy to determine pAy-scales. Hovever, in case

‘it is found that for extraneous consideratior

f

wn,by a2 subsejuent State action.or in action.

..

R T L T S RN P ‘i,,... .~ —




iy ey may sometime feel 1t necessary, for: the purpose
T wE Wigh TAtern,, S RSN S
Tt of providing justj.ce,to v.‘llnt;'ef:g‘x:e with'the ‘orders
T S e " TR MU Bk S YR Sime g

I g, 1ssued by the executive.ercnl uch situations, e
i T . IS IR J u« v’ '] "3‘"“ { “* { ~3 i~" . .
R amongst otbers, are e“§§919ﬂnp«Wher€. o

s Iﬁj N Ty vy “',';"""’ Do qx»g ‘i) tpe;paY> Camission OmmittEd to

o ah}\ lw i “L 1‘ g ";

L e qan;i_er the pay-scale of,some po¢tg Of any particulay!

ey

e W AT et BB O Lels 3
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A service. .or .. :f*fﬁmnfi ~3'

. o | (41) the Pay-camnis'-‘mn r ecommded.

Certain sc«les baeed on no ClaSSIfiCctlon or

irrational clossification .ox .
(111) after recommendation Oof the Pay. ; :5.;
( , i p;mmiagion ds. dccepteo by the Govt,, there is ' ;~“3“
unjest treatment by subseqaent @rbitrary State % fA
actlon/or in cctlon.‘ In other WOras the subsequent V

’ State actlon/in action results jip favourable

treatment to some ang unfair treatment to others, DR

e

Yol

.. 1 In the case of a1 the above three
Si:uations; Courts intcrference je absolutely
necessary to undo the in-justice, Agoricved
employees have a richt and the courts have

jurisdiction to Iemedy the unjust treatment metted

by arbitrary State action or in action,

1o, In view of the principle of 1aw
derived as above, facts of each case has to be

€xamined Separately to fing whether the a@pplicants”

of the three o, A..~ are entitled to have their
pay-scales revisea on the basis of the 0.1, of

the Go"t. of ,,India dcted 31.7.90,

11, O.he No. 144-n/03




"f«'we;m -‘

2 ‘w?ﬁv‘ain the department 6f5¢:B;I;7whiCh is .an:attached

T ‘r‘& -i'a)w;; p,», .
X

- G
ﬁfiice oi.hinistxy bf Personnel, Public Grievances . TN

Dy

“ '|r.v

Incia. “It is “statedfin‘the

I TR

'.1:;95'.;....:,?1".1 S L L ‘ Y :
: & Pen51ons, Govt. of

- : ) M\f o ,3 lr;n)’ﬂ:‘- »R_‘\Vmﬁ;« ;%. W
. : :' 'J’ £ eyt E AR . Ny C
. o ==0, h;"ané not- aeniedtin~th2%00unter reply that
L L »)Li, Q . Lo

tprior to 24, 11 1967, 5117 ‘the nlnisterial posts
in C.B.I. (H ead Office)"weie manned by Personnel
Heloncinc to Cvs, “* c888 ° and CsCs services.

It i= also not aenled thac for the flrst time,

f ' the Ministry of Home Affairs vide its lettey dated S
[ 24111967 redesignated sost of seststant to = /0
_;CS}@euﬁesiegapt.eedbspenographer as Personal :
Assistant ;n;the:departﬁent'of CeB.I. with a
’;fspec1fic mention that " the redésignated posts ‘-';

would carry the same scale of pay and allowances

as at present and{the:e would &lso be no changei

in their classificationf. The result being that

the Assisténts_and P.A,s in the department of

£y

C.B.1. stand automatically excludsd from tie

purview of the CSS, CSSS anc CSCS cadres of the

linistry of Home Affairs.

12, In para 4.8 of the 0.A,, it is
clearly stated that the":quality and nature of

work, functions, dut;es anc reSponsibilities of

Y e

"~ the Secion Officers vis-awyvis Crime Assistants,

‘ Grade 'c! Stenogruohers vis-a-vis Persowal Assistanls
b

iﬁ,#“”fgzrwm‘ of C.B,1, are identical and similar in all
S . .-\“.' _ respects;:,.' This fact - ‘j_s not denied by
ir“ w o . the respondents in thelr reply. . &s regards the |
RN ' nature of work, functions, duties and rcvoonsiblitﬂ—“.'“

t
T l:{ "‘\1;4.’ ll o N N . '
RERERES es of the Crime Ascistants andé Grade 'C Stenogra~




e 38 b o) nnCivil Secretatiat gemage of tpe view," are'“

RSV 2 5-47"" *J t i‘,»u “7 identical al'lc Biu‘ilar

-a—,.‘L,

- Apicphintiouds
Grade”- ‘C Stenographersrof ‘the.

n
‘Q MERALAT BULOKTHE Y KR thnpuﬁpu"r‘

T

. 1&“\ th L it i "1-3:4.

in all,xes ects." The
¢ }“”" .2{:1‘“ ““( ("‘“" ﬁ'*‘mm* Qgh gl ff'!ﬁ} ™ ..V‘,v

~:.af“$ﬁ;;1? judgment ﬂiveﬁ by _the’ Tribunal 1n,g_A‘_LQ‘

&“snlg)l’x"‘)i ' "‘!‘\

,iqﬂ. 760/88 in the case ofPuran Chand & others Vs,
S IR FAE Laz“u&&p  CETICY U 2 TS
f&tTaﬁ ,"Union of India & ‘others’ " the. fOllOWing parccraph

LAY ’"ﬁg..div' "hCJ"'"""ﬁ“"Er"“Q' Tt

e P sofar 1t relates to work and duties of the Assistant:

' . w--&"-n

in the CSs and Crime Assistants of the C,E.I. are

concerned,.is very relevant and so extracteo
¥ ; ,

R sty

ey
- ISR S t..‘r :

o belows L “nsﬁj,s 1{%&« Coin
.-"The hinistry of Finance have not /
&greed with-thé recommendaticns of the
.o . Depa:tment of .Personnel without exrlain-
‘ - ing as to. show''the .work éone by’ the
.. Crime nssistants in the <.B. I. on their
promotion -a@s Jffice Superintendent is of
lover .category. or responsiblity, . From -
the noting ‘in the file of hlnlstry of
Personnel,‘lt is quite clear that the
Ministry ‘'of Personnel have reached the
conclusion that there is a purity botweer !
the duties arg Iresponsiblities of the
@pplicants with these of the ascsistants
and Section Jfficers in the ¢S5 anc es
such they should be entitled to "equal
pdy for equal work", They shoul?2 be
entitled to the same facilir ties, The
Siprere Court hes alrEeJy helg that
"gsual P8y should be pzid for ejusl work!

13, .rhus, froﬁ tﬁe documents on record, it
is fully established thet there is parity between
the duties anc reSponsib;%ties of the a@oplicansts

in U.A, No, 144-A/93 with those of Ascistants anj

Stenographers Grade.'C' in the CsS angj csss,

14, . As regards the pay-':calec prlor to
.4th P, C., the scales of Crlme Assistants of the
'C;B 1. an3 the Assistants of CSS cadres were
&. 425 800;1 and those of Personal Assistants
of ‘the c. B I ana..tenocraphers Qrade 'C' of

SS Cdares were also b 425-800/~. rhe 4tih-T,C,
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RIS A"‘E AR VTRTVE E R E AN SN B
relevant port%on -of the 4th F. C. ES, guoped in the i
- IR TR 22 o RETS S-'.\Hw ..‘. M»\~>- I
.O.Até-égg gﬁven bslqgh:&ﬁ at:ﬁ-;:,,, rennn~ be Aty .
- D 4.7‘1('} B -~ ot orr B ¢ T : :
~ " T _ “ng, 41, . The scale of B. l425-aoo/.. covers .
G L Fl o sial S .posts ‘of Assistant’ -anc Stenographer in
Vol AR s different mlnistriea/deoa:tments, auaitorl
SR ,ﬁg;under Caks,, etcs" ™ The -recruitment is

o e *"either throuch competitive .examinacion ox
by promotion from; the¢scale of k,330- 560/-

. b =y J e A ‘ v'q'
Cpva o serstrsdiond ol o

ym 6.42. There, are. thzee other” scales which

vie R "M are’ segments of the scale ,0f Re 425-80L/-
e 4 L paend: these_are ., 14254700/, %:,440-750/~
AR 7 crobeen (at (¢)) and f. 440-750/=(at (c)) o The- |
' e e cc»e,ozies of posts covered by the SCalE !
SIPC R A . "of Pie 425-750/- are engineering dssistant

,,° u,,in dodrca rshan ana allilndia radio,

7 " "setection grade,inspzctor of telecraph
v iy, . =nd assistant superintencent (zelegranh
s and te;ephone) in P&T 2nd stock verifier
ir.rail.&ys. The scals 0L Lo 430=750/-
at (<) an:. the scale of f:, 440-750/- &t
(e) are for trained craduate teachers

the scale of k. 440-750/- 2t (e) hav1no :
_been introduced subseguent to the raport

. : of the Third pPay Comwmission, appointment
to all these posts 'is partly by promotion
from the scales of R, 330-560/~ and
R.425-640/~. and partly by direct
recruitment.

g8.43., The scale of ps, 470-750/~ covers
_categories of posts like scientific assis-
tant in cepartments of atomic energy end
: . .space, tradesman in .the department of -
S ' space, section controller in the railways,
., @ssistant’ foreman in the depatment o:f
 energy and grade IV officers Sf’the
r .ot Central Information Service (CIS). ™
~ppoinwment to these catejories of posts
kol Y udiis mostly by'promotion from the level
*Of P-J. 330"‘:)60/“ and Pue 425—700 -e There
oo et tiis also direct recruitment for certai
' ‘ categories of posts like reporter in
Wi . :All:1lndie &daio, Scientific Assistant in
TN deparcment of pdce anw -for qrado Iv of

I
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B : , T 1Ju,,frOm more .or less similar.levels, ve
NS afnl; me ~~w«>fm:r -4 Lecommendithat all'c¢atefories of posts

Lot tead resently covered by . .the scales oF “(a)

- . Lasimmroon B3 e @Z5-B00/57 SR5825-750/-; (c)
- Yo el sitnrrenay 2 ki b _.410-7;»0’4:: £d). Ko 470-750/-"and (o).
CE adveDd 2dd vd ba:ae*ﬂ44°°75° «may sbeagroupéd tosether ang
— u}ﬁﬁﬁigfgﬁ?‘é‘ ﬁb .;jyﬁéégn éq ©iven the scalenogg 1400-4c~1600_50-

~“23GO-EBv60-2600/;. *In respect o ‘the
nio nt j.C@EEgOcies. .0f "osts:in .the scsls of
' 1 XCRE g‘m. 470-750/— ‘Wwherc graduates in €cience
~ y apnég czrectlyxrecruited, we recarmend that
' .a suitable- "hicher!stsrt ma3y be civen
A . in the scale of Bse - 1400-40-1600- C~-2300-
S " Pt .fc nEB—GO-Zé_‘O.,{ ‘rv’)t’i‘f -

. 2 - .
ey . o

e
.

Ly ANy A0 IR LA
- -8 tr.g N :-_-v‘ }v- (330 Xy S “H'.‘“)

16.-: - Thus, 1t is clear that after consicerin
T T A S T ST CE R S TS p
A,aé Coem variouc”fdctors to attraCt)ersons of reguired

. . S et
.y S Wl ,.I ‘g"j_-,.iln R RN R 40y

ualifiﬂatlons anc calibr anc wzth & vle“ that

PR

. 3 NPT ¢ AN o L)
Aoy . e b L., EREE N i 429 "\\ [ a- IR

L T the salary ctructure shoulu be boherent 'ant shoula

A ‘ PR A

R aoequately ref;ect the substantial dlf;erencns in

T the nature aﬂa responsxblities of the various posts

TN s LA

WA anu to avoid frustration in-the employees o1 comparing

his lot ”1th his COnprers "angd’ to mlninzee the num-
ber of pay-scales, the pay-commisrion made the
above retomnen“utzons on th: hasis of Jduties anu

responsiblities of various posts, The concept of

-G the salary of the Govermment employees was

also taken note ok, The 4th P,C, observed in

para 7,12 that g in the absence of any distinguishing
features, emoloyeee of the Central Govermment in

. : ' different branches should be paid eAually, if their

wo;k.was aqjgégeq to b€\Pf €eJgal value,.* ¢ .

1 "

_1f. L, 'The learned counsel for the rsspondants
. d{ PN
has contested the claim of the applicants on the

grcund that edch depdrtnent hud its oun metrods o-f

rtctuitmeh. é.c : /e;ud] na"—e~a’cﬁ canﬂﬂ- ke

"Equal pay for egual work" as prircipls for cetem-inin.
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e RC not’ satisfy the concitipns, daid down in DPET, .).M.
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PYETAOSRE FiC T

St*i‘f’ﬁ'ma«;ea 31 *7.90.&&% 36 pther Mocds.! thisxco'xten fon As

--.(“'- -vs«
T "1 térprt ¢l Sy Vs

u-ﬁ. 1

is merely on theloroundﬁthqt the ap, ]Jcants did ";;}7=lf“

L a'that~the ‘natug :Of““ ormed by ,the nssisyaﬂts fffd'
R T el /-

e Plheray cdy aboil io

ﬂﬁt45lll’; e, W "'tf.j'af F) 2
ﬁStenograoherﬁ£3: CL3&3£ iﬂéﬁh?&y%nistxy\of the

Lot - T "

a2 IGovt, ;0f! Ingid, undéﬁ"ies/fqnc.ions of the

W Y N

’ Petitioners[workingiin:phe,' B, 1. are guite f

s

oigifferent. and _the posts w;th diffe*ent qualifzcatiOﬂf
}“hévé?diﬁferentJ_metpoé;sofn;ecru1tment and
~“1:7" ) source of entry and as such there canrot be 2ny
" parity to justify the granp;qf the revised hishep!

- pay=scales

o PR S
2 ol y oo

to the petitigners.
IR BTN

PR Y
[ T PN o

718, - .-.It has begéAalready discussed above
x> apd found.established éhé; sofar the work, cuties
. and respbnsibilities of the applicants as Crime

'hssistants and P.h.s are concerncd, they are equal

che

=]

to that Qf their counterparts working i
Ci§11 Yecretariat in the codres of LE. &nd C5.S.
1t has also been found that even the department of
personnel had found parity between the duties &nd
responsiblities of the applicants working as
Crime Assistant with that of Assistants of GSS.
The matter was examined by 4th P.C. and 4¢th P.C.ale
recommended the sanet%fales o both thsz categories.
of employees. It is/the subsequent action i.e.
jssue of O.M. d3ted 31.7.90.c15pa51§y has been
‘bxeated bepween the employees of CSS anc¢ the apoli-
.cants-pflthis‘. case, Xuxxxxx. . Lven in O.l.
dated 31, 7 90, it is mentioned that" the same

| :revised pay-sccle will also be applicable to

e T

_ Assistan ts anu utenourashcrs in othecr cr;arxsation

.
.'.

>




00 a0 w g o Chad L
Pl S “Oﬁ and the Central eqretariat Stenographers ServiceS\
L A L4 '.."} ):'.."—'fv, ” a.‘,,,.,;“fﬁm”‘ gy " W 5 " ‘k*;; '}’ "‘”"L-“F R N
o but where thevposts aresin: bmparable grades wiﬁb |
R aa Tt (i : : ﬁ?i~€'t‘=s» gy |
' same classification anc pa scales anc the nethod .
-~ ' , of recruitment through Qpen Compet%tiveCanmgnation
. ) PRSP ‘\ ‘ﬁ ﬂf\ r‘n“(c\ ? A“ @3, e '\I‘fif “’..’"a e
fis élsd"thefs&me. ﬂThiScpartgof the 0. Mo has-been
Ve . R 4““4 et ,.« R
- examined by the variousrBenches of the Triaunalo '

g

Assistants & Stenographers Grade 'C' working

" . 'in-the-deoartmentfof CentralVAgmln;strative

Tribunal, Boraer Security Force, Inéo Tibetan {

) i

Border Police. Qentral Industrlul Secruity force / '

\ : and Bureau of Police & Research Levelopment were ‘

: parity with ~#ssistants of CS5 and Steno Gr'c* of Luss,
cranted/by the Tribunal._ It is also uvotrthwhile

"mentioning that there was no. pIOViSiOB for 1 ot

- c ‘ direct recruitment to'the post concerned in l’f}f

'Border S¢cur1ty Force and to the post 0f assistants ';

in Cantrai Administrative Tribunal. o o 5jg;

19, Besides the above, this point has been ’ y‘QZ
already considered by the apex court in the case of R

Bhagwan Das Vs. state of Karyana (1987 (2) A.T.J,

479 . Therein, the contention on behalf of State
was that the respondentswere selected by the
subordinate service Selection Board after competing

with candidates irom an part of the country and
~ applicent’s P
that normally thg selection at best is limited to the

candidates from the cluster of a few v;llages only.
Repelling the arguments of State's Counfel, the :

apex .court has held as below 3

f' “We need not enter into the merits of the
1 respe ctive modes of eelection Assuming that.
the selection of the petitioners -has been
: limited to the cluster of a few villages |
IR : : ... ., whmrezs FEesnondents B to 6 were selected,
' by ancther mode wherein they had faced

m At A am Erer ~zndidates from &1l

-
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‘ Stenographers Graae 'C'wcrking in the CSS and

- Ccsss caares." I P

'working in the CsSs cadres In para 4,3, of the

. of Central Board of Direct Taxes and Czntral

‘Secretariat Services has been civen, which is as ]

1 belpw ’ s ::: i U/ ‘ T

'between the applicants and their count erparts 5

! h,ps ..m‘

to' be dissimilar the fact that %he'

_ Xecruitmeént was made in.one Mayor: ‘the © | o
" other would hardly be relevant from: the .‘Q)
oint of view of “F al. Pay for. \

Work® doctrine, "It was open toLthe: State'
‘to resort to'a’'selection process ‘where th [

BV yen By "} =@ idandiddtes fram all over ‘the country * Vo
Sy S - might have competed if they.so desired.
Sl Lendnel 2o 21l If however they deliberate1y~ ghose -to..
‘Iﬁzwda? R A N 1 limit theiselection 'of the candiaates
abe e 4o taade

. from @ cluster of a fey villages:iit .will '

. hot absolve -the State from treating such .

- candidates disagvantage of the selectees
{0f. dnt & 8 discriminatory manner to the once
they are appointed proviced the work
done by the cancidates so sédected is
.similar in nature," ‘

(Emphasis made ) - iV

I".’L_{ B

20 - - Thus, in view of the above discussions, : ?f:?

/
the applicants are entitled to the chle of

B. 1640-4900/- at par With the Assistants and

RIS A

Lo ma Ly ) =3 . [ S N
. . .'-.‘x-'.iv

0 + N - £
',\ . . Lo PN

K :

2. ' 0.A. No. 985/93

N

The applicants , in this case, are F#&}
Assistantsin the office of Director General

of Ircome Tax (INV) North, New Delhi, in the
pay-ccales of ki, 1400-2600/~. The office of

the Dir ector General of Income Tax is an attached
office of the Central Board of Direct Taxes,

Ministry of Pinancew Department of Revenue, New Delhi
The applicants are holders of Group 'C' Non-
Gazetted post'.. The case of the apolicants is

that by all.4vprevious P.C3, parity was.maintained e
£y . ' ; T
[ 3N

1*“_ ' t

0.A,, the p:X—SCules of Assistant ih the office

..

ng N
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A

RN f“”ﬂﬂdf”ﬂh“ﬁk‘ﬁﬁﬁVJ:‘u"

& n% FROBHT. Q.
5 ; ; Scale ‘of ¢ pay of
Assistants in the attache

S H Rk TN ! office:of Centr8l Board of

Lot rernlesn nA: 2habi Direct Taxes & Central

ﬁtiﬁ#?i Mnmﬁ‘gxava jXe! .
s lagt nitd Ao SpAedEU e *f‘ﬂ"%f?mﬁ‘ Sore ke e |

TR N A 1st pay: :gommission s, 160-450 .. !

Arow adih Bt O e Py e , ‘

G RS T and ,pay\,Camnission - Rea 210-530 T
~3rd Pay Commiésion Rse 425-8C0 '
| 4th Pay.Cammission R, 1400-2600 * ‘

,':_I‘g- RERE 5L s ,.T H “..1_-_.,",’_ T 5 ,:l-.k;.li‘.:f‘": - ”g,-,;;
N ceirtsinemi - oo been '
' 22, © Tne above fact has not/denied by the /
B R T T lsz=-:'

A resoondents in their reply. Tne scale of Assistants

working in *he Central secretariat Servzce ‘were

-

revised by O N. dated 31, 7 90 but We€ef, 1,1.1986.

¢

Assistantsanrking in the Central Secretariat

-

# . . . were given the pay-scale of k. 1640-2900/- in place
of Rs. .140C-2600/=. The same revisioa in the scale

of pay of the applicants was not méde and the

representation was rejected by the order Gated

4/9.12,92 (annexure-2). The orounis for rejection

60004 1234 given'in Annexure-2, is as bédow

“Item Assistants in the Assistants in the
Central & ecretariat Directorates of
o the CBIT
1, Classification Group'B' Group ‘C*
(Non-gazetted) :
2, Method of Part}y by Direct  1((% by promotion
Recruitment Recruitme it through . from UICs.There is
UPSC and partg no Lirect Recruit-
promotion from LPs .ment .

3.Nature of Luties Assistants iJ the The uirectoratespf
&iesponsibilities Central ‘secretar- ' the CBUT not deal
iat contribute to with any poticy
~ policy making of the matter, The nature
Govt., of India of cduties anc resp-
- S - ionsibilities of .
+ .&ssistantsis routine

C o ..’ané clerical, .

4. ?romotion to ) Assistants'in the As'istants in the

siagher Greue
~ : Cem 21ied Ve £ar ~ikle for =r>motionto

Cent:al Seorespriat birectorates are eli-
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L

&

‘las well;
.. 2000-3200 P8 ‘per Recruit-

'T’ff'”:*?h'“‘ ment Rules (Group 'c! Non-

, o gaZetted)
LTl e PREE IR \ﬁuﬁhvzl
R | e .
. “A23.'i ‘unn As regardsqthe groqnpg,ofé:ejection at

(S Creny T s" ,.h v -vlf‘v (" *“z‘}r?*t‘{ ".d vy
1

’551. No. xxxxx 2 1;t‘concerned, wefneet not .discuss

t

)

. ..,, NP

'the same in aetail, &8s’ the SSme h;s been alreaaqy

examined and
[found not tenable in theeazlier 0.4, No, 144-A/93,

" 4n view o f apex court oeczsion quoted in para 19

. 'y

in the case’ of Bhagwan Das Vs, Stat° of Earyana,
t sil, No. 1

As reaaras classificat;on/ls concexneq, - .ti:e pobnt/

—bi—

was &i cusseo.by the wonbixx prngkuiam Eench
v-“a k\o, 1322/94

in ite juagment qateu 26.7.95 in O

& 0.h. No. 276/95 in the case of K.R. Chandrasekharsn

Kunji Vs. The Secretary, Jepartmen: of Revenue,

g Eini.try of Flnunce, Central secretariat, New Delhi

The Ernakulam Bench has held as below

%It was argued further that Asslsténts

in the Cxtern2l Affairs Ministry sre€

in Croun 'Z' while nccistantes in tne
Pzesacrt Jifice of in Sroup ‘U, iris
exactly is the grisvence of the &pplicer-
ts. #sccording to them two classes wWnO
are similar =re€ sifferently treated by
Gividing them intc Group ‘B and 'C' .
Therefore, the argument of res,oncéents
would only establish the case of dis-

crimination and not justify it."

24, .. The th;rd point is . =hat the

nature-ofoduties and reSponsiolities ‘of the i
Assistants in the Centrul Secrctdxianris to
contribute to policy making of tuebovt. of 1India
Y and whéfgas-ﬁhé anplicants «ho hola the posts of
N ; A'-f‘\‘ Assictants in CEDT do not deel with any policy

¢ | . : matter’and do only routine 4n3 clerical job, XX

e ”":ﬂazxzﬁnn&d;‘.The~8xciﬂianz =rnekulem Bench in

[

!




”’New ‘Delhi, deciddd ion- 20,7, 95, ( supra') ?
' Banob? was also wcmsidering the.gas

Lirectorates are eligible for promozion to the

Post of Senior Technicsal Assistant/Technical

8s well as in the scale of Rse .2000-32C0/~ which is
Group"C‘ Noﬁ_Gazetted post. 1In other words, the
case of the'IGSponfentsfis that écale of

%o 1640-2900/. is an intermeditaory ecale between
the post of Asvistants aganTechnical research
‘Assistant which is a pranotional posts of the

apnlingetn Who. ete working in the ecale of

I momﬂ; «z . D
>“0 e’iUﬁ Soom - SRRTER
s LS e ' ‘ 1

of Fevenue, Ministry of Finance,

¢ ',-. (q‘

..

”~
o

Ve

d
in the Enforcenént A&zectorate and Paasport,Office

“for the scale of g 1640-2900/= 115 e. f;,.i 1.1986,

4 similar groung was taken, anc. Bnnakulam Bench
observed “ we le\ it Eifficult to endorse the
'uiew that. officials at a conaa'atively lower ‘
le%Fl like ~Assistants in the Ministry have anything
tﬁd? with policy matters in the ;eal.senge.‘

.25' ' Wwe are in ¢ull ccreeﬂent with the

views expressed by the 2rnakulam Bcnch.on the point,

v
7,
It

26, The fourth cround of r:jection is that
Assistants in the Centrz] § SecCretarist are elicicle
for pranotion to the post of Section 0553

the nﬂ‘ scale 35 e LLCC-ESCQ/- USre 2o 2 Sazetsey)

on the ocer hang, the Assistants in the

ReceBrch Assistant in the sczle of ke 1640-2900/~ ;

e D Rk DI PN
. . . . v
Lt R i atnd o R 2 PR R B : <

Central Secretariat,
) [

T mer namep e ey o vy
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thereafter Technical Research AssistantL(Scale:~,x<

Supfeme Court in

Mm
i h sy m«mw ms..t.,ww' ulmnh b!\HP«‘u

[‘:1 o=
Cery i,

LA Fros v y
IR RPN 4 r.‘
,'.-'13:“5' '}" o ¢

.‘n,¢ T

TEaHard o PO

o
ooy

IO 5\920 YR 1".

L ey i ;:1-1 -.'g TR

ol poriad 4 . i I"ﬁbﬁﬁah“ f, ket Ly T

. . J‘- M) . o .
e

! (220 ] DI Y I A
' The,ob jection offthe res p°”de“t§2f4r?: : .

I R LA o S ""'?“ ﬁj S n . o TRV ‘ :
that dce to intermediatory scales thecapplicants : A
r [RELIEN § P S 2T qed F"l By ' . . '

iven the srale=‘0f 29 1940-29c./-;1e..

AL

were notl

also not sustainable.' This point hac':lreaiy

l PN
" ‘r PR ’ . -
.

becn conflcered in a similar mutter by Hon ble

the czse of Ynion of Iwcia &

o*nérs vs.Debash s Kar & .others ( 1995 °CC (Lau)1303. ‘ /

t was ,ealing Wi th the cg}e;given

rne apov cour
to )-3uc“tsmen Gzaée 41 in C.ND anc Dr ce

?aﬂtories.” A similar oojgction,,as in the case

be ore us :cc°;ding‘intermeciatory s;ale, was '

«aken before the apex :court and.the same was '
. . : B Al ] ) !

repélleé in'the'following-woxés.s o ' oL

ugri NN, Goswari, learped Cenior

Counsel appearing in support of the
appeals as well @s tnc snecial lssve
~etitions and the zaviaw octition,

h.e urcec tnpat tis cronnel) of rcT a,ldﬂ
in Ordnance FectOorive iS _.iferent Ifox
the channel of tne promozion in Civio .
inasﬂuch as in C2.iD there is no furth.er
pramotion after 8 person reaches tie '
scale of oraughtman Graje I while in
orénance Factoriss a croughtsmhn is

. entitled to be promoted as Chargeman
Grade 11 and thereafter &s Chargem2n
Grade 1 an¢ as Foreman and that the o

- post of Chargeman Grade 11 which is the, A
promoti onal post for draughtsman was ey
in the pay~scale of Rse 425-700 would . ' fr
result ir placemert of braughtsman in' : A
the sair pay-cale of Fce 425-700/~ would] L
result in Drauchtsman being placed at '
+he same-level 3s. the promoti:nal post
of Chargeman Grade II ang; th.erefore,

- the benefit -of the: 'evision of vay- '
scales under Of £ice ' Memorandum cated i
13,3.19e4 cannot. be, exten;ea to the !
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Y Anngxure IV
IO,,! . . v ' LS(!H.&!L)
1 (lc Joint Secrelary(P&A) ' : _ .
Y- <and : \b“
,‘ Director of Grievance. ' }

! Mmlstry of Information&’B’Casting, .
¢  ‘A’Wing, Shawstri Bhawan,
‘New Delhi-110001.

Sub:- Grievance Petition of SB;.R.N.Das, Stenographer-Gr.11 of DAVP-reg.

Sir,

In response to Min.of 1&1,Admn.1V Section's 1.D.No0.5/6/2002-Admn.IV dtd.13.1.05 and subsequent I
it's letter of even no. dtd. 03.02.05,0n the above subject, kindly refer to the endorsement. letter of DAVP
1.D.No.A-12033/1/2002-Adnin.I(Part) dtd. 04.02/05 to Sh.G.S.Pundir,US(A),Min.of 1&B and also its
endorsemeny letter of even no.dtd. l7/22/2/0$ to him, the original of which are addressed to Sh.Dinesh Arora,
Section Officer, MUC,Min.of 1&B. But, so far, I neither received the due benefits nor any decision in this
regard. - v
Meanwhile, | talked to Sh.N.P.Joshi,$.0,MUC Min.of 1&B over phone on 15.03.05 and 28.3.05 while |
have been informed that the file has been referred to the DOP&T/Law Ministry respectively.

Sir, you may kindly be aware that the decision is pending almost for 10 years and | do not know how |
much time will further be required to get the legitimate claims /Ministry’s decision. As stated earlier that T was
selected through Staff Selection Commission and not by any Department and hence considering all the

acts narrated by ime in my several giiévances supported with various required papers , I think personally
that the decision for its implementation is unnecessarily being delayed causing harassment to me like anything.

Further. T am to mention here that the Expenditure Secrctary, Ministry of Finance had a mecting
with the staff side of Al Idia Audit and Accounts Association,Distt.Ghazinbad(UP) on 15.02.1999 and i
the views as opiied by the Expenditure Sectetary as indicated in the letter No. AIA/HQ/01-5/99 dtd. 223, 0299
in regard o the pay-scale of Stenographer Grdl, the extract of the views is repraduced below for Kind
information, perusal and necessary action. o

“In many departments the Stenographer-Gr. II were in the pay-scale of Rs.1400/- -Rs.2600/-have been
granted the upgraded pay-scale of Rs.1640/- - 2900/~ and also implemented by the Government. The result is
that Stenogr .lph('ls Gr.Il 'in some departments have been assigned the higher grade of Rs.5500/- -
Rs.9000/- , it is still Rs.5000/- -Rs.8000/- in other departments where they could not go to the Tribunals or
where the decision of CAT could not be iniplemented before the pay-scales of V CPC were implcmcntcd
The Fxpenditure Secretary s:ml that CAT (luwion should be implemented before any cumcmpt petitions
are filed.” [

In the light of the above, 1 \wuld request you to please take some paid for its expeditious
implementation/decision so that I being a junior stafT keep my faith and regards to the Superiors for ever.

Thanking you, -

Yours faithfully,

| ‘ | | =4y 9o

( R.N. Das) .
’ - Stenographer-Gir, | 288
| ' : Regional Office, DAVP,
Min.of I&B. Nabin Nagar.
Janapath Guwahati-781024,

Date: uq.u!?,ns
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+ Fhg Juint Sccretary(P&A)

~due course. 1 am enclosing herewiith a copy-cach of the above two letters for your ready toference ,

LO - 52- L .\‘;l }\

And : : . _'A. TS
Pircetor of Gricvances, P , - o RUNNRR |
Midnistey of 1&8, ‘[ C ' et
‘A’Wing, Shastri Bhawan, ¥

New Delhi-110001. R - - R

. Sub:- Grievance PetibnfOther Service matters in respect of
Sh.R.N.Das,Stenographer Gr.lI/"C’ ,Regional Office,DAVP,
Guwahati- regarding, ‘

Respected Sir, ' x . . :
With reference to my letter dated 3.12.03 on the above subject, 1 have the honour to draw. your kind

attention under compulsion again to the effect that |1 reccived a letter on 31.12.2003 ssued by .the:

Dy.Director(Admn.1),DAVP,New Delhi, intimating me: vide its letter No.A12033/1/2002-Admn.] dated :;!
23.12.2003; that the matter relating to the revision of pay-scale etc. was still undet consideration in
consultation with the Min.of 1&B|and the decision tuken by the Ministry would be conimunicated to me i

pdiiisal

and kind intervention pleasc(Anngxure-‘A&B). Doy 1{1";‘.(&:}
Sir, 1 am sorry enough to mention here that it is almost 10 years(ten) passing away but, 1 hdveé f;ﬂlxc‘f'“

received the duc and genuine be fﬁls as requested for in my Grievance Petitions time to time not lihnvé

been communicated the Ministrys|decision so far despite there is clear guidelines contained in the Mi “{s't'rﬁ

TR

of Personnel, Public Grievances gnd Pensions ‘D.O.Letter No.K-11011/5-2003-PG dated 3" Mayj20@§5'il af‘f%
the petitioner should be informed |of the progress of his/her grievance i And it may be stated that, wﬁén (Sg
decision has net been takeniy th ' Ministry for last 10 years, it may be presumed that obviously therewas
merit and this should be considered favourably without further loss of time and energy in all respects. .-

Sir, though it may be irrglevant but I like to say here that my Home Town is at Kolku!a(r?-V\’cst‘-f}!
Bengal). | bewe served at RO.DAVP,Guwahati(NE Region) being promoted wrongly from Kolkata,from |
August'88 to December’95, transferred to DAVP Hgrs along with the post and served there from January'96 i

to July’97 and again transferred along with the post to REO,DAVP.Kolkata and served tiiere from .
August’97 1o Nov." 2000 and further transterred to Guwahati and have been working from Dee.*2000 to till i
date. i ' : '

However, on the above subject, 1 have requested before Director ,DAVP, conveying in delails so as™
to take necessary and proper action administrativebby the Deptt./Ministry as well. I am also: enclosing
herewith a copy of the letter along: with its enclosures , addressed to the Director, DAVP,New Delhi, for your
kind perusal und immediate relief from this long pending matter(Annexure-‘C). ' _

I belicve in right carnest Sir, that perhaps you would be kind enough for its convincing ,if you would

kindly take some pain to go through the merit of my case narrated in the enclosed copy of my letter to the :
Director,DAVP New Delhi. O : : , ' Ly

A
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Your kind mud soonest favourable action is highly expected In this regard, S
Thanking you, . ,

' i% Yours taithfully,

Encls: DAnnexure-A&B’ H, : L o
2)Copy of letter to Director a(‘w >10fi oy ' ;;.‘a f

its enclosures. H ! (R.N.Das) A 1

i; i Stenographer Gr.l1/°C’ o

| I : Regional Office:DAVP:Guwabati R PR

Date:14.01.05. i ) ST
:D: ""\;N‘ ackon. &b\l Loo\A o1} WW s e ‘ g : ‘
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DAVPyMitizof 1&B,
New Delhi-1.10001.

(Through Proper Channel)

Sub:- Grievance petition for revising the pay-scale from Rs.1400/--Rs.2600/- to Rs.1640/- -
Rs.2900/- w.e.f. 1.1.1986 on the basis of 0.A.No.548/94 of Prinicipal Bench of the CAT, New Delhi’s
judgement dtd. 2/2/1996 and from Rs.5000/- -Rs.8000/- to Rs.5500/- -Rs.9000/- w.e.f. 1.1.196 in respect of
Sh.R.N.Das,Stenographer Gr.11/’C’ Regional Office, DAVP,Guwahati and other service matters-reg.

Ref: 1)l etter No.42/4/239/2002 —AD 1V(PG) did. 12.8.02 of Sh.V‘K.Seklii.Under Secretary to the
Govt. of India Min.of 1&B,New Delhi(Copy enclosed- Annexure'A’). ‘

2)l etter No.A-12013/1/2002-Admn.l  dtd.  23.12.2003 issued by  Dy.Director
(Admn.1),DAVP New Delhi(Copy enclosed-Annexure-‘B*). '

............................

Respected sir,

I have the honour to draw your kind and proper attention sympathetically on the above subjects and
for the decision of the Ministry as indicated in the letter under reference (2) above which is still awaited,
though as per Ministry ol Personnel, Public Grievances and Pensions® letter dtd. 5.3.2003, the petitioner
should be informed of the progress of his/her grievance.

Sir, I have been writing on the above revision of Rpay-scale for about 10(ten)
years. But, the reason for keeping it non-implemented/undecided over the matter by the Deptt./Ministry as
well for such a long years causing me irritated because of deprivation from the legitimate claims since
August’88 and onwards , is not known to me.

On the above matter, I like to state here that 1 belong to Kolkata (West Bengal). I applied and
appeared in the All India Open Competetive Examination conducted by the Staff Selection Commission in
1980 for the post of Stenographer Gr.illi/’D’ in the pay-scale of Rs.330/- -560/-(revised as 1200-2040/-
&4000/- -6000/-) and was appointed at Regional Exhibition Office. DAVP.Kolkata in July.1982 in the post
of Stenographer Gr.111/’D’. And afterwards, 1 was offered promotion for the post of Stenographer Gr1/°C’
at RO,DAVP,Guwahati as sanctioned vide Ministry’s letter No.3/8/81-Bud./DAVP/DS(l)dtd.
28.1.1982(Copy Enclosed-Anncxure-‘C")in the pay-scale of Rs.1400/- -Rs.2300/- which was revised it
subsequently to Rs.1400/- 22600/-(now Rs.5000/- -Rs.8000/-) wrongly. and 1 joined in August1988. 1 was

also transferred to DAVP,Hgrs. in Dec.1995 to DAVP Kolkata in July,1997 and to Guwahati in Nov.2000.

But, the candidates joined in Delhji including DAVP and other places in the poast kof Stenographer
G/ D'in the same pay-scale of Rs,330/- -560/-(revised 1200/--2040/,4000/- -6000/-), while prm'm)tcd to
the post of Stenographer Gr.Ji°C’ or PA, they have been given the pay-scale of Rs.1640/- -2900/-(now
Rs.5500/- -9000/-). It may be found that there was absolute anomalies towards pay-scale and also in the
designation despite the rank /nature of the job was same. Moreover, there was clearly mentioned in the said

judgement that even the similarly placed persons having similar nature of duties, posted in any corner .

including the villages/remote areas of the country, pay-scale would be the same and jthere should not be any
discrimination. Again, it may be reiterated that the Supreme Court has given the similar view for a
particular case published in the Swamy’s News in Agust'04. A copy of the same is also enclosed for
ready reference and kind perusal(Annexure-‘D”). - :

Though, 1 had been appointed through the Open Competetive Examination conducted by the Staff
Selection Commission in All India basis and not through Employment Exchange or through
Advertisement published in the News papers for a particular post and for a particular Department, 1
do not understand why | am not given the due benefit so far as like the benefits given to similarly placed
persons and treated me other categories of employees wrongly by the Deptt. And thus, 1 have been holding
the post of Steno.Gr.II"’C’ as yet ,otherwise perhaps, 1 would have been eligible for the post of P.S during
23 years of service in DAVP. In this regard, 1 am enclosing herewith a copy of an extract taken from the

‘To = ) ' .
The Dilﬁ'ct()r, e
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e SWamy’s Master Manual for DDOs and Heads of Offices towards mode of recruitment ete:(i.e.Recruitment
by Saff Seléetion Commission- 1 § (iv)- Allotment of candidates by the Cominission, for ready reference,
. perusal and necessary action(Antiexiire-'E”). - ' ,

" Accordingly, it seems that prior to Commission starts, if the recruitmerit made either through local

J ~—¥Employment Exchange/Central Employment Exchange/Advertisement in the News papers for a particular

- post and for a pariicilne Depte, viily, senlority tists would be prepared by the concerned Deptt., only,
while like me, the candidates selécted through Staff Selection Commission for various posts, comimon.
Inter-se-Seniority list would e prepared in the state/Region by the Deptt., after it was ascertained
from the Commission which had not been done. _ L _
. It may be mentioned here that the other categories of officers appointed through UPSC/through open
Advertisement etc., and posted in various parts of the country are drawing the same pay-scale those who
are].Ds/ROs/Eos/Sos/Aos/FEOS/Exh;Astts./Sr. Artists/TA(M) etc.etc. '
- Further, TTike to say that, as. [ have come to know from DAVP Admn.] Sec., 1 am going to be given
upgradation promotion in the past of Stenographer Gr.1 in the pay-scale of Rs.5500/- 9000/ in stead of
the pay-scale Rs.6500/- -10500/= of P.S( which should be promoted like from Gr.lI/D" to Gr.II'C’or PA to

Gr.Jor P.S). It may be mentioned here ihat Regional Dircctor is also cligible for one P.S. _
bn view of thé¢ above, | shall ‘be highly grateful, if you would arrange to give me the due benefits
accordingly or intimate me the Ministry’s decision immediately without killing furthermore time as this has
alrcady been delayed by taking 10-years which also proves that there was a metit 1o my grievance, to avoid
any litigation in the maiter in future.. *: ' R
~Thanking you,

Yours faithfully,
A ' . . /cffl”S'
Encl;as above T c ’ (R.N. Das)
(Annexue-A-E’) Y ¢ma, umy Stenographer Gr.Il/’C’ .
At TS Ml 3A G, REGIONAL OFFICE;DAVP;GUWAHATI

Date:10.01.05.
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SPEED.POST
To
Sh.V.K.Sekhri, -, |
Under Secretary to the Govt.of India,
Ministry of I&B,
*A’Wing, Shastri Bhavan,
Dr.Rajendra Prasad Road,

New Delhi-110001,
Sub:- Grievance Petition- Other service matters. .
Ref:- Leter No.42/4/239/2002-AD IV(PG),Dtd. 12.08.02.

Sir, ‘ : -
With due respect, I would like to draw your kind attention on the above subject and
reference. . |

Sir, 1 am enclosing herewith a copy each of letters dtd. 29.7.02 and 3.9.02 so far
received from my Deptt.,Hqrs. New Delhi, for your kind perusal and action.

As advised in the above cited reference ,accordingly under compulsion I am to state here
that 1 have not received the due claims so far from my Hqrs.,New Dethi. And thus, 1 am still
being deprived from getting the legitimate claims such as non-implementation of revised
pay-scale from Rs.1400/- -2600/- to Rs.1640/- -2900/- w.e.f. August,1988 applicable to me,
on the basis of Judgement dtd. 2.2.1996 vide OA No.548/94 of CAT Principal Bench, New
Dethi and from Rs.5000/- -8000/- to Rs.5500/- -9000/- w.ef1.1.1996, ACP and also the
benefit of upgradation of post as per DOP&T’s letter dtd. August, 1999. S

— Meanwhile, 1 requested again to the Dy.Director(Admn.l),DAVP,New Delhi on 29.11.02
on the above subject dnd the same has been duly forwarded by this office vide letter
No.GHT/RO/A-20012/10/01-02-1148 dtd. 29.11.02. 1 am also enclosing herewith a copy

enath of the same for your kind perusal, ready reference and immediate action on the matters.

In view of the above, I would request you to kindly look into the matter o as to settle all
of my long pending cases and relieve me from all mental anxieties without further delay.

Thanking you in anticipation, Sir.

, Yours faithfully,
Encls:as above .
- O’Q/ay/mb o o 72144/&4 %@ .
: (RN.DAS)
Date:04.12.02 , Stenographer Grade-11°C’

Regional Office, DAVP, Min. of I&B,
Nabin Nagar, Janpath, Guwahati-24.
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-Sir,

- S%= gpeRd Q{Q%,&, laeo .

- Director of Grievaiices,
- Ministry of 1&B,

‘A'Winig, Shastri Bhavan,
New Delhi-110001.

-_ 'Sub:-'('}vi*id‘ﬁhce Petition - Other Service matters.
~ Kindly refer 1o letter "No.42/4/239/2002-AD IV(PG) dtd. 12.08.2002 of
ShV.K.Sekhri, Undér Secretary to the Govt. of India, Min. of 1&B, New Delhi, on the
above subject. I am enclosing herewith a copy of the same for your ready reference and
kind perusal. L ‘

- Sir, I understand from the endorsement copics of DAVP 1.D.No.A-12033/1/2002-
Admn.i dtd. 29.7.02 and subsequent of its even no. dtd. 03.09.02, that the decision on my
grievarnices is still awaited.” I am also enclosing herewith both the copies for your ready
reference, kind perusal and niecessary action.

Sir, 1 am stirprised to state here that almost 8 ycars have been passcd away to take
a decision on my grievances fof its implementation and thus I have been depriving from
getting the due claims in regard to revision of pay-scale as was requested for carlier and
also the[ upgradation.of Post as has already been restructured in the ratio 40:40:20 of the
Cadre of Non-Secretariat Stenographershas wof et bea glvea fo aue/.

I am writirig this again, because till today 1 have neither received the benefits nor
any decision about the progress of my Grievance Petition. ' '

© With a view to the above facts, I would seek your kind intervention on my
grievarices so as to settle the cases expeditiously and accordingly I may not have to

disturb you time and again. o
Thanking you, Sir, , ‘ @/‘ovjbaéemdﬁlawwﬁu B(M “
(RAGHABENDRANATH DAS)
Encls;as above : Steniographer- Gr.ll
o Regional Office, DAVP Mi.of 1&B,
: Nabin Nagar, lanpath,
Date: 03.12.2003 - ? . Guwahati-781024(ASSAM)

\(3 .




.

.
v L
e

_ By Speed Post
: Government of India’ '
‘Ministry of Information & Broadcasting !
- Directorite of Advertlsing & Visual Publicity
3 Floor, PTI Building, Parliament Street,

No.A-12033/1/2002-Admn.1 R New Delhi, dated 23-12-2003°

Office Meémorandum

Subjcct - Representatlon of Shri R.N. Das, Stenographer Grade II, DAVP for
~enhancement of his pre-rewsed pay scale from Rs.1400-2600 to Rs. 1640-2900
w.e.f 11,1986 as per:CAT, New Delhi's ordor in O.A. No.348/94 filed by

Ass:stants and Stenographers Grade -II of DFP, ’

The undeérsigned is directed to refer to a Gnevance Petition dated 3.12.2003 of
Shri R.N; Das, Stenographcr Gradé I, DAVP, Guwahati on the subject noted above and
to say that the matter is- still under consideration in consultation with the Ministry of
Information & Broadcasting, In this connection the Ministry has sought some additional
information in respect of 'Stenographcrs in the Directorate of Field Publicity (DFP)..
Accordingly, DFP has been requested to furnish the requisite information for onward
transmission to the Ministry. The' matter is being persued with the. DFP to expedite the
information. The decision taken in the matter will be communicated in due course.

/».\\«x?” - (Puran Singh)

Dy. Director (Admn.)
Mxﬁ R.N. Das,

| 1 Throigh RO, DAVP, Guwahati
Stcnographcr Grade II, I o
I
I

Regional Office,
DAVP Guwahati




CRON. Das, Stenographer Grade — Il (now Stenographer Grade - 1), Regional Olfice, DAVP,

i ~ 58~ \%)W\é'x";&?@ "'f\"/:( -

o

No. A-12033/1/2002-Admn.l
. Government of India
" Directorate of Advertising & Visual Publicity
(Ministry of Information & Broadcasting)

- Soochana Bhavan, C.G.0. Complex, Lodhi Road,
New Delhi, Dated the 16™ August 2005

OFFICE MEMORANDUM

Subject : Representation of Shri R. N. Dus, Stenographer Grade- Il (now Stenographer
Grade-1), Regional Office, DAVP, Guwahati regarding enhancement of pre-

revised pay scale of Stenographer Grade — I1 as per CAT, New Delhi’s Order in
O.A. No. 548/94 filed by Assistants and Stenographers ~ Il of DFP,

ok kkk

The undersigned is directed 1o tefer to a Grievance Pelition dated 03.12.2003 of Shri

(.iuwahati on the subject cited above und to say that the matter has been examined in
consultation with the Ministry of Information & Broadcasting, Ministry of Law & Justice,
Department of Personnel & Training and Ministry of Finance, Department of Expenditure.

- The Department of Expenditiwre has not apreed to this Directorate’s proposal for extension_of

—al

BY SPEED POST

!

Benefits of the CAT’s Order dated 19.01:1996 in 0. No.(s) 548/94, 144-A/93 and 985/93 1o -

shri R. N. Das, Stenographer Grade - il (now Stenographer Grade — 1), Regional Office,
DAVP, Guwahati for revision of the pay scale of Rs.1400-2600 w.ef 01.01.1986 and from
Rs.5000-8000 to Rs.5500-9000 w.e.f 04 .()l.199(}./ As per the extant policy, the benefit of any
judgement/order of Court/Tribunal cannot be extended to the non-applicants. Further, the
higher pay scale of Rs.1640-2900 has been tesiricted to the Assistanis/Sienos in CSS/CSSS
and the same has not been. exterided to the similar posts in subordinate offices/autonomous

- organizations. A _copy of the Ministry of Finance Department_of Expendityre’s 1.0. No.

205/E 111 _dated” 30.06.2005 along with their O.M. No. 6(3)-1C/95 dated \15.04.2004 is
enclosed for ready reference.

Encl. As above.

(ASHOK KUMAR)
DEPUTY DIRECTOR (ADMN.)
TELE. 2371 7023
Shri RN, Das, oo : :
Stenographer Grade -1, (Through Regional Office, DAVP, Bangalore)
Regional Office, DAVP,

Guwahati.
Guwab v
N\’ﬂ;}\? po”




Copy to ==
BY SPEED POST
,
N Regional Office (Shri §
tequested that the enclosed
Regional Office, DAVp,

2. Ministry of

lnl'urmal'ion
New Delhi. »

Bhavan, New
05.

intimalion'to this I)irc'c(orale.

Ministry of lnlbﬁnatioﬂ& Broadcasling {Shr

C. Talukdar, Assistant Editor), DAVvp, Guwahati.
OM. addressed 1, Shri R. N, Das, Stenographer Grade |
Guwahati may please pe got delivered to pip, e

p——

& Umadcasling,
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i8S V.'Krishnan, us (MC)), skasthi
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(ASHOK K{;
DEPUTY DIRECTOR (Appn )
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GUWAHAHTI BENCH GUWAHATI

0.A. No0.298/2005
Sri Raghabendra Nath Das ........ Applicant
Vs.
Union of India and otﬁers ........ Respondents

COUNTER _ AF FIDAVITIREPLY ON_BEHALF _OF
RESPONDENTS

Background of the Case.

Shri R.N. Das presently working as Stenographer Grade —I in
the Regional Office of Directorate of Advertising & Visual
Publicity(DAVP), Ministry of Information & Broadcasting at
Guwahati was initially appointed as Stenographer Grade-II in
the General Central Service in the pay scale of Rs.330-10-380-
EB-12-500-15-560 w.e.f. 9.7.1982 in DAVP, Regional Office,
Kalkota. He was promoted as Stenographer Grade-1l in the
scale of Rs.1400-40-1800-50-2300(pre-revised) in DAVP
Regional Office, Guwahati w.e.f. 18.4.1988.

As per the recommendations of the Fifth Central Pay
Commission, the cadre of Stenographers in non-Secretariat
office of DAVP was restructured. In January, 2000, the then
existing 2 posts of Stenographer Grade-II and 8 posts of
Stenographers Grade III in DAVP was restructured in the ratio
of 40:40:20 and 2 posts of Stenographer Grade-I in the scale of

s~ SUNRCE
i (A)
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5500-175-9000 were created wef 24.12000. Shri RN. Das

was promoted against one of two upgraded posts w.e.f.

24.6.2005 at DAVP Regional Office, Guwahati.

PARA-WISE COMMENTS.

41&4.2

4.3

4.4

4.5

i (A)

Contents of para 1 is a matter of record. Hence,
needs no reply.

No comments.

No comments.

The contents of these paras are matter of record.
Hence needs no reply.

In réply to the averments made in this para, it is
submitted that only the Hgrs. of DAVP in New
Deihi is a participating Office of CSS/CSSS and its
Regional Offices at various places are not

participating in Central Secretariat Scheme.

As already mentioned in the background note, the
applicant was appointed as Stenographer Grade-Iil
in the General Central Service and he does not
belong to the Central Secretariat Stenographers
Service (CSSS). The promotional avenues and
hierarchies mentioned by the applicant in this Para
pertain to the CSSS Cadre in Secretariat offices

and these are not applicable to the applicant.

It is a fact that the Stenographers Grade-II in the
Directorate of Field Publicity (DFP) are drawing
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the scale of pay of Rs.5500-9000/-(revised) at
present. They were given this pay scale on the
basis of the judgment of the Hon’ble CAT
Principal Bench in O.A. No.548 of 1994. The
applicants in O.A. No.548/1994 were given the
benefit of the pay scale by DFP in pursuance of the
CAT’s order dated 19.01.1996 without consulting
Ministry of Information & Broadcasting/ Ministry
of Finance/ Department of Personnel & Training.
The matter was subsequently considered in the
Ministry of I&B in consultation with DoP&T, M/o
Law and M/o Finance and it was decided to allow
all the applicants and similarly placed persons,
who were [;laced in the higher scale of Rs. 5500-
9000 in- consonance with CAT’s order dated
19.01.1996 to continue in the said higher pay scale
on personal basis. Further, it was decided to revise
the pay scale of the post of Stenographer Grade 1I
m DFP, downwards to Rs. 5000-8000/- for all
future incumbents. Therefore, there is no case for
upgradation of the scale of Stenographer Grade 11
in DAVP on the basis of parity with their
counterpart in DFP. The consideration for giving
this scale to them was that the DFP was a
participating office in the Central Secretariat
Service/Central Secretariat Stenographers Service
from its jncpption and the post of Assistants and
Stenographers in DFP were included in the
authonzed, pennanent strength of the Ministry qf

.,-.S Lo .
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Information & Broadcasting and manned by the
personnel of the said Ministry upto 1975.
Thereafter, DFP was excluded from the purview of
the Central Secretariat Service/Central Secretariat
Stenographers Service. At that time, those who
had opted for the DFP were retained in the DFP
with their original status, pay scales, etc.
Therefore, it is clear that there is no discrimination
in the matter of pay scale of the applicant as he
belongs to the General Central Service in a non-
secretariat office - and the pay scales of
Stenographers in non-secretariat offices have been
different during different pay commission times.
He has been given the appfopriate pay scale
recommended by the Pay Commissions for non-
secretariat offices from time to time and at present
he is in the pay scale of Rs.5500-9000/- which is
the scale recommended for Grade-I Stenographers
in the reStructured cadre in non-secretariat offices

by the 5™ Central Pay Commission.

The Fifth Pay Commission had considered the
issue of pay parity between Stenographers outside
the Secrétariat and in the Secretariat and had not
recomménded the same. This has also been
accepted by the Government.

4‘

4.6 The contents of this Para is a matter of record and

.
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The applicant is trying to confuse the issue with
his averments in this Para. It is only the Assistants
and Stenographers of CSS/CSSS Cadres working
in the Hqs. office of DAVP who are drawing the
pay scales recommended for this category of
employees in  the  Central Secretariat.
Stenographers in non-Secretariat offices were
having different pay scales in Grade-Il and Grade-I

of their service always.

Aveﬁnents in this Para could be correct to some
extent. | But, the respondents do not have any
ofﬁcial records of the pay scales drawn by the
Stenographers of the sub-ordinate offices
mentioned by the applicant in this Para to verify
his claim. The fact is that M/o Finance (D/o
Expenditure) was seized of the issue of grant of
higher pay scales to their Stenographers by various
autonomous organizations who have adopted the
higher pay scales inadvertently and therefore they

issued ‘an office memorandum on 15.04.2004

withdrawing the benefit of the higher pay scale of
~ 'Rs.1640-2900  (pre-revised) from all  the

autonomous bodies of Government of India which
were erroneously granted by them. The case of
Shri R.N. Das, for grant of the pay scale of 1640;
2900 was taken up with Ministry of Finance
(Department of Expenditure) through the Ministry

of Information and Broadcasting.. The D/o
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Expenditure vide their reply dated 30.6.2005 did
not agree to grant of the said pay scale to the
Applicant on the ground that this pay scale is
restricted to the Assistants/Stenographers in
CSS/CSSS only.

The cbntents of these Paras are a matter of record

and hence no comments.

The averments in this Para are not correct. The

applicant was initially appointed as a direct recruit

Stenographer Grade-III in the pay scale of Rs. 330-

560, which is a group ‘C’ post. He was
subsequently promoted as Stenographer Grade-II
n 'the pay scale of Rs.5000-8000 (revised) on
18.4.1988, which is also a Group ‘C’ post. A
Stenographer Grade-III in CSSS who holds a
Group ‘C’ post gets his next promotion to a Group
‘B’ non-gazetted post in the scale of Rs.5500-
9000. The matter regarding pay scale was
considered by the Ministry in consultation with
DoP&T, Ministry of Law and Ministry of Finance
and after due examination of the relevant factoré, it
was decided not to extend the upgradation of pay
scale in respect of Assistants/ Stenographers of
CSS/ CSSS to similar posts in other non-
Secretariatiofﬁces.

The Department of Expenditure vide their O.M.
No. 12(3)-E III(B) 199 dated 10.2.99 has clarified

that designations are not the sole determinant of
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pay scales and there are many other factors Viz.
eligibility, minimum educational qualifications,
nature of duties and responsibilities, work load,
professional skill and proficiency which are
considered while deciding the pay scale
appropriate to the post.

The associations of Stenographers have urged that
there should be complete parity between
Stenographers in non-Secretariat offices and in the
Secretariat in matters relating to pay scales,
designations, cadre structure, promotion avenues,
level of stenographic assistance to officers m
technical, scientific and research organization, etc.
The matter was examined by the 5* Central Pay

Commission. “The Commission had observed that

as a general statement, it was correct to say that the

basic nature of a Stenographer’s work remained by
and large the same whether he was working with
an officer in the secretariat or with an officer in a
subordinate office. The Commission was of the
considered view that the size of the stenographer’s
job was very much dependent upon the nature of
work entrusted to that officer and that it would not
be correct, therefore, to go merely by the status in
disregard of the functional requirement. By the
very nature of work in the secretariat, the volume
of dictation and typing work was expected to be
heavier than in a subordinate office, the

requirement of secrecy even in civil offices of the
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secretariat could be very stringent. Considering the
differences iri the hierarchical structures and in the
type of work transacted in the secretariat and in the
subordinate offices, the Commission was not in
favour of adopting a uniform pattern in respect of
matters listed in the preceding paragraph. To our
mind, the observations of the Third CPC are as
relevant today as they were at that point of time

and we are not inclined to overlook them totally. In

view of the above mentioned distinguishable -

features, we do mnot concede the demand for
absolute parity in regard to pay scales between
stehographers in offices outside the secretariat and
in the ._secretariat notwithstanding the fact that
some petitioner stenographers Grade II have got
the benefit parity in pay scale through courts.
However, pursuing the policy enunciated by the
Second CPC that disparity in the pay scale
prescribed for stenographers in the secretariat and
the non-secretariat organizations should be
reduced as far as possible, we are of the view that
Stenographers Grade II should be placed in the
existing pay scale of Rs.1600-2660 instead of
Rs.1400-2300/Rs.1400-2600. The next available
grade of stenographers in non-secretariat offices
Rs.1640-2900 (Grade 1)”. Therefore, to say that the
pay scale of the applicant and similar non-
Secretariat Sten‘ographeré in the Regional Offices
of DAVP is comparable to the pay scale« of
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Stenographers of CSSS is not correct. The
applicant 1s not simjlérly placed, has been
explained in reply to Para 4.5 above.

The Supreme Court in judgment quoted in Para 8
of CAT, Principal Bench New Delhi’s order dated
9.7.1997 in O.A. No.1629/92 has observed that it
is the function of the Government which normally
acts on the recommendations of Pay Commission,
to revise pay scales. (CA No.7127/93 in the case of
Shri P.V. Hariharan & Others). (Copy enclosed).

The representations submitted by the applicant
were duly examined by the Govt. at the level of the
Ministry of Finance (D/o Expenditure). A copy of
their reply dated 30.6.05 has already been annexed
at R.IL

As explained above, the representations of the
Applicant were examined and replies were given
to him on the basis of the Government policy with
regard  to the pay scales to be given to

Stenographers in non-secretariat offices.

The averments in this Para has already been

replied to in Para 4.5 and therefore not repeated.

The averments in this Para are personal views of

the Applicant and therefore no comments are

-offered.
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Special thoughts and consideration were given to
the category of Stenographers outside the
Secretariat by the 5% Pay Commission in paras
4627 to 46.43 of their report. Though the
Commission had observed as a general statement
that the basic nature of Stenographers work
remained by and large the same, whether he was
working in Secretariat or in sub-ordinate office.
But due to various micro factors of their work, the
pay commission did not concede the demand for
absolute  parity in pay scales between
stenographers in offices outside the secretariat and
in the secretariat notwithstanding the fact that
some petitioner stenographers Grade-II have got
the benefit of parity in pay scale through courts.
Therefore, the 5 Pay Commission recommended
varied pay scales to the Stenographers of
Secretariat offices and non-secretariat offices. On
his promotion to Stenographer Grade-I, the
applicant was given the pay scale approved by the
Government for Grade-I Stenographer in non-

secretariat offices.
The averments in this Para have already been
replied vide replies to various paragraphs above.

No further comments are needed.

No comments.
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5. - REPLY TO THE GROUNDS

5.1&5.2  That in reply to Para 4.5, it has been explained that
- Stenographers Grade-II in DFP were not similarly
placed as the applicant. Therefore, the applicant is
not entitled to the same benefits, which are
- available | to Stenographer Grade-II in DFP. The
applicants were given the benefit of the pay scale
- by DFP in pursuance of the CAT’s order dated
19.01.1996 without consulting Ministry/ Ministry
of Finance/ DoP&T. The matter was subsequently
considered in the Ministry of I&B in consultation
with 'DQP&T, M/o Law and M/o Finance and it
-was decided to allow all the applicants and
similarly placed persons, who were placed in the
higher scale bf Rs. 5500-9000 in consonance with
CAT’s order dated 19.01.1996 to continue in the
said higher pay scale on personal basis. Further, it
was decided to revise the pay scale of the post of
Stenographer Grade II in DFP, downwards to Rs.
5000-8000/- for all future incumbents.
As per the observation of the Supreme Court in
judgement quoted in para 8 of CAT, Principal
Bench, New Delhi’s order dated 9-7-97 in O.A.
No.1629/92, it is the function of the Government,
to. revise pay scales on the recommendations of
Pay Commission. _
53 As explained in reply to Para 4.3, Stenographers
| ade:ll of CSSS and Assistants of CSS cadres
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- who are -posted in the Directorate of Advertising

& Vi'sual;Publicity by the Ministry of Information

& Broadcasting, who are the controlling authority
for theée cadres, belong to Group ‘B’ non-gazetted
post. Bﬁt’the applicant belongs to General Central
Service (GCS) and Sténographer Grade-1II and

Grade-II in this service are Group ‘C’ posts and

- therefore these are not equivalent posts, although

. all these categories of employees are initially

recruited through open competitive examinations.

54

5.5

3.6
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As explained in Para 4.11 the designations are not

he sole detriment of pay scales and many other
factors are considered while deciding the pay

scales.

M/o Finance vide their OM. dated 15.4.2004

clarified that the DOPT’s O.M. dated 31.7.1990

cited by the Applicant is meant exclusively for
Assistants/Stenographers of CSS/CSSS Cadre.
However, since the applicant belongs to GCS, the

said O.M. is obviously not applicable to him.

In reply '\to various preceding Paras, it has been
clarified that the applicant has not been
disc‘riminéted by the Government in the matter of
pay fixation and there is no violation of Article 14

of the Constitution in his case.

No comments.
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5.7  Asfaras pay fixation and other financial issues are
concerned, Ministry of Finance (D/o Expenditure)
is the Nodal Ministfy. The reply given to the
Applicant by the Respondent on 16.8.2005 was
based on the advice tendered by the Nodal

Ministry and it is considered proper.

5.8 - This is a matter of the applicant’s opinion. No

- comments are required.

5.9 The grounds raised in this Para have already been

discussed in earlier Paras and not found tenable.

5.10 As already explained in the above Paras, no wrong
has been perpetuated on the Applicant. He was
initially appointed as Stenographer Grade-III in the
scale of pay of Rs. 4000-6000(revised) and on his
promotion as  Stenographer Grade-II - and
Stenographer GradeQI, he has been given the pay
scales of Rs.5000-8000 and Rs. 5500-9000
respectively. These are the scales recommended
for these categories of posts in non-secretariat
offices by the 5th Pay Ct;mmission and therefore

no injustice done to the applicant.

5.11to 5.13 These are" repetition of earlier averments. The
reasons for granting higher pay scale by the
Hon’ble Court to the Stenographers of DFP have

already been explained in reply to various Paras
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above. Since the Regional Offices of DAVP have
never been participating in CSSS and the
Stenographers working therein have always been

recruited in the General Central Service as per the

recruitment rules for these posts, there is no-

absolute parity in the two services and the ground

mentioned by the Applicant for treating him at par -

is not sustainable. The applicants were given the

benefit of the pay scale by DFP in pursuance of the

CAT’s order dated 19.01.1996 without consulting
Ministry of Information and Broadcasting/
Ministry of Finance/ Department of Personnel &
Training. The matter was subsequently considered
in the Ministry of Information and Broadcasting in
consultation with Department of Personnel &
Training, M/o Law and M/o Finance and it was
decided to allow all the applicants and similarly
placed persons, who were placed in the higher
scale of Rs. 5500-9000 in consonance with CAT’s
order dated 19.01.1996 to continue m the said
higher pay scale on personal basis. Further, it was
decided to revise the pay scale of the post of
Stenographer Grade II in DFP, downwards to Rs.
5000-8000/- for all future incumbents

As véxplained in Para 5.2 as per the judgement
made by the Hon’ble CAT in C.A. No.7127/95 in
the case of Shri P.V. Hartiharan and others, it 1s

the function of the Government to revise the pay

se
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scales on the }reconunendations of the Pay

- Commission.
6 No comments.
7. No comments.
8. In view of the replies given to various Paras above,
the application is devoid of merit and this

Hon’ble Tribunal may be pleased to reject it.

PRAYER
In view of the facts and circumstances, as brought
out above, in reply to the various Paras of the O.A., and there is
no merit in the original application filed by the applicant and
therefore this Hon’ble Tribunal may be pleased to dismiss it.
| . - RESPONDENTS
Qo G T/ T CTEORGE
.VERIFICATION ) aq f3234 (9.) Dy . Dir(A)
. Verified at New Delhi on this 29th day of August
2006 as contents of the above Reply/Counter Affidavit are true
and correct to the best of my knowledge and belief and nothing
material has been concealed there from.

P — i
RESPONDENTS

Mo a7 700 7

. TEONGER

THROUGH =~ ' 77+41) Dy.Lir(A)

Dated: 29.08.2006

. : Counsel
Central Government Standing Counsel
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATL
0O.A. No.298/2005

In the matter of
R.N. DAS Applicant
Versus
Union of India Respondents
AFFIDAVIT

I, P.M. George, S/o Late Shri P.T. Mathew, on behalf of Union
of India, do hereby solemnly affirm and declare as under:

1.  That I am competent to file the Reply/Counter Affidavit
on behalf of the respondents and well conversant with the

facts and circumstances of the case and competent to
swear this Affidavit.

2. That Accompanying Reply/Counter Affidavit on behalf
of Respondents has been drafted by my Counsel under
my instructions and the contents of the same has been
repéated herein for the sake of brevity, prolixity and
repetition and the same may be read as part and parcel of
this affidavit. '

&Z%—"‘Z————'J
. fe wDERONENT: s

w® {sn) /Dy, Dimactor (Adinn.)
f g 0 R/DoAy, P
Y B TEL/Min, of 14 8
ywE weR, W fwd)
Govt. of indlp, Mew Oeini
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VERIFICAITON

Verified at New Dethi on this 29™ day of August 2006 as
contents of the above affidavit are true and correct to the best of
my knowledge and belief and nothing material has been

concealed there from.

W———

DEPONENT
{fio wme wd/P. M. GEORGE)
3 fhaws(seie)/Oy. Dirsctor (Admn.)
& g % B/0.A VP,
¥ W oawy/Min. of 1 & B
wew wemw, g Rl
Gowt. of india, Nev Delhi
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:",fl,‘.i):xalht s;ﬂ)yd\ggp'enl dated 31.5.2002 and 18.12.2003 have spacilically re bclo 1 v
A ”}é Cingml” o of lhe employees of autonomous o anizaliong | e, KVS/NV N(] BT
\ U Bl i
{?‘ 302},; N'Lﬂ. &elq.y thal™ Assislanls/Sle
. 'hl

nographers of aulon

het scale oths 1640- -2900(pre- -fevised) w.o.f,

\f ,,}{ lnghermay scale |s bomg wilhidrawn (1om

s CRArQ 0 £, WMinlstey wof RO, Je semerbenoe
i mnployeos o{ olher autonomous bodies of Govlitof In
)r u‘.

dia as well,

N ‘ ’

al Advisors g toquested (o |
ale of Rs.1640. )QUU([)I() -tovised
3 argnnirzations. Tho aimount of i
this account i

f A lho Financi
: Lo mlhdmw thu sc
“{3 uf aulonomouy

(Jmployuus on

l|n|

Ako urgent co

a3y also Lo recovered.
\ . t
Ay ’ SN
.:':‘ o b
TN . ¢

A Ay W Y | '

. A e
B I R I PR

€ S ‘.“::"‘.".2;-.. o S orane v nl 5 ‘11 ‘{ }%ﬁln’;«“é?’!! -. %‘“ CORTRE l:
)] .'."_-' s ' Lot : /

A
'v’ ’., ‘,

tnoeclivg m(u

Laivecton

omous bodles arp c:HnH:
1.1.06, Accordingly, the Lo i
voll tho aulonomous bodles undgid” [ies

el 1y alyube - w:ihu:dwn nur

) ftom Assistan STANTIEIRTRIRTREY
ay toAllowancos throndy ;)(nlu {

SR ML L

(Aol f-.,gm:g.

.

gyl
i Al
s A CLEF

kiR

|
!2

|

)



- ywr

T COURY LA

IR Yo N ¢ U\I.n...mm

‘l ( (- " o I w [
i - .1‘ < I‘

oy A VR0200 2007 -Admin,

Government of hndin ’ ! '

v Diteclorate of Field Publicily ‘| ';t‘.'
' (Ministry of 1&13) | \’\,
; XXX ) | . ':
; + New oum 66, dale% 28“‘ April, 2005 i
i i ) l
; | - . ‘ o
=| o / IThe P'xy & Accoums Omcels, . L |---.__-—-/ y
. . Mmlslsy of 1&8, | ' ' ' B 4 . . .
uNew Del\n/ Mumbail Clhiennail Kolkatal Guwahatll Lucknow ‘ : !

| ‘,2‘ | o,

. { e ' ' b
'Subje,Lt:-‘ Upgradation.  of Pay Scales to Asssstants and

o Stenographers Grade Il in DFPin pursuance of CAT s order
in OA No.'548 of 1994 - regarding. - i : ~

LEX RN

3

o (48 oA arding.
b : '

!

I

l

1 ' =y

\,;ssjj‘r,. |

!
[N
'

3
o

| -
R LR

TR [The Mml hy ol 1& B in (onsullallon ‘with Ministry of Law and Munslry ol
i-manc,o has decided vide their 10 No, 20/18/03-1P&MC- dated 7.10.2004: (copy
enc|osed) lo allow all the applicants and qunn\dtly placed persons, who were "
‘plnced in the higher scalo or Ra. 5500-9000 in consonanco with CAT's order
dated ;\9‘1 1996 In OA No. 548 of 1994, lo conlinue in he said higher pay scale
' on personal basis and the pay sc: 1le of the posts to be revised downwards 1o
~+ Rs.5000-8000! for all future incunibents.  Ministry of 1&B has further decided to "
revise the Recruﬂmenl Rules for the posls of Assistans and Stenographer Gr. |l
- to make- lheur pay scale lo I<$.5000-8000 and lill the Recruitmenl Rules are

revised, 1urlhe| appointmenel/  promotion in  he rades of Assislan{/
| h & 9
| - , Slenographer Gr.lt be stopped wilh immediate eflecl. ,
i ' . }vi ) !
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same has not been agreed o since as pe
boneﬂ‘ .ofuam' judement/or. (ler of
FUETon- applicants. Furthe

s 11ag"been restyicted to Lhe A

v —— - oY

. e higher pay scale oT i, 1 0a0-200]
ssistants/Stenos In CSS/CSSS anvd -thi

'-‘aome has not been extended to the shullar posts In autonermguy

o:qanlzallons/subon(llnate offices. The enclosed oM Joled 15, 4 70()”
sue d lin thls regard may also be perusod.

JS([?er) has 'seen.

al ng.
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Undc: Sccrgt ary to (hc Govl. uflmlhl "
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77110: Deptt, 0fo1) U.O.No. oo
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH: GUWAHATI ‘FK

In the matleroft- G

0.A. No, 298 of 2605
ghabeadsa Nath Das,

-Vs-
Inion of India and Othere

- e

Shei Ra

-

{

- nd-
In the matterof: -
Rejoinder submitted by the applicanl in
roply  to  the wrillen slalemenis
submitied by the respondents.

The applicant above pamed most humbly and respectlully begg to slale as

That the applicant calegorically denieg the statement made in paragraphs

4.3 and 4.5 of the writien staiement and bege to stale that he is performing

the same duties and regpongibililies as that of employees of Headquarierg -~

of DAVP in New Delhi Moreover, the Direclorale and Adverling and
Vigual Publicity ;u;.der the Minisisy of Information and Broadeasling is a
pariicipating depariment under the C88/(CSS8S/ CS(’S ‘Sv:heii*.e which 15
evideni from “The Central Secrelarial Service Rades, 19627, Therelore,
when the DAVP is participating office m\.defl the C88/CSRS/CRCS
Scheme ag per the Central Secretariat Service thes. 1%2 in that event il's

Regional/branch offices will be automatically part of il, especially when

the applicant was appoinied theough Stafl Selection Commission after

being qualified through all India compelilive evamination, as. such
classifying the Hqrs. of DAVP in New Deihi sa éa;_ticipam!g office of
CSS/(C8A5 and i's Regiopal O.fﬁ;:es al various places are nol participaling
in Ceniral Secreiargial Scheme that ico withoul any suéper“..ﬂg dociument

is vague, arhitrary, and such dlassification is opposed io the Central

fyietr
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n'arrgrﬁ #7493

: Guwahats Bench
Qecretarial Service Rudes, 1962 as well ag ;mllt.‘ﬁln' Taid down in Adicle 14

and 16 of the Constitution of India,

Copy of exiract of First Schedule of the Ceniral Secretariat
Service Rule 1962 is enclosed herewith for perusal of

Hon'ble Tribunal ag Aanovure- A

That with regard lo the clalemant made in paragraph 4.5 of the wrillen
statement the applicant begs o slale that the similardy silualed

Stenographer Ge, I of Direclorate of Field Publicity under the Mihistey of

1640-2900/-, however on ltemg approached before the Hon'ble CAT

Principal Bench by those Slenographer Ge. T through OA No, 548/1994
the when similarly situated Si.enogsapl‘.ef Grade-II in the Direclorate of

X te geale of Rs. 5,560-9000/- by vietue of the
judgmeant and order dated 19.01.1996 in OA No, r=A4H‘S/ 1994 of Hon'ble CAT
Principal Bench, the present applicant being cimilarly siluated
Stenographer Grade- IT under the same Ministey of Information and
Broadcasting cannol be denied the benefi{ of the scale ¢ { y of Re, 5,500

8.000/-.

Thai with repard to the statemenis made in paragraph 4.7, 4.8 and 4.11 the
applicant begs {0 state that the duties and responsibilities of Stlenographer
Gr. T in the Headguarler, DAVP, New Delhi and dulies and

Teaas S

responsibilities of the applican! is same, as such denial of scale of pay of

Rs. 5,500-9,000/- to the applicant is highly discriminatory. Mogeover, the

applicant  is nol comparing with  the ﬂutim -wpo".sgbut.ee of
Sienographers of other departments byl praying f,)r same gcale of pay c-[
Rs. 5.500-9,000/- of Stencgrapher Gr. I who are working in the same
department i, Headquarter DAVP, New Delhi since the i.. es and
responsibilities of the Stencgrapher Ge. 1 in the Headquarter, DAVP and

the applicant is same. I is also relevant to mention here that ence a benefit

f direction pasesd by a commnelent Court in that event

the employees identically situated are algo entitlad io the same benefit, In

ihe ingiani cagce the a

nlicant e identically situated in farmg of rank

Information and Broadcas*_ing were initially depied the scale of pay of Rs.-
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Page 11 of 24

A A FIRST SC!*I"!-:[)ULI'I A’t e - A ‘qﬂ
?,t‘ S See Rules 2602 aiid 2(f) and (5)) M
L Names of Ministries/Oltices 10 whom the Centeal \t.ud\nml Service Rules. l‘)(» Central Seeretariag
blc;‘mgr;mlms Serviee Rules, 1969 Cenueal Suuhumt Clerical ' Senviee Rulx.: 1962 apply
S.Nu CName of Cadre controlling Name of pirticipating Office Rumuks ilany Name of*-
: Authority of . Amder the' (.uhc(unlmlluw | office with address :
| | CSNIOSSNICSCS Authority mentioned in { located owside Delhi
ol 1 Colunm2 ' R
3 A I L -A K e - 2 : ] , 3' IR SRS 4 vt
ol b Nisnar Apricalure [Departiient o Anima '
O departiment o Agricobuee | Husbandn and Dairy ing, : ‘ "
und Lo ]t Department of ]
C L Coopertion), Agriculture  Rescarch  and ‘ R
. Education , , L
SR . o | Ditcctorate  of Plani

(an - Dircctorate o Pl Protection Quarantine
Protection Quarantine  and { and “Storage. NI v
£ Storage, NHHV Faridabad. FFartdabad, - ' '

Dic of Marketing and

lnspection -~ o
(Branch head ()Hlu.‘) B
(ViDie. OF Marketing and | New Seett, Bulhluu. BN BT
!n\pulmn NV Fardibad TN agpur. R Lo

4 . &

' () Dircctorate of , o
Fconomics and Lo ;

R R - , Statistics ‘

3 SEMinisy oF Cherieils g (1) Ollice of the FICC g \
Jertilizers (Deparbment of Floor,  Sewa Bhavan, '

dentilioees) New Delhi

o - tiDepartment of Chemicals

S : and Petro-Chemicals.

(inNational  Phasmaceutical |
Pricing Authoriny |
INPPA). 2021,
Hiandewalan Laten.,
New Delhi

Ministry o Civil Ay iation, () Dircctorate | 4

o ‘ General of Civil

Aviation.

2

fit) Burcau of Civil
' Aviation Sceuriiy '
e : : : : Rafilway Saley
o {(H1i) Commissioner Section 10 Ashoha
) of Railway Road Lucknow
Seeurity, -

{1\ ) Fin .l Sceetion u!‘j
Mo Tourism
(V) UNSS posis ol

oy S pin o
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. ﬁﬁs\'m.\l NECREFTRIA T SERVICH RULES, (062 Page 12 0124
wr f :
- '{( ' _ vy Lot Comimission,
v ' (V) NMinistry of Agro and
yo Y ' Rural Industries,
: (i Olliee - oF  Feonomic
Adviser
s v 7DD i\”lii.\l-l‘.\ of  Joad
| i Processing
i ,FOvHDNTinistey of Small Scale )
: _ Industrics . | N3
A8 Ministy of Commeree and 1) Directorate General  of Lintegrated Finance _ g -
1. ] Industey ' Supply aud Disposal. Wing. Kolkata, s o
1 Bepartiment of Commeree v 2 dntergrated Finanee
g W JASupply Divisiom ' Wing. Mumbi
SO PN ol Commuanications ' v “d.
' Ahepartment ol , ot PN ‘
| Pelecommuniention : oot g
A0 NMinistes s of Communivation | 1) Department of Posts SRTE G
(Departiment of Posts) (Sceretariat) : SR
i) Postal Lile R
Insarinee Direclorate ) . . .
£ i) Business : Py
Development ‘ : "ﬁ‘
. Dircctoraie : I
D ENnisy of Consumer : . 'r:’,
S ATairss Food and - Public : ' T e
Distribwtiion (Depactiment ol : I IR S5
Y UL T A L LT B _ .(
P2 NIty ol Consumer | 1) Directorate ol Sugar ' oL k‘ o A
Lol MRS Food and Public [ iy e, of Vanaspati Ve, ) _ Vo T
Distribution Meparment of | Oils & Fats o M
Foud and Public S : i
Distribution), , ’ ‘ : ’
L3+ | Ministy o Delenee (Main ; \ 4
Seett) ! l ;¥
s -‘r
. . ( ; ' 3
I Ministey of Envivamment and | i) National - Alforestation i ; . : ]f
T Forests, = . and Feo Devclopment ot B
- Board AR f
: . o i Nutional river ; o " #e
' Conservation B,
e e . Ducciorate 1
{5 Ninistey of’ Finanee | ¢i) Departiment of | / ' i
- tDepartment Calb Expenditure ' SRS
Expenditure). ' A GDDepariment o Economic "M
Allirs, |
(it Departiment of Revenue -1 -
(v ). Banking Division a8
' CONBnistrs of Disins estiment, .
N f\-li—l.li.;l;} TTofT e (i) Directorite General
Family Weltare ¢Depacrtimen | ol Health Services ,
ol Healthy . (i} © Department ol .
' ‘ ' FFamuly Wellupe, -f’_
(i) Depariment of ”
Indian systems of o
Muaedicme and o
e e e

' o
VD e it . Pt --
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